11005 Re: Half-an-hour

Discussion

Navy (DisCIPLINE AND MISCELLANEOUS
ProvisIONs) REGULATIONS

The Deputy Minister in the Minis-
try of Defence (Dr. D. 8. Raju): I
beg to lay on the Table a copy of the
Navy {(Discipline and Miscellaneous
Provisions) Regulations, 1965, publi-
lished in Notification No. S.R.O.2E
dated the 4ih February, 1965, as cor-
rected by Notification No. S.R.O.4E
dated the 2nd April, 1965, under sec-

tion 185 of the Navy Act, 1957
[Ploced in Library. See No. LT-
4275/65].
13.01 hrs.

ESTIMATES COMMITTEE

SEVENTY-SIXTH REPORT ANp EIGHTY-
FIRST REPORTsS

Shri A. C. Guha (Barasat): 1 beg
to present the following Reports of
the Estimates Committee on the
Ministry of Food and Agriculture
(Department of Agriculture):—

(i) Seventy-sixth Report on
Indian Agricultural Research
Institute, New Delhi; and

(ii) Eighty-first Report on
National Dairy Research In-
stitute, Karnal and Indian
Veterinary Research  Insti-
tute, Izatnagar.

13013 hrs,
RE: HALF-HOUR DISCUSSION
(SuppLy oF SHoEs To MINERS

The Deputy Minister in the Minis-
try of Labour and Employment
(Shri R. K. Malviya): After we made
the request to make this statement,
we have received intimation that a
notice for raising a half-hour discus-
sion on this subject has been admit-
ted and some time is going to be
fixed for thai. So, I request that I
may be alliwed to make the state-
ment at that time.
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D.G.—Min. of Home
Affairg
Shri §. M. Banerjee (Kanpur): We
could not follow what he said.

Mr. Speaker: After the govern-
ment had expressed that desire to
make this statement, a notice for a
half-hour giscussion on this hag been
received and this point is going to be
discussed then. He says that at that
time Government will also make this
position clear then.

Shri S. M. Banerjee: This is very
unjust. The minister was to make
a stalement and it has come on the
order paper also. Simply because
there is going to be a half-hour dis-
cussion, does il 'mean he should not
mrake a statement now? If the state-
ment is made now, it will be useful
for tha half-hour discussion also.

11006

Mr. Speaker: I have made en-
quiries. The statement is not ready
and he cannot make it today.

st femwr qzmaw (wvaege ) &
wede #1 @ fau o= wwar g
f& gh-q-mTa § Faw  wmar g2 &
oy fremr &, N fFfaad &

weaw wgag o fafree agE @
fea Fag e st & 1 @rea-
sax femmuw ag F AT wm |

st feym qeamgw @ o7 T HAY
wgIeg weHe I 7

weqw Agwy - f a wg fear @
f& g 3T
Shri B. K. Malaviya: Yes, Sir.

Q% HTAAT WqEq 0T &Y |

1304 hrs.
DEMANDS FOR GRANTS—contd.

MinisTRY OF HomE AFFairs—contd.

Mr. Speaker: The House will now
resume further discussion and voting
on the Demands for Grants relating
to the Miuistry of Home Affairs. Qut
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of 8 hours allotted 1 hour and 20
minutes have been taken and 6 hours
and 40 minutes remain. Shri Khadil-
kar.

Shri 8. M. Banerjee (Kanpur):
There was a privilege motion . .

Mr. Speaker: No, no; I have not
said it.

Shri Narendra Singh Mahida
(Anand): When will the minister
reply?

Mr. Speaker: 6 hours 40 minutes

remain; so, not today.

Dr. Ranen Sen (Calcutta East): We
could not get what you said about
the privilege motion.

Mr. Speaker: 1 will bring it when

1 have made enquiries. What shall
I say a* this moment?
Shri 8. M. Banerjee: On a point

of order, Sir.

Mr. Speaker: How can there be a
point of order? 1 have called one
member. I have said it so0 many
times that when one item is finished
and the second is yet to be taken up,
there can be no point of order. I
have only called the member. Is it
his point of order that he cannot be
called? Shri Khadilkar.

Shri Khadilkar (Khed): Sir, on
this occasion, I do not want to over-
look certain outstanding achieve-
ments of the Home Ministry. At the
same time, I would like to point out
certain wroblems about the adminis-
tration .nd <he services and other
matters which remain to be dealt
with for all these 17 long years,
which ought to have been solved
earlier, but which are merely in the
process of discussion.

Regarding the achievements of the
ministry, it is a record of credit, no
doubt. For instance, the communal
disturbonceg in 1964 were handled
with firmness in Calcutta, Rourkela
and Jamshedpur;
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1306 hrs.

[MRr. DEPUTY-SPEAKER in the Chair]

For the first time, when prices shot
up, the Home Minister wused his
powers to bring to book the hoarders
and anti-social elements and about
5000 people were put behind the bars
in order to protect the common con-
sumer and bring down the prices.

There was the question of security
risk if the Jeft communists were kept
out. I do not want to say that what
has been publiched, in a booklet
form—The Pro-Peking Communists—
gives a correct picture, because in
this country, as the Editor of a Chi-
nese Weekly who spoke on the All
India Radio pointed out once, there
are no centres where the Chinese
development and situation s being
studied. In the western capitalist
countries, there are institutions where
all these aspects are studied. All
these a-pects as to how the rift in
the international communist move-
ment is likely to affect our communist
movement, etc. have not been thrash-
ed out in the pamphlet, so that it
would have convincingly proved that
the steps taken are absolutely neces-
sary in the context of the present
situation, not only internally but ex-
ternally also.

There are other
inti-corruption drive. Many people
here cut jokeg at it. I am not talking
nbout the Sadachar Samiti. Because
of this definite attitude on the part
of the present Home Minister to the
rocial problems, a certain allergy #3
bheing built up in a section of the
House, so that he would be frustrated
in his efforts, instead of offering
‘whole-tearted cooperation and sup-
port which he deserves. There it a
certain sectionin the House which is
showing in a devious manner certain
opposition not openly, butin a sort of
tlandestine manner, to some measur-
ns taken by the Home Miniter and
therefore, they are not as effective as
they would have been otherwise.
This must be frankly admitted,

things like the
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[Shri Khadilkar.]

On this occasion, I would like to
vemind the Home Minister why he
left the Planning Commission and
came to the Home Ministry, If I
remember aright, the mid-term ap-
praital also pointed out that the plan
failure is due to the administrative
Yailure mainly. I asked him a ques-
fion and he frankly admitted that
now it is not the question of plan;
plans wil] be on paper, but it is a
yyuestion of implementation. So, un-
.ess the administrative machienry is
jeared up to implement the plan; all
our efforts will lead us nowhere and
we shall remain where we are. I
ask whether the services have been
mbued with a sort of crusading
spirit, with a certain ideali'm, to
bring about certain changes which, of
course, imply a social transformation
through democratic means. How far
has the Home Minister succeeded on
{this front? Therefore, on this oceca-
sion I would like to have from the
Home Minister a frank assessment of
the situation, since he has taken
tharge, because he has come from
the Planning Commission. The base
of planning was laid down and with
all the opposition, certain objectives
were placed before the country; a
certain enthusiasm was generated.
But the resulting frustration is not due
to certain shortcomings or defects in
the plan. The failure is due to the
laxity of administration, the non- co-
upeartion spirit or the old bureau-
cratic spirit that is still continuing in
the administration.

In the first plan itself this aspect
was discussed and if T remember
correctly, it was said that unless

simultaneously we make efforts ¢o re-
form the administration ang reorien-
{ate it, we would not succeed as we
want to in our planning effort. This
was the assessment made in the
beginning of the Plan,

What is the picture today? When
I come to the question of administra-
tion, T find that the bureaucrats I
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am not saying that they are quite
capable; some of them are more capa-
ble—they are sitting tight in their
Lositions. Have they, to be very
trank, identified themselves with the
objective of the leadership? That is
the main question, On this point, my
bumble observation is that they have
faileq to identify. They are not im-
bued with the same spirit, the -ame
crusading zeal in any sphere of ad-
ministration. By and large, thig is
the situation today.

What is the position regarding this,
Lecause I want to bring out thi: point
very clearly, particularly regarding
the bureaucracy in this country. It
was said by Sir Michael Sadler, not
long ago but after his retirement, that
“bureaucracy is humanism with the
sap dried out of it.” It is true of
this country as well, because of it3
tradition. Another thing has been
pointed out, which is very pertinent,
by one Prof. Karl Manheim who is
a great philosopher and a thinker,
regarding administrative problems.
He hag made a very pertinent obser-
vation and I would appeal to the
Home Minister to take note of tn's
observation. He said that “the
bureaucracy as a mediator between
conflicting social groups or as the ally
of certain classes will know how to
establish its monopoly of control.”
We are very near this danger, let me
warp the Home Minister. Unless in
this conflict which is going on in a
silent manner bureaucracy does nut
fall in lines with the approaches you
are making, 1 do not think you will
really achieve the purpose of going
over to the Home Mini-try, because
Home Ministry in this country occu-
ples a crucial position. It is entrust-
ed with the border defence, it is en-
trusted with the integration of
Kashmir, it is entrusted with the dis-
turbances of a communal nature and
it is also entrusted with the task of
dealing with anti-socia] elements and

implemeting certain policies 1laid
down by the Government. There-
fore, the overall control over the
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administration is exercised by the
Home Ministry., It is said that we

are taking progressive steps and
certain steps are taken regarding
Sometimes I

integration of Kashmir.
feel that this is integration on a pol‘-
tical level. I -ometimes feel that the
time has come when we should give
serious thought as to how social inte-
gration can be brought about. There
is a ban now that no outisider can
take a piece of land in Kashmir. How
long can we preserve this entity as
it i which has become a hot bed of
intrigues for foreign powers, as it is,
and remain satisfied only on the basis
of political level integration?  This
is a question he should apply his mind
very seriously to.

One more point on this question of
adminTstrative reform is pending for
a long time. Certain steps are being
taken in this direction. There was; a
suggestion that—I learn that preli-
minary ground work is being prepar-
ed—has been hanging fire ever since
the time of Shri Gopaiaswami Iyen-
ar. He wanted to centralise the Cen-
tral Secretariat service. Two pools—
the Industrial Management Poo} and
the Administrative Pool—were creat-
ed, What happened them? I do not
know. One feel: puzzled when cer-
tain decisions are announced, com-
mittees are appointed, suggestions are
made and then nothing happens. I
would, therefore, urge that with all
his earnestnesg and as was said of
one of the French rulers, he has the
confiding purity of an angel that the
time has come when if you want i{»
contain the anti-social elements and
drive on the chariot of progress in
thi® country you have to be a little
ruthless in certain matters. Have
ful] control over the whole adminis-
trative apparatus. There is a certain
amount of laxity now. We voice
their complaints, but 1 find that in
every office and at all levels people
do not want to work, people do not
want to identify with the objectives of
the Government. They do not want
to move even in some measure with
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the policies and give the garb that
there are administrative difficulties.

It was decided upon a long time
ago, about the emoluments of Secre-
iaries, after the appointment of some
committee and discussion, thay no
Secretary should be given Rs. 4000.
What has happened to that decision?
Even now it has not been implemeat-
ed.

Shri Harish Chandra Mathur
(Jalore): The old ICS Secretaries get
Rs. 4000 and the new IAS Secretaries
get Rs. 3000 and Rs. 2250,

Shri Khadilkar: I shall pass on the
reference to you.

While pleading for the reorienta-
tion and reforming the administra-
tion in this manner as early as possible
in order to achieve the gbjective set
before us, 1 want that corruption
should be rooted out. Speaking about
corruption, I feel that many of the
hon. Members here have not read the
first chapter in the report of the
Committee on Prevention of Corrup-
tion. The nature of corruption in
its widest social ramifications i3 very
pertinently discussed there. We talk
of corruption, but we do not under-
stand that in a changing society and
the emerging pattern certain modes
of life would come to the forefront
and ultimately we have to deal with
the situation from that angle. There-
fore, I do not think that corruption
has gone out of control—that is the
impression given sometimes here.
But one thing must be taken care of.
The Santhanam Committee had point-
ed that out, and I repeat the same
thing here because jt is very perti-
nent to the present situation. The
Santhanam Committee said, and
quite correctly, that if you want to
eradicate corruption you must take a
firm step at the political level, The
Government will have to take that
decision sooner or later, because an
able administrator, who was till re-
cently Finance Minister and Minister
of Industries in Bombay, and who
has now joined the Planning Com-=-
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mi:sion, has made an observation
sbout thres months back in Delhi,
which 1 will quote for the benefit of
the Home !Minister, Shri S. G. Barve
said:

“It is the corruption at the
political !evel to which a good
part of the administrative corrup-
tion is directly or indirectly ac-
countable Apart from the wid-
er circle of corruption and nepo-
tism so generated, the want of
moral standards in public life is
degrading; to public morality it-
self. The cynici:m and coarsen-
ing of outlook in the younger
generation induced by this de-
pravity in high places is amongst
the heaviest tolls that the coun-
try is having to pay for this deg-
radation of public life.”

I would appeal to the Home Minister
that he must try to remove the su:-
picion about corruption at the high-
est political level. That will improve
the character of the nation. People
must vouchsafe aboul the leadership,
just like in the case of Gandhiji,
Tilak and others. Our old tradition
is there, that our leadership is above
corruption. The highest integrity is
there. They might commit mistakes,
but honest mistakes are always for-
given. So far as corruption, the
question of laxity or regarding pro-
bity is concerned, they will stand
{rial anywhere in this country. That
sort of atmo-phere will create a cli-
mate of opinion 1n this country
favourable to eliminate corruption.

Sir, there is the language question

in which you are also equally con--

cerned. This is a problem, I must
say, which has been handled with the
greatest patience and consideration.
But I mu't say that even after 17
years of freedom we have not been
able to evolve any policy. Language
is an elementa] force in society. In
whatever we do there must be will-
ing aceptance. If there is a sense of
imposition, whether in the north or
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south there will be no progress and
it will not lead us anywhere, There-
fore, I will plead with the Home
Mini ter that he should not act under
pressure. I am afraid, today there
are certain pressures on him, saying:
you do this or do that. I would sug-
gest that the position which prevailed
before the 26th January 1965 should
be continued for a long time. Let
the country consider the que:tion of
language in all its ramifications.
What happened in Madras is sympto-
matic. It is not a simple questiopn of
one of the languages in every
State there is a certain amount
uf new ferment, a new renais-
sance, and :ome new social forc-
es. When we framed the Cons-
titution and our language policy we
never imagined that these forces
would be asserting themselves.
Sometimes I feel that the present.
constitutional structure is not suited
to contain all these forces. So, that
must be considered very carefully.
Therefore, so far as the question of
language is concerned, I would plead
that there ~hould be nho hurried deci-
sion, no hurried amendment of any
law, pecause it is noi a question of
amending a law here or another law
there. Until a national policy re-
garidng language is evolved, ihe
staty quo ante should be restored,
removing all misgivings. In the mat-
ter of language, it i not a question
of eradicating or driving out the
English language. It is not so easy.
Gandhiji realised it long ago. If you
wage a battle, he said you can drive
out the Englishman, but it is difficult
to drive out the English language.
He obzerved it then and it is true
even for today.

Then I vome to the question of
national integration. Today,K  with
verv few exceplions. no Chief Minis-
ter is in a position to think in term:
of India or Indian problems. His
view is narrowed down to the regio-
nal horizon. Local feelings and
chauvinism dominate his thought.
When that is the position, the prob-
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lem of national integration becomes
dll the more importiant,

When I refer to Mysore-Manara:h-
tra bocaer, 1 a0 nol wani 10 speak as
a8 Maharashiuwian, Tnat aispuie 18
nangug me for the iast ten years,
even tnough an assurance was gived
by the tnen Home Minis.er, the late
Snri G. B, Pant, that thi; problem
would be solved soon. How long are
you going 10 keep these 10 lakhs of
people in this position of frustration?
Ultimately, it wiill lead to violence.
And it is the general feeling in the
country that unless something seriou:

happens, the Government is not
awakened to act and decide. There-
fore, I would appcal to the Home

Minister that he should give imme-
diate consideration to the guestion of
removing the difficulties of the bor-
der people and that he should teli
them that they need not wait for long
becaue he is going to settle it soon.
It s not a question of a dispute bet-
ween Mysore and Maharashira about
their borders; it is a question of
national integration. From that point
of view, I would again appeal to the
Home Minister to take action on this
matter without further delay.

Shri B. C. Patnaik (Dhenkanal):
Mr. Deputy-Speaker. Sir, I want to
stres: ohe point, whose national signi-
ficance we can underestimate only at
our common peril., all of us, who
fought for the independence and glory
of our mother land.

1 want to draw the attention of the
Government to the issue of privy
purses, to thg so-called Princes of
India, The budget provides for
Rs. 508-81 lakh: as privy purse to
the former rulers. I know that the
only argument that the Government,
as well as the beneficiaries of the
privy purses, make is, one of the pro-
mises made and the agreement sign-
ed with them and nothing more.
But it is al~o a fact that the Govern-
ment and the Parliament are bound
by the solemn pledge to the 45 cro-
res of the Indian people, to work for
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and usher in a socialist society 1In
the country. The simple issue is,
will the Government permit the
pledge given to the millions of peo-
Ple in India be broken in the name
of keeping a promise of very doubt-
ful validity to the former rulers..
The privy purse is an outrage in u
free domocracy and totally inzonsis-
tent with the aim of socialism.

Let me first state how these privy
purses look in the present political
set up of our parliamentary demo-
cracy. The Prime Minister of India
gets Rs. 2,250 per month, ie.,
Rs. 27,000 per year. In comparison
with this figure, let us have a look at
the privy purses which we are cal-
led upon to sanction.

Let me start from Qrissa, not only
because 1 come from Orissa, but be-
cause it is full of former rulers, most.
of whom are openly against our
national aim of sociali-m and so have
organised themselves into a powerful
political party. The Maharaja of
Kalahandi, Shri P, K. Deo, a Swatan-
tra leader and a member of this
House, gets Rs. 1,14,000 per year,
which is more than four times the
yearly salary of the Prime Minister
of India. The Maharaja of Patna,
Shri R, N. Singh Deo, another Swa-
tantra ~talwart, who is also the lea-
der of the Opposition in the Orissa
State Assembly, gets Rs. 2,49.600 per
year, which is more than 9 times the
yearly salary of the Prime Minister
of India. India’s Prime Miniter gets
about Rs. 2,000 per month, but the
Swatantra Maharani Gayatri Devi's
Maharaja of Jaipur gets Rs. 5,000 per
day, or Rs. 150,000 per month, or
Rs. 18 lakhs per year, which is more
than 70 times the yearly salary of the
Prime Minister of India. The ex-
ruler of Hvderabad get: Rs. 50 lakhs
from the Central Government{ and
Rs 25 lakhs from the Andhra Gov-
ernment, which comes to ahout 280
or 300 times more than the yearly
salary of the Prime Mini<ter of India.
There are about 20 ex-rulers each of
whom gets Rs, 10 lakhs or more per
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year. There are hundreds and hun-
dreds of ex-rulers {o whom we are to
give lakhs and lakhs of rupees as
privy purse, and they are all tax-free.

When one thinks of the average
daily income of the common citizen
of our country and the tax-free daily
privy purse income of the ex-rulers,
as, for example, the Swatantrite Maha-
rani Gayatri Devi’s Maharaja's privy
purse income of Rs, 5,000 per day,
and the wide disparity in income, the
guestion of privy purse becomes inde-
fensible,

It is argued that the Rajas gave
away their power voluntarily, and the
privy purses are the recompen:e
from a grateful nation, This is a
travesty of Indian history, and of re-
cent history which is within living

memory. It is not just a true fact
that the rulers surrendered their
power voluntarily. There  were

powerful Prajamandal movements in
most of the States, as integral parts
of the Indian National movement,
long before the Brilish quit India.
After the British left, the Prajaman-
dal movements everywhere literally
became popular mass upsurges and
acquired tidal strength, which nothing
could hold back neither police lathi
charge nor the military bullets. If the
rulers had not surrendered, then they

would have been swept aside. They
had no courage to face their own
people. Almost &ll of them came

rushing to New Delhi to seek shelter,
plead for peace and bargain terms.
This is where the privy purse comes
in.

The Orivsa State peoples’ move-
ment was al] powerful then. It was
the bitterest in India. In fact, the
White Paper on Indian States gives
our movement the credit for starting
the merger of States from Orissa.
We, the ex-State people of Orissa are
proud of it. I can say from my per-
ronal experience thai there is no
greater myth current in Indian politi-
cal life than that the rulers gave
away power voluntarily,
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If it was all that voluntary, why
did it take two to three years to get
the States merged? Why did it need
the march of the Indian armed forces
to Hyderabad to bring the Nizam to
his senses? The historic and living
truth is that it was the force of the
State peoples’ mass movement from
below, together with the political and
all other pressures skillfully exercis-
ed by the free Government of India
from above that compelled the prin-
ces to surrender power.

In the Constituent Assembly, dur-
ing the discussion of article 291 which
deals with the privy purses, Sardar
Patel stated (vide White Paper on
Indian States page 124):

“The capacity for mischief and
trouble on the part of the rulers,
if the settlement with them had
not been reached, on negotiated
basis, was far greater than could
be imagined at this stage.”

So, here is the secret of the privy
purse, It was given to silence the
princes, as the price of their not
“making mischief and trouble” against
the independence and unity of the
country,

We mu-t know how the privy pur-
ses {o the feudal parasites is waste-
fully used. I have heard that when
the British Queen Elizabeth came to
India and visited an Indian Maharaja,
just before such a visit, Maharaja's
Maharani spouse air-dashed to
Washington for her hair-cut, to be
able to welcome and outdo the Bri-
tish Maharani. What will India's
tax-payers think of the Government
if we go on sanctioning the privy
purses year in and vear out to be
thus misused, while they ge on pay-
ing taxcs and more taxes?

There is no legal bar either to the
abolition of privy purses. In fact,
whatever little justification there may
have been for the inlerim period, it
ceased to exist on 26th January, 1850,
when the people of India gave unto
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which today we function.

Inarecent judgement the Supreme
Court has come to the decision with
regard to section 87B of CrPC, which
gives certain privileges to the rulers,
that after 26th January 1850:—

“If under the Constitution all
citizens are equal it may be de-
sirable, to confine the operation
of section 87B, to past transac-
tiony, and not to perpetuate the
anamoly of the distinction pet-
weep the ex-rulers and the rest
of the citizens.”

The fabulously rich and the privi-
lege-laden princes cannot and must
not go together with the unprivileged
poor and virtually righiless paupers
in the Republic of India with its
ideal of socialism. The Government
must give due weight to the judge-
ment of the Supreme Couart and
shoulg take appropriate action to see
that the burden and bane of the privy
purses is done away with,

If the princes claim the privy pur-
ses, they cannot rightly participate
in politics, organise a political party,
stand for election and fight for power.
If they want to participate in elec-
tions and fight for pcwer, they must
honourably and voluntarily surren-
der their privy purses.

Shri D. C. Sharma (Gurdaspur): I
said this last time and nobody sup-
ported me.

Shri B. C. Patnalk: When the privy
purses were given to the rulers, the
rulers gave away their power. They
have lost their power when they
took privy purses. They cannot hav?
both privy purse and power,

It is better that the privy purse is
stopped,because the pronmise or agree-
ment for privy purse was not for an
indefinite period nor it has any time
limit and we can du away with it
at any moment.
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As we all know, most of the feu-
dal-minded  politically  ambitious
princes, in alliance with the men of
big business have floated the Swatan-
tra Party. Their pariy openly advo-
cates a change in India’s independeni
foreign policy and for a pro-westers
imperialist orientation and military
alliance, It also challenges the
domestic national policy of plannii:g
and socialism. They are npot in thc
nationa] stream. They stang and
struggle against the national ideas.

Shri H. C. Soy (Singhbhum): Sir,
can he read his speech?

ot PPN 9T ®ONT (J[qTH ) 4T
AT G ¥T AgT 9L 39 AG@ A
fera g wraor agd =1 ST Sfeaw & 7

W Wi M ATAr (Fer ): =@
qur e 9T @ faar s

Shri B. C. Patnaik: There may have
been some justification to give privy
purses in 1947-48 when the princes
reluctantly agreed to merger. But
what justification is there for the
present Government to continue the
privy purses when we know that most
of the ex-ruler; make no wsecret to
ally the country within the imperia-
list powers and cast aside national
policies.

It is long overdue national politi=-
cal necessity to abolish the system of
privy purse before the next General
Election.

Let u: clip the priviieged wings ol
the Gayatri Devi's and P. K. Deos
and then see how far they and Llheir
tribe can fly when the 1967 Geneial
Elections come. Elementary politi-
cal morality demands such a princip-
led decision and its acceptance by
the princes, if they have any preten-
sions to parliamentary democratic
principles. They cannot demand Lhe
privy purse be voted by Parliament
and also the right to contest elections
to the Parliament. We should not
allow it to remain ec and make a
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mockery of parliamentary democracy
and socialist ideas,

The Orissa’s Swatantrite princes
are particularly impalient to get inio
power and their Swatantra Party is
really stronger Lhere than in any
other State. They are¢ announcing
from the housetops that they are cer-
tain to become the ruling party in
Origssa after the next elections. Their
favourite war-cry is—The campaign
against corruption; tneir Scripturce—
the CBI Report; and their enemy
symbols—Biju Patnaik and Biren
Mitra,

The most corrupt and decadent set
in Indian nociety, Swatantrite prince-
ly parasites, talking against corrup-
tion and for high morals, is a sight
for the Gods above to witness and
smile.

If Biju Patnaik's and Biren Mitra's
alleged corruption was all that they
were angry about, they should have
been the most satisfied now because, as
loyal soldiers of the Congress, they
accepted the advice of their national
leadership.

Shri Brij Raj Singh (Bareilly):
The rest of it may be laid on the
Table, What iz the use of reading it?

Shri B. C. Patnaik: It must be not-
ed that both these Congress leaders
ot Orissa repudiated the charges
against them and almost all the Con-
gress members of the State Assembly
and the Utka] PCC are behind them
and hold them innocent.

ot ST A qva o faawme awA
g1 gdr wrw g arfa

Shri B. C. Patnaik: The Swatan-
trite princes’ real quarrel s aot
against corruption bLut against Con-
gress and its ideals, against land re-
forms, democratic advance and socia-
lism...... (Interruption)

APRIL 26, 1965

of Home Affairs 11022

M:. Deputy-Speaker: He is speak-
ing for the first time in Parliament.

Shri B. C. Patnaik: The Swatan-
trite princes of Orissa snd their Swa-
tantra Party, whether in the Parlia-
ment here or in the State Assembly
at Bhubaneswar, concentrate its main
fire again~t Biju Patiaik and Biren
Mitra, because, during the last mid-
term elections they organised the
Congress election campaign sg success-
fully as to trounce the princes’
party.... (Interruplion). Biju Patl-
naik and Biren Mitra constitute the
main hindrance to their fond dreams
for the coming Genera; Elections,

Mr. Deputy-Speaker:
should not be read.

Speeches:

Shri B. C. Patnalk: Their spokes-
men talked so loudly during the vari-
ous debates about 1hc CBI Report,
but they can commsnd no sizable
audiance in any public meetingg in
Orista. After their fireworks here.
they gave the call for a Demands Day
to set up a commissior of enquiry
but nobody responded anywhere and
their call miserably flopped.

Mr. Deputy-Speaker:
should not be read.
refer to notes.

Speeches
You can only

Shrimati Lakshmikanthamma (Kha-
mmam): From the other side so
many Members read their speeches.
On the Opposition side, Maharani
Gayatri Devi reads her speeches.

Shri B. C. Patnaik: The reason is
very simple. The common people of
Ori~sa know the princes,

It will be rather a matter of correct
and wise step on the part of Govern-
ment to set up a commission of en-
quiry to enquire inic the misuse of
powers by some ex-rulers during tae
period of their rule and enquire into
the properties they had earned throu-
gh corrupt methods and such of the
properties they are now enjoying
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and using against our national aspi-
ratfon, and the Government should
«confiscate all such properties,

For the Parliameni to vote for
privy purses to the princes, who out-
right challerige Indiz’s national poli-
cies and do not hide their aims to
cast them aside, is like feeding the
.cobra with milk inside one's own
home and treat it as a pet.

An Hon. Member: Well read.

Shri B. C. Patnaik: Politically it
is unwise and harmfu: to grant privy

purses. Privy purces only pamper
the most vocal anti-national eie-
ments,

Privy purses arc nol consistent
with the letter and spirit of the In-
dian Constitution, The privy purses
are not looked upon with favour by
the highet judicial (ribunal of the
land, the Supreme Covrt.

The Utkal PCC passed a resolution
in 1963 for the_ aboiition of the privy
purses. The Rajasthan PCC has also
passed a similar resolution. The Jai-
pur AICC cession heid in November
1963 and the famous Bhubaneswar
Congress session also took a strong
stand against the privy purse:

must go if we take
democracy and

Privy purses
our independence,
socialism seriously,

Shri Vasudevan Nair (Ambala-
phuza): Mr. Deputy-Speaker, Sur,
my friend Shri Khadilkar was trying
to highlight the achievement: of the
Home Minister and the Ministry of
Home Affairs—1 was listening to
what he said—but I was sorry to see
that he did not have practically any-
thing to show by way of outstanding
achievements of thi® Ministry., I am
afraid, the Home Minister and his
Ministry should be prepared for
brickbats and not for bouquets,

As regardg this side of the House,
we, some of us, consider that the last
one year that has elapsed can be
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considered to be a black year as far
as the performance of the Home
Ministry is concerned. 1 shall also
try to examine at least three or four
items and see whether I can see any
outstanding achievement,

The Home Minister, a: soon as he
took up this portfolio, declared that
he will eradicate corruption within
two years and that if he did not
succeed he would quit. So, we
should consider him o be the cru-a-
der against corruption in this country.
But, afterwards, perhaps somebody
has advised him that he had made a
foolish statement; so, he corrected it
a little and ‘said that within two
yvears he would create an impact un
the country......

Shri Sidheshwar Prasad (Nalanda):
That he had done,

Shri Vasudevan Nair:... . and if he
failed to create an impact on the
country he would quit, The question
of impact can be inierpreted in any
way. He can, of course, claim thal
he has created an impact,

Recently, I had the privilege of
reading an article written by no less a
person than Mr. Setalwad, the Presi-
dent of the Bar Council of India, in
the latest issue of the Advocate. Let
us see what king of impact our Home
Minister has succeeded in creating at
least on the mind of a person like Mr.
Setalwad. I would read a few lines
from his article. He says:

“There is one Code of Conduct
for the Government servant who
gets heavily punished for any
veniality in his conduct, There
is a different Code, or perhaps no
code at all, for the politician or the
Minister who sticks to  positions
and offices undaunted even by
findings of improper conduct by
authorised bodies or officials
against them”.

Then, he gays:

“Corruption in its widest sense
still stalks unscareq all over the
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country and the canker appears to
have spread evep to the higher
judiciary.”

Further he goes on to give instance
about a particular Judge of a High
Court giving his wrong date of birth
and all that. I do not go into that.
if you try to examine the kind of im-
pact that is created in the country
against corruption, then, I think, this
quotation from Mr, Setalwad is enough
to show really the bankruptsy that is
there in the so-calleg fight against
corruption by this Home Ministry,

I need not dilate on very many de-
tails. Ag far as we are concerned,
the main problem is how you are going
to fight corruption at the higher ievels.
And about this, the Santhanam Com-
mittee has something to say. Ail these
points were made on the floor of the
House on earlier occasions, So, I do
not want to quote from tne Report.
They suggested that as far as Ministers
are concerned, there should be a
national panel appointed by the Presi-
dent from among whom a Committee
should be choosen on each occasion
when there is any allegation against a
Minister. Now, in the developing
situation of our country, I believe that
this question of a suitable machinery
to go into the allegations against
Ministers assumeg great importance be-
cause, as far as I can see, the monopoly
of Congress power is going to crack up
and there are going to be non-Congress
governments in many States in India
in the near future, in the next elec-

An Hon. Member: Where?

Shri Vasudevan Nair: Specially in
such g situation, when you can have
non-Congress Ministers, it will be very
embarrassing for a Congress Prime
Minister, if that is the up-set to take
decisions on such questions  There
will be allegations and counter allega-
tions. So, it is al] the more important
and very necessary that the Govern-
ment of India should accept that re-
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commendation of the Santhanam Com-
mittee without any reservation.

We know how such cases were dealt
with by this Government. They were
dealt with by this Government in an
exiremely partisan munner, not to the
satisfaction of the people in this
couniry or to the satisfaction of those
who made allegations. There was the
case of our ex-Chief Minister of
Kerala, Serioug allegations were
made not only by the Opposition but
by responsible people in the Congress
Party itself. What happened? The
late Prime Minister gave a verdict and
absolved the ex-Chief Minister coni-
pletely, Of course, the people of
Kerala took it up again in the elections
and they gave the real verdict against
the Chief Minister. That is another
matter. But this was a very clear
case,

Then, we know—I am sorry I have
to refer to it—the rase of the ex-
Deputy Finance Minister. What hap-
pened? The Attorney General wanted
that it should be pursued further.
That was the first finding. There was
a prima facie case. How did this
Government pursue the matter? Mr.
Nanda claims so much about fighting
against corruption-there is the Sada-
char Committee and all that. The issue
wag referred to a Cabinet Minister of
the Congress Government itself. Is it
not true? I should like to know it from
the Government. And the Cabinet
Minister gave a verdict that the Minis-
ter wags not at fault, The Minister
was absolved of that. Doeg this Gov-
ernment think that this kind of pro-
cedure will carry conviction with the
people of this country? Do they
think that they can just fool the
people by resorting to such g machi-
nery of their own people sitting in
judgment over complainty against
Congress Minister:? It is high time
that we should have a proper machi-

nery.

On the general question of fighting
corruption, I think, perhaps Mr. Nanda
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who is supposed to know about socio-
logical aspect of it and the basic
questions concerning it, is trying to
make too much about fighting corrup-
tion at the official level of some petty
officials. As a matter of fact, the San-
thanam Committee, although at the
fag end of its report, in two sentences
drew their attention to a particular
question. 1 shall read it:

“Ways and means have to be
found to ensure that jdealism and
patriotism have their proper
place in the ambitions of our
youth. The lack of moral earn-
estness, which has been a conspi-
cuous features of recent years, is
perhaps the greatest single factor
which hampers the growth of
strong traditions of integrity and
efficiency.”

Now perhaps, the Home  Minister
knows that he should have a social
movement against corruption. Tt may
be because of that, may be in his un-
official capacity, he blessed certaln
people and formed the Sadachar
Samiti. I do not want to blame an
organisation or a movement in a blank
way. But there are cases which the
Home Minister should look into where
even real culprits, people who are
really interested in their own personal
problems, try to make use of the
Sadachar Samiti for them. They are
placed in high positions in the Sada-
char Samitj,

In Delhi, I came across a case, a Very
interesting case, where a  particular
person who has very much to do.
with the Sadachar Samiti, is interested
in evicting nearly 200 shopkeepers
from a place of his own and for the
last 7 or 8 years he ig trying, by all
sorts of methods, to get them evicted
from that place. And the charge against
the Delhi Administration is that during
the last 8 years, there are a lot of
documents to prove that the Delhi
authorities have acted in a way pre-
judicial to the interest of the occu-
panis for the sake «f this particular
gentleman. He says, he is a simple
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man and he is a Sadachari, That is.
his claim. Now, for this place he re-
ceived a lot of pugree—that is one
charge—ang then he said that, when
he formed a so-called trust—the trust
is used for these things now— this.
place will be given over for a school.
Afterwards, he said that this place
will be given over for a night shelter
and then he said that this place will
be given over for a women's college.
All these methods weore tried. There
were several petitions in the courtl.
The people went to court. Even pnow
he is pursuing it. Now, because this
particular gentleman is a Sadachari,.
and because he has high connections,
including the Home Minister, Shri
Nanda, may be because of that, what-
ever report is given by this parti-
cular gentleman is taken for granted
by the Delhi authorities and they go
to the court, Of late, what is t1he-
position? The Education Department
in Delhi wants to acquire that place on
the request made by this gentleman
in the name of the trust acquiring this
place for a school while the Delhi
Municipal Authorities have not given
the sanction till now. The procedure
is that they should first get the
sanction from the Delhi Municipal
Authority. The Delhi Municipal
Authority says that this place
is not suitable. But still pro-
ceedings have started, 1t is not
very strange that such & person hap-
pens to be in charge of the Sadachar
Samiti in Delhi? Is it not very
strange that such a person happens to
be the governor of the Bharat Sevak
Samaj in Delhi? Is it not really
shameful that the Home Minister of
the country is so closely associated
with such people, in the name of Gan-
dhism and all that? The Home
Minister was addressed a letter by the
tenants assoeiation of that place. but T
do not know whether hn tonk the
trouble to pg through that letter. ur go
through the complaints, and whether
he enquired into those complaints, I
should like to ioin issue with Acharya
Kripalani at least on this auestion.
Of course, I can’t arres with him on
all questions but at least on this ques-
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tion, & agree with him, that the Home
Minister should not have anything to
.do with such shady characters, if he
really means business.

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi); Did
they go to the Home Minister or to
‘me?

An hon. Member: Both are part and
parcel.. (Interrupti.n).

Shri Hathi: They are part and
parcel, that is all right, but the action
taken......

Shri Vasudevan Nair: I hope Mr.
Hathi will pursue the: matter and see
to it that at least the Government
machinery is not utilised by these peo-
ple, We are only interested in that
much. That is, if this social move-
ment is really to be helpful to the
people of the country, this organisa-
tion should be constituted of proper
.people,

The second issue on which I should
like to judge the performance of this
Ministry is as to how far they have
succeeded in upholding the interests of
democracy in this country in this
field. I say perhaps this particuiar
Year can be considered to be a black
year in the history of the Home Minis-
try of the Government of India. It i3
a miserable failure of the Homie Minis-
try in relation to the Kerala episode.
It is not only Kerala. I want to plead
with the hon, Members of this House
that they should not look at this gues-
tion only just ag the Kerala question.
Here again I want to say that the
congress leadership should see that
there are going ta B¢ nor congress
governments in this country, whether
they like them or not. (Interruptions)
The basic question is that the Consaress
administration, the congress govern-
ment is failing, miserably failing, in
discharging its duties to the people.
While they talk about socialism, they
are acting as a tool for building up
capitalism in this couvntry, While
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they speak against corruption, by their
omussions and commissions, by their
activilies, they themselves are prom-
oting corrupuon. And, because of
these various factors, the people in
this country are going to throw out the
Congress Government in many States.
Already there is the writing in the
wall. Not only Kerala, Ahmedabad
also. I think my friend will speak
about it, about the glorious chapter
that is written by the people of
Ahmedabad city and sp many things
are there. So, that is going to be the
case. At least they should be pre-
pared for that also.

In such a context, the behaviour of
the Government of India in the Keiala
episode was so shabby and they tried
to suppress the opposition by making
use of the Defence of India Rules and
by making use of the emergency.
Today, as far as we are concerned, we
are absolutely not convinceq about
the necessity of continuing the De-
fence of India Rules in this situation.
The Government itself is not serious
about the emergency. Of course they
are serious about the D.I.LR. because
they want to use it for their own party
interest. My hon. friend, Shr; Govin-
da Menon is not here. He wanted to
justify the large-scale arrests ana
roundups of the leaders of the marxist
communist party on December, 30,
1964. Now, Sir, this Government, till
now hag failed to produce one single
evidence, one concrete activity, as far
as the marxist communists are con-
cerned, against the defence gf the
country and against the security of the
country. He was very much concern.
ed at the fact that one of them wus
reading a book on guerilla warfare by
a Cuban leader. Now, I gaw one day
my hon. friend from the Swatantra
party, Shri P. K. Deo reading 3 hook
on euerilla warfare. He was reading
that book from our own library. 1
said. “You should be very careful.
Nandaiji is here, DIR, js here. " The
aquestion concerns the whole country.
So. if our government thinks that they
can fight out ideas, ideals ideologles
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ang opinions by resorting to the
Defence of India Rules and by putting
people in prison, they are thoroughly
mistaken.  And, in this particular
case, the entire people of this country
can see the game of the Government.
On the eve of the elections they
resorted to these things with the sble
and whole purpose of just helping the
congress in Kerala. Of course that
did not help them, Rather, it had a
boomerang effect. They called the
marxist communists as traitors. The
Government chose to call them trai-
tors; but our charge is that they have
done s0 they are doing this without
producing a single evidence, a single

concrete evidence gnd without even
trying to give a single concrete
oM uonsod Ayy sr jeyy  'afuey:

huve challenged thig Government on
many occasions and always they have
tried to take shelter under the pretext
of ‘public interest’, of Kerala. They
say, in the public interest they can-
not prosecute even one single person.
“There is no use compiling booklets of
quotations with speeches of some
persons which happened five years ago
‘at the time of the Tibetan rebellion
and all that sort of thing. It is futile
repeating all those things. This
Government is in charge of the rights,
of the civil liberties of the entire peo-
ple of this country. They cannot play
with this in the interest of the ruling
“party.

Shrimati Lakshmikanthamma:
What about Mao Tse-tung’s photo in
"Tenali?

Shri Vasudevan Nair: You belong to
Andbra Pradesh You could go and
‘take it away.

Shrimati Lakshmikanthamma: We

had taken it away; we did not leave
it to you.
An hon. Member: Congratulations.

Shri Vasudevan Nair: I want to say
now something about certain problems
concerning the  detenus in this
country. Government seems not in a
mood at present to release these peo-
ple from prisons. They are keeping
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them in prison. We have a concrete
experience. Prof. Mukherjee receiv-
ed a letter from no less g person than
Mr. Gopalan, leader of the Marxist
communist party in this House and
the letter was written on the 20th of
February, It is signed by the Jail
Superintendent, but Prof. Mukherjee
received the letter on the 9th of
April. This is the first time that 1
come to understand that a letter takes
so much time to travel from Kerala to
Delhi. This letter written on the 20th
February reached him on the 8th
April. Another letter written by the
detenus to Shrj N. C. Chatterjee, re=
garding their wish to consult him on
certain legal questions, has not 1each-
ed him at all till now.

I have got various cases in my State
where they have applied for parole;
somebody is sick; somebody is dying;
but then they are not even lel out on
parole. What about the women
detenus? T would like the Hon.
Minister to enquire into the
matter, The women prisoners
and detenus are forced to
solitary confinement. At least during
the day-time they could be allowed
to go and mix with other detenus.
Other detenus are allowed to come
together, they have got some facili-
ties to play and all that and to read.
Why should not this be applied to
the woman detenus also? In one
particular jai] there is only one woman
detenus. And she has to spend all
the time almost in solitary confine-
ment. Why is this kind of thing being
pursued? I should like the Minister
to look into this question.

14 hrs.

About family allowance I wish to
say something. This is about family
allowance to Kerala detenus. Kerala
detenus are under your charge. They
are under the charge of the Central
Government. Just on the eve of the
elections they were transferred
to the care of tihe Central Gov-
ernment. Shamelessly they put all
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these prisaners in their charge. As
far as 1 undersiand, 141 prisoners are
there. Recently, the Kerala Govern-
ment have given them some iittle al-
lowance of Rs. 50 per month for about
iwo months and that too, only to 54
out of 141 persons, I do not know
why the other people have been leit
out. After all, why should this mis-
erable sum of Rs. 50 only be given to
persons, to very prominent  persons,
who have their families to be looked
after but who have been shut in jail
one fine night? I do not know why
this is being done. I was told by the
Home Minister one day that in a State
like Gujarat he was giving to the de-
tenus about Rs. 173 pm. I am not
pleading for this dirty money ‘from
Government, but once the persons gre
imprisoned, Government have to treat
them at least as human beings; Why
shoulq they give them only this small
sum of Rs. 50? I read in the papers
that in Punjab jails, in Ambala and
other places, the detenus had gone on
a hunger strike because most of them
had been kept there as class I1I prison-
ers, and the diet money given to a
person was only Rs. 1.75. Later on,
Government were pleased to increase
it to Rs. 2 after the hunger strike. I
do not know why this Government is
behaving like this, even worse than
the British rulers.

Coming to the problems of my State
since we are under President's rule, we
have to give vent to our grievances
against this Ministry. We are afraid and
we are very much concerned about
the behaviour of the police after the
administration has been taken over by
the Central Government, Perhaps
they begin to think that for some time
to come Kerala will be under their
charge. We have had the bitter ex-
periences of the behaviour of the
police in our State. Their third-
degree methods are very notorious....

Shri D. C. Sharma: What about Mr.
Namboodiripad’s regime?
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Shri Vasudevan Nair: My hon.
friend Shri D. C. Sharma should Ls.en
to me. He will be shocked to hear
the story which I am presently going
to narrate, Recently, a person was
arrested by the police in  Cochin.
There was some squabble in g place at
some tea-shop; and a person 35 years
old, by name Shri Kunju Mohammed
was arresled by the police at two ©
clock in the night and ‘he next day,
he died in the hospital; a very healthy
person, 35-year old young man was
taken by the policemen to the police
station, and the next day he died in the
hospital under police custody. The
doctor said that he died out of torture.
This is the thing which has happened
in 1965 under the Congress Govern-
ment, If it had happened under
Dr. C. P. Ramaswamy Aiyar's regime
in the olq Travancore State, we could
have understood it. But this happens
under the Sadachari and the Sarvodayi
leader Shri Nanda. T am not
personally blaming him for this, But
is he not ashamed that in this country
today a person is taken to the lock-
up ang he jis just killed in the lock-
up. There are many other instances.
They may be small in the whole pers-
pective of all-India problems. We
have so many reporis about police-
men arresting people and beating them
up like that, What have Government
done in these cases? They have only
transferred those policemen and those
police officers to other stations. In
that case, what will happen is that in
the other stations also some other
fellows will be killed, because the
same fellow is transferred and that is
the biggest punishment given to the
police officials, Are Government going
to look at those things in  this way
in regard to the police and the bureca-
ucracy in general?

Since my hon. frienq Dr. U. Misra
is sitting here, I think 1 should make
use of this opportunity to let the hon,
Minister know what had happened to
Dr. U. Misra, to even a Member of
Parliament like Dr. U. Misra in
Jamshedpur., The hon. Minister may



11035 D.G.—M1tn,

please enquire and find out how he
was treated by the S. D.O.

Shri Dinen Bhattacharya (Seram-
pur): He has already writien to the
Home Minister on the subject,

Shri Vasudevan Nair: Here is an
instance of a Member of Parliament
having been so shabbily treated by an
official of the level of an S.D.O. This
is a general question but due to lack
of time, I would not go into that.

Government with their powerful
machinery, and with the help of the
DIR and the emergency are now real-
ly going in the same old way of the
old bureaucratic administration. The
democracy that is expected of them
is really denied to the people of this
country. Angd that is a casualty in
our country. There is a very serious
encroachment on the civil liberties, on
the democratic rights and even on the
constitutional provisions, If the emer-
gency and the DIR had been at least
used against the real culprits in this
country, mamely the black money
gods, the hoarders and the profiteers,
then there would have been some
justification, but there we see the pic-
ture of a Home Minister being rushed
to Calcutta to flirt with the Birlas, to
patch up the big gulf. I think you
must have seen this photograph which
hag appeareq in a paper; it is a good
photograph; I think even the Home
Minister is soothed into sleep by Shri
G, D. Birla by his talks. That is what
we see on one side. On the other
side, the Finance Minister himself says
that as far as black money is concern-
ed; the response that he has got is so
disappointing. If Government really
mean business, then they have to put
an end to this kind of practice and
up-hold the interests of the people
of this country.

There gre many other questions left
which T shall briefly allude to. For
instance, there is the practice of police
verification. 'We have brought this
to the notice of Government on
several occasions ang pointed out how
people were being victimised for no
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fault of their own. This practice has
to be put a stop to; it cannot continue
in this country like this.

Then, there is the question of the
democratic  set-up in Delhi. Then,
there is the question of merger of Goa
in Maharashtra. It is very surprising
that leading Members of the Congress
Party are going and attending con-
ventions organised by supporters of
the ex-Portuguese rule for the main-
tenance of Goa ag such; I have heard
that even would be Ministers had been
gracing such conventions, such as
Shrimatj Vijay Lakshmj Pandit, What
is the meaning in keeping Goa even
now as a pocket? Why should Govern-
ment not take immediate steps to
merge it in Maharashtra?

In conclusion, I want to say that the
performance of this Home Ministry
is such that it has given serious
concern at least to people on the Op-
position. If Government are going to
continue in this very same path, then
1 would like to tell them on behalf of
my Group that we shall oppose it
tooth and nail and we shall condemn
these actions, and we shall try to do
our best at least to preserve whatever
liberties and democratic rights we
have in this country.

»f fed vae SR : AT FURAH
S, st g WA #Y w97 far
B teaRma YT am ¥ ¥
IART G FIATE |

fagw awt & ng #a 7 e 7
off qrr ot & fafww At 97 ot w=w
zro ¥ A aUgAg @ § W EH I AT
T FEET &1 ATHAT & 7 fA
IR A AT qATAT § I9 A OAT
frafy sewer W & o =z ewrdy
FYE T Y, TR HYAT 930 Y AW
A, waa gAY ®E wiE wwedr
¥ frmra Y am@ &, AR omTW
freqre dar srr @y & fFoaw 27
nfrfeqfry 7 ameAT ®T AR, 1 AE
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[t fagzaz war]

FIWT & H@AS & a9 F A 7T
997 {1, 9@ FAFAI, EHAT , AAAL-
gz wife ¥ arwarfas & &1 96 1,
Y FFT 9T WL qHTC { A g
srafiag fear @ e fomaamr 2
f& za iR afdeafagt &1 a@ g=6t
TR ANFEAT  FCERS £ |

AT A gAR A OF asT
TFAI g9 g fF FTeR & Wi &
arq g faag g wfge | fogdr ad
¥ 34 fear ¥ g warerg 3 TF W Jory
g & fa71 7 gr dafr & & 1L AT
FIFIT FT AT F g g fasa g
Jam 1 A wAY Gfgara AT g
370 TR T3 A Iy 3, e
oH wE N g€ & A HET F g4
H T AT qET WA wEw IO

Nl FEA WA wHOX . [3-HaT-
4 &7 FAAT wgeayr fqwa g7 @ 2
gz #faxz &1 Ff A gafay
Al ® 198 WU WA FIAW g |

JICAN REYTT : §F H HT5 oqqeqT
w1 98T AN E |

Y fagiaewam  wafragaa fs
T & faag €Y fewr # qg det & AN
w38 I51T F IART TETNR FRaT SmAw
wifer ® g% srar FE T fzgr fw
g7 § a4y frafy Seaw @iy fe dfaara
& OIT 370 W FATT FT ATCHT /YT
FUATL R AT T 777 T FT AwE
g ang &a Hwie 3aFy feafy
quqar FTATY E1 AT |

gt AF THE TG 3 FT q=_
2, W& T ¥ g Haew A e
g § vy weé Afa ah & Ffem
waQy fais feafy sow @1 @ @
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fra & g ¥ g faa s Y
ae@ § PR FaFaw wrow
T ¥ e 7 owgd e o=ad
® odr 1 I¥ WA W WA TR
gt st #r Ifea Few gz iR o

faeer x@ avt & @a@ @ FER
fear smr @A & fF W ®IK
qifseate & ot framadt sqw §37 &
o fra gfa g ol w0 Jf afge
AT wrATa g war Ay fear av w<
Iq HZT AFTT F YT F AT091 57
ATEF I F gEd A ¥ wrer @A §
f& wrda 7 W@ s@ N adEa
FUTF faq M 7 ofrex *F3r FIw
ISTAT |

™ Har FuoF A fagg weq
I I IH qI7 T & ATFZT FEAT
qEATE ML AZTIT g AYFLARY FT
qYT WEITAT & | WTL AT &AIH
4 wiq F 48 ezzada A1 a6 q@ A
Iq ¥ T@ qAEAT & WY { 0F gfee-
7 AT G AFAT | AR FTHA
A AW AT T owAH F AT H
X 79 FAeaaq g ware far ¢

“As old acqualntance of Delhi
days dropped in from the blue a
few days ago to enlist my help in
a pilgrimage he has undertaken to
discover what makes democracy
tick in these parts. I shall be in-
terested in his findings, for demo-
cracy is apt to work in no less my-
sterious ways in this country than
in India. Red tape is rampant at
all levels, as the photographer ot
a London newspaper fcund last
week when he sought permission
to take a picture of the historic
tennis court at Hampton Court
Palace. First he approached the
tennis professional” “You will
have to ask the club secretary,”
the are told him. He called the
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Secretary. “ 1 am afraid you will
need a pass, " the Secretary said.
He called the superintendent of
Hampton Court for a pass. “You
will have to ask the Ministry of
Public Buildings,” the superinten-
dent said. He called the Ministry.
“] am afraid you will have to ask
the Lord Great Chamberlain,”
the Ministry said. He called
the Lordg Great Chamberlain's
Office.  “Put it in writing” they
said, The photographer gave up
at this stage. Ome cannot blame
him for wondering if the security
curtain is as good at the Ministry
of Defence as it is around the
tennig court at Cardinal Wolsey's
old palace.

“The pligrim from Delhi may
discover that another reason why
democracy sometimes creaks in
Britain is the dreadful gobbledy-
gook language to which officialdom
is prone. A prime example of
this is cited by a lawyer of Lin-
colin’s Inp in a letter published in
The Times on Friday, Believe it
or not the last sentence of the

National Insurance Act, 1964,
Schedule I, Part II, reads as
follows: “For the purpose of this

part of this schedule a  person
over pensionable ape, not being
an insured person, shall be treated
as an employed person if he would
be an insured person Wwere he
under pensionable age and would
be an employed person were he
an insured person. " No wonder
the writer begged the editor to
print his letter on any day other
than April Fools’ Day. "

wgt g% A STETd g Wl AW
Te waerm A 60 ¥ ot Fox afufaat
soafrs gaTe ¥ fo afsa & § o9
ﬁu%gwaﬂﬁ'mﬁquﬂ&
st WY &F goafufrat ars § o fe
| A & oW 77 ) § fF T e
¥ faforer starert o ot R et @ A
TAR® TTOT A WEITATT IAW AT
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€ Wi g fear o &% gowT W
STgt T ®7A § It oGy Y qeyT
o w W 99§ gar fear W ad o
afer o T, fest o & @
I & FRT TR FT A W
L AL AR L
WA 78 T G ¥ ¥ q0G qH
e fafew Awong s
faear F3 ¥ FY g AT OF iR
g1 {1 U WIRW AT 97 | IEH a7
¥ T6T wAwT @ & fF oY Awomdr
T FAAT FAT § 99 W x qf@aA
¥ ghi | Afe giw Awand T
T 7 &Y qT ATEAS § &Y, T A
feafa o #t & | o9 a% g 3@ AW
#1 e ¥ o faege A7 gfeww
¥ W I T A ogw FE A
afadY aR R Fifow ) 7@ &
aF AFTEY & FTOT gAT AW § A
I FEW BN & T X A g A
Flag e it &) e Ew
TR T BN AT FH I g KA
#1 ffrw w3 a1 gw et A 9%
T agER | wefag ¥ g Wt o &
frags v agaT g 5 @ gw w @
Tt ax o) fE S W &
weg fw woe ¥ wifoer & o Qg
FY FX F°F F TG g AW I q@a
STTF TH WIS ThE F A1 oA foar
g7 SEY T AR A TE & TF 9040
1 gt 9% woq feorr @rd

oF g dw fowsy fe omc &
HTAAT M Fell FT ST qIFeT F€M
a8 =g ¢ 7w @ e wam
# w9f T wf & v wRIfamw v
#r aE @i fF AT o e
TH WET FY F1E UF T9T 78T IC W
IO W | W 2W § FAETHTT *7,
e 7= w1 W% fafry =) w7 e
sreE ®vA & fodr ag avar sfar @i
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[# fazzas ga1€]

fr g@ @Y% 9T gW TN ¥ @ AT
o faae &% A wrE g% ar fig
& fr dwg 1 a1 aafay, I g AR
Fora gaT & g3, Ao TTU & qarfaw
I ¥ gW AW FT G §, @
By weeTere F AT B /7 forwaar
® @i & | 0¥ =fE & gy W
fvrr faan s &g v &
T qAT gEL TR H @raara
# o o A & Swd FAx e
Zowm | ¥ aawar g fF darw
afafr & o fawfer 2 § T 18
dareg ¥ J FIW IS E, AR AR
N waar  WTAnT S|t S g ar
ST o F FTW TG & fauranda §
g Quer § Tar e S aewa
g ¥ WX §8% & gTU Cf QEr
ufgwrdr fgaa & a3 NfF 3
g & graew § a9t 1€ ¥ faoia
A FHATHIIT F 1L TF Q&Y ATATI0
fare & g3 fowd @ Fwar &
g9 AW g FHa afnd gu afcfeafq
¥ 9g =91 &1 ot g aY oWy gEw
ga|T rar § 6 weIrER F1 AW Fa
AR B & % a1 A ¥ A
g ffeq § dfea dar & it dor 3w
g ¥ wa gar @, e
TeT g M AR gE W q W g AR
weTTaTT gAY X 4 WY v gen @
AT 39 ¥ g o Ty #r wfow wT QR
§ o gw Wy, wige @, fe v W%
FT WY IF T FE a9 92w
F1 a1 @Y € | A el wwR A
gaR WA F % (W ® WA e
2 g 3% T | Twheg g gfewir
dqr g wifge & gara sarafTE
mm@ﬁ,mﬁm

E—ELEE R

0t & g AT T A A o
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ame @ g R g g A #}
qH9 |

var f& oy oF gradiT qE
T EATT ST ATFSE FIQ@ T TEATAT
2 % g wuar 9 e wam av qftr
Trorar F g qfa gafeg 7@ & a6
f& gara wamafas T AT &
qeq F ATET AT FHIAAET A&
F R A5 &, Tafaq AT F@ER
T g FT N7 W ¥ Wy HAT
arfee fe dama & @< FAFTHAAT
afaaraa F =T I35 ¥ gmafas iy
w1 oarew fear s f& ag gWR
gratfas oYX sifas aeat W qfF
# w7 TgEs @ 83 )

oF FIT 997 F7 T F AqrT w1
4T ATFE FLAT M A g &
WIGT & F94 | AT TF ATAAT GIT
T Qar ST fF gw #1 39 g o
gaifeafa ®rm At =fgm 1w
gawar § & 907 zw 9F1T @ %W
S0 FI AT @A A1 T FAA gH TH
B FT FqGT I TAET § §T FEA
FT 9qed F7q @A Iew TH F A9
5 @ra gw A o1 favag fear & s®
Vawvaa & A gw g7 wnE & Sifee
T @

qgt 9 ¥ AT F AT WERAT
Y FT TF IZLO TET FAT ATZA(
7 g Gife F A 21 faaray,
1947 ®1 wgrewT widr § gheaa ¥
fomr ar ——

“favag &, 9idT qIHTT FY 9
% faaga war it 5 3 qar -
A @ W A ATT ST S
Wrri Wi #wa qiFE e § oA,
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"'gg wravas qf@a T o™ ¥ foan
faeea gYm Sadt & WX ST Aar
# ez &t giegfaw afy @wir | @7 A
AL FH g W FT AHG WiAT
WINTHT #1 ISHIfaT AT | Ig TS
YW FLAT T FATIT ATAMF HrAEd
g 5 gard Fugfal &, e & W<
gfaameal a% #, S¥a of@Aa am
¥ .97 §wE, dWE: FY a9, W
FAT AT RN L. . ..

“gral ®1 @ & fam W sdrer
FTH FT €W ALY ¢ 7 99 ¥9 qareT
1 gF FOUW |, ... AWl gEAAE
g fawmt & s v #@ g
§HTAT 98T Fa9 § A W g F2H
g3 331 fomn smar g & wawid
WS T T I faET s W
G ¥ 7 Qi A1 Fx § GEg @A
2R | TE &1 & fou ST 1 Avew
A wT W AG fHAT wrAT, WO
FF FIW E T@ AT WY WEEH FA
f fet famr fooelt 2= a1 a9 =1 fo=r
T, WIETET § @I WITT &1 CATQT
gY gt § o T Y Av Faw woAr
gedt & wror Ag @ ary | 3w qzdy
w3 fggenfmail & fau &t wy o7
qQT qiepfas amm FWT AG AT AT
gt | wgar § % F wicpfow
HUETCE & &7 & WA’ & Wr gH
Y ag few dwar ofge, fom
Tw® W A AuWl ¥ Toefaw wEe
1 TFAATE® IR BT |

¥ gumar § fe aoeT o wed
T A ofY faoig Ay & 1 woaT Frorg
¥Y AWy Hgrewm aier & wmewt €
| # @M ) g gE e drer
7w 3z § 5 gw =€ 4™ ) weAn
sed wA § ar wgwwn wnt w2
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OF TEaT 2T ¥ T 4 EA OE
frury &% & fou cqaa & 5 gw demer
®1 HYAT WRA WA | g gg W fara
A ¥ fau eada & fs gw wgrem ter
F1 HUAT HTEw 714 | ¥ a9gar g fF
gg faviq 2w &1, §47 1, 20 & Aqra)
F1 W AAAT T2 HAT AT FFEAA
g

oft «to fito g@ (AR IEI):
qAAT IqTeqy werRg, & qE qat™a
%1 ROTT & I F 3T WS FAT ATEA
g | B gaia H gq aug gW AT W
F91 #, I H gA fawwr § ag aa
warg @A wifgq f& oF ave @
qIFRETT T EW 9T ATEAY &Y @1 &
YT Z94 GTF gAY §7ET 9T I &
awh # gae fasg wdawEr A
@ g | A sEear & aw oAy ned
g § aifadfdl, afadt A gRvme
GZamA am &1 Fiferer wwAT =ize

AAAT 7731 AT F 97 § qg KA
Fr fasmE gearT £1 &, a9 § I
¥ sa ¥ uF A€ WA s a7 wrforw
1 ¥ | g & faq s ozfafaes-
fer fowns £ 7% F29 IT0AT
A TEATA qreed a1 fewe
fafady & wawg sat &, afe or=-
f& < o s feanfE & art
¥ 3R aga v faar & | 99 -
#1z 9T gaen fFar @, §r ag g2
qgT TgX | IE AST FT GO B WT
st 39 ofcar &1 9l & g &7
faar | & wwwan § 6 @ w1 %7 agw
TV g% % I7 B § | X qHT X@ AT
) oA ¥ WY U EH TT AT AT
aree wfgn

oI W H §W WY FToeqnd

WTaT ®Y a<% avefe 8y <@ & 1 dar
f ot fadvax wo= & wgr ¢, WTAT
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[t T faro ﬁi}

¥ ¥ O fgw ¢, 9 s
d, 39 ) wnd AN IEq § | W@
1924 ¥ Mg ¥ wAw w1 wfgdww
g, fam & wgremm aid), wRE WH
f Aww, saRw™ o, §FQ@R ©®F
AT wgg A TOETEET W9,
Iq AT FTAT A WINT F I F qoAy
Afa ami A A fg-dr A ag-wrer
& W famr 1 ffeam Awaw widw
A qie ¥ fasrs oY qwrf &7, 9
faw ag 9@ ¥ HHwT WIS @29 9
fafafees afeq 1 <% war, @t
ag vav @t Y ogwmr e
%1 W W% @I | 39 99T gH T o
¥ sifwg fear a1 f& e @9 X
gn gt &1 g-wrar &1 T} wY
ot @qd | § g T wafag vy wr
g, aTfe AT qEEr W1 W W I
9T fa=rt F f& wg-wmr F e X
fey &1 7 = R

I & AT 1964 7 A% fafqeed
£ wiwiw T g, o § g A
1 w1 fo% fmar mar ) &fF @
F qrEgE W AW ¥ A fauwa: awq
ofe & qur 729 § @ AR § 9
fremeweefen qo1 g€ | Tw v W
¥ zq fasd q¢ qg=n § f& Usg-amer
F &7 ¥ i@ &t et anfa ok
w9 g1 wifge ar, foed qxg awEl
A FEg ORI WIT €T qTE £Y
g ¥ W A—wWIT FEFT gfeqor
WG A——dar § Y g9gw fean
T wTfeq @1, g A& g T W
aug ¥ cferor & fgedt war &) s
¥ X 39 faawd Gxr gf § W
gtz & srew fafaeet wic ®ida weaew
¥ Arfa wearT # §, S 947 A
FTHSAT RIT AIHA TET 8, 5§ & w7
gt @Y I HAEEEAT AIT AT

g
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IR F OF w6 B ¥ A
Frerere g€ 1 SN AW T fF 9w
F1 QT QT WIATHT T AT FTAT
q¥aT & | SARTEE F foaaw daw
A F @A A dorga arar IAF
figseeEd g 1M AT OF
FRAGAN IS | 4 T AR § AQ
&, &1 I FY CF FIA AT FT weqqA
FT 9% § 1 gfe 97 Y o Sewa
& &7 ¥ gfear gen 91, afaw W
fe=t &1 ot e fear | g AwT
IR ¥ qiw W # e ferr
2

WMy a9 wEawasar @ @
#1 g f& g #dY, sEw fafreT o
FRE-HEGE § G V-qAS wran 3w F
# A gfedior @ &, 9 F ¥ T AT
a1 ofgu |

W T ¥ ST w1 gie-
¥z & gt wifgw Al T Qan
FOU TEQ § | wfewe G gw-
F QAT FW IV T FE ® §qq
g X 8% frar smar anfed o
afeq iy & wE § af vemae &
a1t Tifgy Wk T & a0 a zfaw
# ¥® ¢ & o argeretasa srefaw
dar gut §, 9§ W HE =0 F f{g
9 waww T A0fRA |

# gife To THo ¥ fadeww ¥
ait ¥ §% aal &1 fa% FE I
g | A gae ¥ wrfo Qo UHo &
fadaww & 3o T A TWT "
iam{o Yo TdHe ﬁ:T‘T‘Tiﬁ'iﬂ'gﬁ
T ¥, & Q0 A Ao To TFo &MY
ﬁ'qﬁg,%ﬁﬂ'ﬂﬁ"ﬂ}o@n*ﬁ
199 qUEZH &, ag "rio Wo THo A
wRE § 1| W Qo UHe ¥ FE wreal
¥ AU owwy @ar 2 & ek ufa-
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wifer # aw w7 @ §, Hfew
N fa & oF % & oF wrfe To

P A A
et g |

sY dYe o FERTEATY X WoAY
fad & ag fawfor #t & f§ @
arit f1 fefgwe 1 a9 @[ & fag
gq oW g 1 fofae wht ey
wifgr 1 fafew g & wfo dlo
ado W #Y, NfF aga wfaw &2
WX ¥, 9 A & az fa¥r oA
fmsarar I A ¥R
vﬁuﬂﬁfﬂm{ommoﬂﬂiﬁ
fra a1 |t & @ ) faw &1 9™
o g ignag WM IAx A f%
wa F1% wifo Ho qFo WIFKET WY
fefgaa v sz § ®ieed F@1 41,
@Y 38 F Ffewd ¥ s far J@w
U1 | W gWIY AW § aga @nian
W AR T @ @ T
a1 @ & faw & faw gw B wEEQ
%1 g&@ § | ag 2w amar g fe afeee
FAWT F @ T TG HTT H A
aifeae gar &, Wo To THo *
77 wifeee ¥ z@ AT wfaw I
gu & 37 v for & 9w @ o
s @ 1 gefee, darfs & J w5 @,
zko To UHo & faowww &7 ggfd &
F§ Tl A9 § WX I9 AT a
A W Y wrEwEEar g

FET F TG F AR T @
aw ¥ W ¥m F aga Iegwan
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¢ v @A Wy arfed, Aafer s
¥ I § Py Igea fraw ¥ qw
fg wiegw AR &ve Frer quT wraw
NI F M A 2§
T g9 99 NAATY &) a<H 61T Ag)-
2y & &Y wratw oY gETt g ¥ fawe
WATAIT | wraR-eTa AT X FFw o49r
f& o *Y J¥fer oifeea faem &0
T W wgRei JfeE aifewm &
™R Q0 qifFEE T & AT a-
#R WE 4§ FT WYAT AT & qU
FO A Nfow FT @ ¥

WgT IF AW NEAH FT GG g,
& gz armae w9 G Fgi A
feafa ® @Y gu qA wW @ &
qr 7§ & & ag wEew deedr
g grft, #4if® qvm &9 @ F oagh
AT | HAT gH AN SEEH F71 g6l
atg INU @A, ar maw # fafaed
w1 e agq fefwaee g wmam 1 @@
F waran agi v faay fgsw wr oWt
sraew & 1 vafon & wear g @
qEA F A aTE 0 ey AT Afge
f& sam & /T 7 sidarg fFaAr
fawe g n §

Tz qiffrats A S &1 ¥R
qrenfdrs i, 39 0 ¥ F: A7 A
gl Wi M § WX mfFwE & A oag
ANfr wemre ar 2, 39 F WA O
YU 0¥ 9 §I9 § agi T ATEAl-
frdra %1 oF AT gAY A& @ | Iu-
fau ag swww § f& @ g0 ik
& mnd g1 faue &%, 91 d%gq Fna
A\ wraw 1 FfFeRed gEew &
I F @9 &7 & & Iq AT faaan
oA @ T faRre sl | wEaa
G g¢ aF e AT F AL WA
areit wiEAIfEe Wi fw aifsena
Fr wefew & faq @1 aw w®)
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[ 710 firo 73]

fafaz &Y anfga st sg=wet v &
TUT ¥ FUT AT IUT & T WAT AT
Mga § 39 w1 wag faar o7 A 59
Y. 39 FT F9EN WX TACH g I H
ZEFT F7 F FIAHOF a4 FT T AT
wrfgd | 90 @ T AT ¥ HA § IA
w1 W 3@ fAar 8, IT HY A AT,
2, IA A FIHIT ALY A HT qHAT |
gafqq Iq FT FHgww faam &
ara grET 1fgd | gt avg & ¥ oA
¥ FaTe 97 W Fgar qvgar g B A
wizad #1 qmmA @ FT 39 FOAT F
qrEer w1 F@AT ATfed |

wsa usfafaegfer fowmd ot
arq oY FEET § ) AT F ST A7 T 4
faag foar &, 37 fafady & s oF
T oA el & 1 Afew W Earw ¥
faem #iX qgee Jq9 9T wWr g
gwfa @& g8 & 1 7w fafrezy
et ofvar & wg«ar ¢ | Fq0 W
T ¥ 39 F 9 fowrad Ay § Al
wq agr fafaezz & fe =z
AT & A agr fowad Jaar g
¥ wifs 37 &1 Gt v w5 fawe
tge wg faar srar 1 qfrard A d
fsren BT qge FAw w1 eefafre
@ § | FFefiue d@w qv 3ga sam@n
gy Jgr &, Afeq fxar wtc @ &
Faa 7T W wEeard wwdr §
I FY AN T FGE F T Hferw
# weva g | e usfafagm f
gaTe ¢ A agde A fefgw daw
wt gfe & mmfe Qo wHo ¥T ¥ o
ZYY g, S TR 2 g, IT Ry
aifg? | o9 HI9 AT A THT AFHA
1T faa a9 wEa ¥ gue @
Awar g |
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st wiwre fe® (a3m@) : Smege
ngEm, g AW § AE FETHT AT
IW AT G T ¢ wifE g gare
aw ¥ grar 7Y € a1 go ot Iwfy Ad
2Y ¥, 7 forerr §, 7 @ { Ak
7w 1 3w fAg o F g &
19 1A ¥ sgrar fagis Emr ofed
ZATH WY A1 Aeg AW g 1§
T @ 9 & 57%1 & 7 Hawy
& AT AT F)OEW WA F oAV
T & fF wr fem ag avEw frar &
9T A7 @ ¢ | s fawfaer ¥ & g
F AT I TF FWT TWAT ATEAT §
o7 & w19 A g w=TAT A

¥ ATOEAT A AT
AW § AT § I & F1¢ SATRT FgAT
wwfay 78 grm f& wog gvwr7 O3
g mA Rz AT g 1 T
g faeelt wgT & wvev HEIWT AT
AraTer F1, AfF gary arfafazy s
a, ger g | ¥ gar ¥ fodr fee
FTOET T UW FT /& AL a7 ) 657
ot w7 owren g fom ¥ ag g gt
foe 7% T fvm g T AR & @@
e |z g 9@ wWE 9T Sy W
foegw auet ¥ @ &9 F wwAw
MW WERY FT &AT §, IW  4iE
& T 9T gwIL T WA &1 A
AT 9 & &1 gL N FAT FT e
W S T g A s
FETFE FY AT & Y Jg AT WH
T q g W T A AT G )

o T 22 a0 1 AW F
oY gTOW ¥ UF AWT &1 @ 4 1 W
®WT H #| w7 Tg9 TR MAT | ¥
feer Y W faeeft & gt & Mfs
oY W FT ToTAT § W1 gl 7
AT fFead wwEd w1 g awr atar
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T TEAT ¥ | I qGT & AL Y ZHA
ar & at o geETe ey R e
W ¥ W AT A &1 qbAT & | B B
*1 gwmar afed fs gardr goar &
Frdwy foaa frear o @ &0

uF gZq1 7 oY g€ ST fF ow a3
g gz § St cwa F fe¥ qew
4T 7, oY AT IT F YT N AWM A
afg @& 37 7 vt a0 g qa@ ¥
qfvfeq & | 79 98 A&7 Hat 07 ¥ &2
A ITF IV @ TE F 7RG A
® afew oz o 39T 37 & T
el a%g ¥ A9 AG W@ @
Y | s 7 faeedt & wurg 7 A%
g welt & faew o a9 q@emET S
g e faoett ® &Y 35 #7 T@ T &
qr At fF 3T FY wed w0
s ot #U foodt & aog r @ ¥
aa faedt & 91 A9 & wRS 9T TR
g Fafast F 39 Y qEIT TF o qY
qel I K FTAT KT TE | ITF
a1 T T T 7 IT A g @
TE | T T ARHET w7 gar faw A
eI 9T A g A% F g gear §
A T AT FT G FT NG Fgl
93T BT & | 9% W ¥ W A A
Wi wE &1 W W I 9T agd
X faar mar fF oot ¥ gw A #
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Shri Vidya Charan Shukla (Mahasa-

mund):

As it often happens when a.
d towering figure passes off,
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our country is today passing through
a crisis of confidence.

Tlve complicated home problems of
our country have chequered historical
background of many centuries, and
we are dealing witlh them with great
fortitude ang great courage,

We made a big and drastic depar-
ture from the past when we achieved
independence in 1947, and since then,
to mention only a few instances of
progress, we have done much more
than most of the countrieg which achi-
eved independence after the Second
World War. For instance, we have
made our Constitution. We have em-
barked upon an era of planned deve-
lopment. We have created the most
respected agency lor free electiong in
this country. We have also succeeded
in creating a very strong base of
heavy industria] development in our
country. I can zu on recounting se-
veral other things that we have done
in the last 17 years.

It is very well realised that when-
ever any country tries to compress the
advance of centuries into a few years
by adopting an artificial pace, which
is very necessary nevertheless in the
interests of national survival, a tre-
mendous amount of complicated ques-
tions and problems arise. It was
comparatively easier to deal with these
problems »when Pandit Nehru was
alive, Today it is infinitely more di-
fAcult.

The task of the Home Ministry
which was never easy, is much more
difficult today because of the reasons
I have already mentioned. If we see
the work done by the Home Ministry
in the last few years in this back-
ground, we will see that a tremen-
dous amount of excellent work has
been done,

Public memory is short. We forget
lots of good things that we have done
like the excellent and very efficient
work that was done when the insidi-
ous incident of Hazaratba] took place.
It had all kinds of terrible potentia-
litics in it, but the quick and good
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action that the Home Ministry initiat-
ed saved the country from what could
have followed. If the plan of the
saboteurs had succeeded, all kinds of
things could have happened,

The present Home Minister's crusade
against corruption has created a good
many enemies for him, We see these
This kind of trade against the Home
Minister was never seen in this House.
Just because he has initiated strong ac-
tion against blackmarkeleers, profi-
teerg and national enemies, there is a
great uproar here by a few interested
people, and they seem to organise it
with a good deal of efficiency, One
Member here who is often described
as an hon. Member and an old Mem-
ber, T do not agrec with that descrip-
tion, is Acharya Kripalani.

I do not know why he should al-
ways lend himscif (¢ such retrogade
steps and such reactionary ideas and
whenever anybody is in difficulty he
can approach that Mcmber ang get
anything said by him I do not wish
to criticise any Member of this House
but I am pained to say that this is the
feeling that we get here whenever we
hear Acharya Kripalani speaking.

Shri Kapur Singh (Luhiana): He is
an old congressman. (Interruption)

Shri Vidya Charan Shukia: As long
as he was ipn the Congress he was good
now he has joined your ranks,

Mr. Deputy-Speaker: Order,

Shri Vidya Charan Shukla: The real
progress can be measured only later
on, but what are the results? We have
seen nere during the last two years

order.

that three heads of administrations
have been toppled by this drive
against corruption. Several other

things have been done. The Vigil-
ance Commission has been formed at
the Centre, and such bodies have been

formed in the States too. The work
has started and the present Home
Minister's efforts are now taking

thape and we are on the war-path
against corruption. We cannot sce
immediate results tiday, but 1 am
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quite sure that in the years to come
the result of the efforts that are be-
ing made today will be visible.

Several other thing: have been done
for which the Opposition has been
trying to say that unless tnese things
are achievedq nobody can give any

credit to the Government. But it is
for us to come up and tell the
House and the nation through

the House that some good work
has been done by the Home
Ministry and we must remind them
sbout it, For instance, the slow and
very efficient work that is being done
for the integration of Jammu and
Kashmir into the Indian Union is one
thing. Several steps have been taken
which were not taken earlier, They
have taken those steps now, and the
State of Jammu ang Kashmir is much
more a part of India today than it
ever was. Thep there wag the seri-
ous move of Pakistan of sending its
ritizens infiltrating into the Indian
Union and into Assam. It has been
effectively checked now. About two
years back, there was a hue and cry
about that infiltration: now that there
is np such hue and cry, it means that
the ‘infiltration has been effectively
checked. I am not saying that it has
been completely stopped, but the
Home Ministry must be congratulated
for its very effective working in the
border areas and in Assam where this
inflitration has been checked, and
thousands and thousands of those in-
filtrators have been screened and sent
back to Pakistan.

The only sphere where I have a
complaint against the Home Ministry
is the sphere of administrative re-
forms, We have heen talking of ad-
ministrative reforms for a long time.
The need for administrative reforms
is obvioug to everybody. The Prime
Minister, the Planning Commission,
the Parliament and many eminent peo-
ple of this country have been crying
hoarse for administrative reforms, but
no tangible action in my opinion has
been yet taken, I do not regard the
question of administrative reforms as
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a minor question. I{ is as major a:
any otner question that is being dealt
with by the Home Ministry today.
The administrative reforms division or
department has been created in the
Ministry, but 1 nave seen the report
of the administrative reforms division
that has been placed before us. It
reads like a clerk's report, having
done small bits here and tnere angd I
would not call any of those items as
administrative reforms. At best they
can be termed as administrative ad-
justments, which have no overall im-
pact on the administrative machinery
as such. These adjustments which are
made from time to time do a little
good in thneir immediate vicinity but
not more than that.

What we nee d today is a most com-
plete departure and a revolutionary
break from the old ang well-estab-
lished theories on which our adminis-
trative procedure and structure are ha.
sed, We still deal with each other on
the astumption thai nobody can be
trusted. and that there should be
checks and counter-checks whenever
any action is to be taken. This is a
very hateful theory which actually is
eating up into our vitals, and this is
the main thing which not{ only causes
a tremendous amount of delay in the
disposal of official work but’ also cre-
ateg all kinds of complicated reactions
and counteractiong which give di-
rect encouragement ip corrupt prac-
tices,

If you analyse the present day sys-
tem, you will see that anybody who
wants to do a wrong thing can do that
with impunity and it is very few who
can be caught and got punished. We
have seen many grave mistakes that
have been committed by the bure-
aucracy, but normally, it is the very
small ¢ry that gets caught and puni-
shed. In very few instances have the
really big and top officials who may
have been responsible for these mis-
takes and defects been caught
and punished. And this ig built in
our administrative structure today but
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that is a kind of thing which has to
be removed,

The cmnmonly advanced theory is
that our people are dishonest or that
tney cannot be trusted with greater
responsibilities, There can be no-
thing more wrong than this. I have
had many chances of visiting many
countries of the world, including the
most advanced countries of the World
which I have seen, and with my ex-
perience, I can say with great confi-
dence that our people are no less res-
ponsible or no less honest than any
other people in any advanced country
in the world, If we give our people
the chance, if the people are given
the proper atmosphere to work, you
will see that they are as honest as any
other people in any part of the world.
Unfortunately, the people have to ad-
just themselves to the way of working
of the administrative machinery and
that is why there is such a large num-
ber of people who are indulging in un-
ethical practices. I believe that you
should make healthy assumptions in
our administrative procedure and then
you will see that healthy tendencies
will develop on all sides in the admi-
nistration.

Now, our procedures are so time=-
consuming that even small things
take a lot of time. Even for small
matters, we take two or three years to
complete. There is an instance of a
bridge in Delhi. Some of the bridges
take a long time to be completed.
Take, for instance, the Jamuna bridge;
it should nave been completed in 15
days. But it took two years and a
half. When I went through the en-
tire thing, as T did, I found that a lot
of complicated things were involved.
You can never put your finger on any
one for the delay., You cannot blame
one man for it. Whatever it is, it is
a fact that it was a combined bungl-
ing on the part of many people, and
{hat wag resulted In such a long delay.

A good many reports have been
made on administrative reforms. There
is no dearth of any thinking on this
matter. There is only the dearth of
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resoluteness, in my opinion, I would
like to recount here the reports that I
have consulted, ang this only shows
how long thig problem of administra-
tive reforms has been before us with-
out our tackling it properly. During
1906-09, there was the Royal Commis-
sion on Decentralisation. Then there
was the Llewyn Smith Report in 1920.
Then tne Wheeler Committee report
came in, Then there was the Max-
well Report of 1937. It was followed
by Bajpai Committee Report in 1947.
Then there was the Gopalaswami
Ayyeangar Report in 1949, Then there
was the Gorwala Report in 1857; Ap-
pleby Report in 1953 and 1956, V. T.
Krishnamachari Report in 1981; then
the Sixth Report of the O & M Divi-
sion in 1961, August; then a statement
was made by the late Prime Minister
in August, 1961 about efficiency in ad-
ministration. Then there have been
other reports also iike the K. K. Das
report on Collectorate, and the report
of the Institute of Public Administra-
tion which took out a special Number
on Administrative Reforms which is
very uzeful in my opinion but no use
of it has been made, And then the
Santhanam Committee has given a
report, and the Estimates Committee’s
second and ninth reports are also
there; they have made very good re-
commendations,

All this snows that there has been a
lot of thinking on the subject and a
great deal of effort has been made to
see what should be done. But no-
thing has been done in my opinion
except some marginal adjustments
being made from time to time. It
seems that the bureaucracy has a ves-
ted interest in not allowing any meajor
administrative reform to take place,
because today's position is that they
enjoy a most complete monopoly of
doing anytning and everything with-
out a major check except for the check
that could be exercised by the elect-
ed representatives at the Centre and
in the States. Below the level of the
State Governments, there is no check
whatsoever.
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In all progressive countries like the
United States, Canada and the United
Kingdom, administrative reformg com-
amissions have been appointed like the
Hoover Commission in the USA and
the Royal Commission in Canada.
‘The reports that the Commissibns
submitted have been utilised to great
profit by those countries and I think
the time has come when we should
alsp go in for a very high-powered
and competent Commission to suggest
a comprehensive, overall scheme on
administrative reforms sp that we
also could plan our ideas and
plan our schemes in a proper manner
in this country. I know the Home
Minister is seized of this matter and
he roakises the importance of this
work. T plead with him again to
make rome announcemeni about this
matter, so that the country may be
satisfied,

15 hrs,

Shri Dinen Bhattacharya: Sir, 1
will begin my speech by referring to
a passage under the caption “Demo-
cracy is failing” whicnh appeared in
Rashtra Vani on 17th April this year:

“We have found that demo-
cracy is on trial here and it is fail-
ing. The party in power is adopt-
ing every conceivable meang for
keeping itself in power. It is like
one-man rule or ncne-body rule. .

signs that the
bullying and undemocratic
methods, the internal rivalries
ang rancours tnat have crept in,
have made the party to feel that
whatever it may be, the Congreas
rule is not a democratic rule. It
is by all tests and trials an auto-
cratic rule.”

There are no

The author of this article ig no less
a person than Satish Chandra Das
Gupta. I think nobody will doubt his
bonafides and that he is a believer in
Gandhian philosophy. He further
itates in this article:

‘“The Congress party in a year
has taken donation of a crore from
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industrialists and their corporate
bodies to bestow favour on them
and win elections with the help of
money that accrues to party be-
cause it is in power.”

Recent nappenings in Calcutta which
some newspapers in West Bengal have
reported as ‘Calcutta incident’ which
relate; to our Home Minister’s visit to
Calcutta sharply exposed to what
extent our Government and its minis-
ters can go to pacify or satisfy their
real masters—the big business. On
10th April, Mr. Nanda made an air
dash to Calcutta in grder to pacify the
frayed tempers of Birla, the ‘rolling of
heads threat’ by whom given a few
days back had unnerved the ruling
party and so Nandaji was sent there
to Calcutta, to assure the tycoons that
the Congress brand of socialism in no
way hampers or hinders the growth of
private capital and monopoly in this
country.

If the matter hag stopped here, our
people would not have been surprised.
1 will read the caption in papers like
the Hindusthan Standard, which is
run by such people who are always
in the goodl books of big bosses of the
Congress. It came out with the cap-
tion “Minister left in the lurch”. (In-
terruption) . The samc news appe-
ared in the Amrit Bazar Patrika also.
The Labour Minister of West Ben-
gal was sent to Dum Dum airport to
receive the Home Minister, Mr. Nanda,
When Mr, Nanda reached there, the
Labour Minister of West Bengal wani-
ed him to accompany him in a car. I
do not know—the other day we rightly
took exception whepn President John-
son of USA suddenly postponed the
invitation sent to our Prime Minister.

The Minister of Home Affairs (Shri
Nanda): 1 have already contradicted
what had appeared in those newspa-
pers.

Shri Kapur Singh: He does not accept
vour contradiction.

Shri Dinen Bhattacharya: Mr. Nanda
tolg the Labour Minister that as he
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had some private talks with Mr, Birla,
he could not accompany the West
Bengal Lobour Minister, ‘This is the
newspaper report. (Interruptions).

Mr. Deputy-Speaker: You must pely
on the words of the Minister and not
on the newspaper reports,

Shri Kapur Singh: He does not be-
lieve it. How can you force him.
Sir?

ot Wwo ®io W (wgwr)
fegdt wfiev 7ga, AT gz 9w
AET

ot gy (femix) FqTEqeT
ARG, WIT WFAATY {IEq 97 TqTT
AR I FAN

Wl AW wT  (FEEAT)
FEW AAT FET &

St wmEl o AT @€Y FT 3ET
wE AN W@ g ORI ANT
FFT & A I FT gEET FOT

Shri Dinen Bhattacharya: Newspa-
pers are the source from which we get
information. In a public meeting,
in the 24 Parganas Congress Workers’
meeting, Shri Atulya Ghosh took ex-
ception to this sort of behaviour. T
know that thereafter Nandaji wrole a
letter to the West Bengal Chief Minis-
ter and other leaders. This is the
attitude of Nandaji towards their own
party leaders, That is why a man
like Satish Chandra Das Gupta had to
come with an article stating that
democracy is being killed.

Overnight on 30th December, about
1000 communist lJeaders und workers
were arrested It was promised that
a white paper would be given, But
ultimately only a statement was made
and that was also tabled in the Parlia-
ment. It was not made outside,
so that it can be a basis for bringing
defamation case against govern'ment
by the aggrieved persons. During the
dixcussion in this House the consensus

439(Ai)LSD—&.
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here and outside was that that state-
ment contained ng judicial value and
it was a clear affront to the intelli-
gence of the common man. The
statement stated that these arrests
were necessitated by the needs of
defence and security of the country.
Subsequent events have proved this
contention to be a blatant lie. The
government is conscious of its per-
verse stand. It knows that the entire
case is built on untruths and as such
it, is afraid of bringing a single case
before a court of law. The people of
Kerala, Calcutta and Ahmedabad have
given their verdict against this
onslaught on democracy. Even now I
will request the Home Minister humb-
ly to rethink about the issue and
release all the political leaders and
trade union workers.

If he has any hesitation in doing so
I would humably request him to bring
a single case at least about the anti-na-
tional or subversive activities of any of
the detenus,

Now, I want to say something about
a matter with which the Home Minis-
ter nas much to do. Shri Mussafir
Ahamed is 76 years old. It is not pos-
sible for him to carry on even with
his normal day-to-day work. He was
released in 1963 on medical grounds.
He has been put in a solitary cell in
Dum Dum again on false and ficti-
tious charges. There is another Shri
B. T. Ranadive in Bombay. He is suffe-
ring from diabetes and other diseases.
His relatives sent a wire to Shri Hiren
Mukerjee and Shri Bhupesh Gupta
asking them to save his life. I do not
know how in this condition a man can
be kept in prison for such a long time.
He was arrested in 1962. I know per-
sons who are not connected with any
political activity are also put under
detention. One BShri Sushobhan Roy
openly declared that he had left poli-
tics. He openly declared that he was
practising as an advocate in tribunals.
Suddenly he was put in prison under
all these bogus charges.

Here 1 want to refer to another as-
pect which may kindly be looked into
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by the Home Minister. The condi-
tions in jails in West Bengal are dep-
lorable, It is a very serious matter.
The prisoners there are tninking of
launching a hunger-strike at least to
get human treatment inside the jail.
Even in the British days or even in the
case of persons arrested under the
Preventive Detention Act after the
Congress came into power, the arres-
ted persons were given certain facill-
ties. Those facilities are denied to
these prisoners. Only Rs. 7'50is san-
ctioned for their monthly miscellane-
ous expenses. It is absurd, Sir, to
sanction only Rs. 7-50 towards the
monthly expenses of a person. Eevn
some newspapers are not alloweqd in-
side the jail. One hon. Member of
this House, Dr, Saradish Roy, has writ-
ten to me and also to Dr. Ranen Sen,
another Member of tnis House; that he
wanted to take a radio set at his own
expense inside the jail but he was not
allowed to do so, Radio is allowed
inside other jails but not inside Puru-
lia Jail where Dr. Saradish Roy is de-
tained. I was a detenu for four years
from 1948 to 1952 when there was
Congress rule. At that time radio
was allowed inside the jail, Even
now in many jails radio is allowed. I
do not know for what reason Dr. Sara-
disn Roy has been denied the privilege
of having a radio.

Then, letters which are written—my
hon. friend, Shri Vasudevan Nair also
referred to it—do not reach here in
time and sometime letters are withheld.
Dr. Ranen Sen received a letter only
day before yesterday from Dr. Sara-
dish Roy that Shri N. C. Chatterjee
sent a copy of his speech (Shri Chat-
terjee's) delivered here on the 11th of
last month, but Dr. Saradish Roy did
not receive it. He will get a copy of
the debates sometime afterwards, but
as Shri Chatterjee separately sent a
letter along with the copy of his
speech that has not been delivered.

This is the condition prevailing in
the jails. I would request the Home
Minister at least to bring out some sort
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of a legislation or something like that
to give equal treatment to all the poli-
tical prisoners in all the States in the
same manner, In some places Rs. 50
is given as family allowance. Rs. 30 in

some places and Rs. 75 in certain
others, This sort of thing should be
stopped.

One gentleman, about whom I have
already referred, Shri Susnobhan Roy,
has been sanctioned Rs. 55 as family
allowance when his wife has to pay
Rs. 45 as house rent. How can she
manage the expenses. These are
simple but serious things which may
kindly be looked into and something
may be done about tnem,

I have many things to say about cor-
ruption, but before I do that I would
like to mention that Shri Dasaratha
Deb and Shri Biren Dutt, two repre-
gentatives from Tripura, are both in
Jail. It is very funny. On the 27th
of last month Shri Nanda acknowle-
dged a letter along with a Memoran-
dum of the Tribal Conference from
Shri Dasaratha Deb. On the 30th h:
was arrested under the DIR. He was
here up to the 25th and he left Delhi
with a return air passage Lo come back
here on the 30th or 1st of this month,
I do not know what offence he could
have committed during these four
days. He was here right from the
middle of February up to end of
March, Before that, in December, he
was in Moscow for the treatment of his
wife. Still he has been arrested. 1
do not know how our Home Minister
will justify his arrest.

I know Shri Dasaratha Deb, Shri
Biren Dutta and others were fighting
against the illegal eviction of the poor
peasants by vested interests in Tripura.
That is why, I think, these arrests
have been done, It can be for no
other thing. This is the third time
that Shri Dasaratha Deb has been
elected here by the people of Tripura.
How can ne be anti-national? How
can he be charged with subversive
activities? These things must be
considered.
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The question of corruption has been
mentioned, Shri Vagudevan Nair also
mentioned about it He mentioned
the reaction of the topmost person in
the legal profession, Shri Setalwad,
whicn appeared in the Indian Advo-
cate, how corruption has crept into all
avenues of our life. He also pointed
out the discrepancies caused by the
authoritieg in dealing wifh corruption,
how towards Ministers and the top
bosses of the Congresg there is one
attitude and for the ordinary poor
clerks in the government departments
and other places there is another atti-
tude. This thing must be stopped.
The leader of the Sadachar Samiti
must have the courage to come for-
ward and the whole country will be
behind him and take equal stand in
all cases of corruption. He promised,
when he came to the Home Ministry,
that if within two years he cannot
eradicate corruption he will resign
Now the time has come, Corruption
is there in all departments and in all
the spneres of social and political life.
I do not know how the Minister will
keep up his own promise, I know
there are so many aspirants within
his own party who are anxiously look-
ing forward to ascending to his posi-
tion. I think he should with courage
pul down corruption, both from the
Central and State spheres. The mat-
ter is not so easy. It has percolated
to the village level. The Congress
Ministers have touts in the village
and they always try to help them.

Shri Bhagwat Jha Azad (Bhagal-
pur): He says that the Congress Party
has touts. It is objectionable.

Shri Dinen Bhattacharya: I would
again humbly request the Home Min-
ister to ensure that those who are
detained on absurd and unfounded
ground should be given humane treat-
ment inside the jails.

Shri Harish Chandra Mathur: Mr.
Deputy-Speaker, the hon. Member
opposite who just preceded me, open-
ed his speech by a reference to the
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press reports regarding tne hon.
Home Minister’s visit to Calecutta and
what he said there. If he goes more
by press reports than by the stateme_m‘.
of the Home Minister himself, ohe
cannot help it. I wish he had at least
been alert enough when I asked the
same question of the Finance Minis-
ter to get the position clarified, be-
cause I knew that there are friends
who, in spite of the contradiction by
the Home Minister, will persist in the
misunderstanding which was or was
not there. And the Finance Minister
made it abundantly clear, on the floor
of the House, as to what was actually
meant and how the Government Is
going to proceed in this matter and
that there is no change of policy, so
far as the collection of revenues, 'so
far as the collection of dues from
these people, is concerned. I think
this should have set at rest the un-
fortunate impression which was crea-
ted by something that had appeared
in the papers. But if one persists that
one will live in delusion and misun=
derstanding created by oneself, no one
can help it.

An hon. Member: It is a reality.

Shri Harish Chandra Mathur: [ had
hoped that when Acharya Kripalani
speaks, as he does so seldom he would
certainly tackle the major issues
which are facing tne country. He did
not touch upon any of the major pro-
blems with which we are faced today.
He did not discuss the functioning of
the Home Ministry. He did not dis-
cuss the functioning of the various
organs and organisations controlled by
the Home Ministry. More than the
Home Ministry, he discussed the Home
Minister himself, and there too he
discussed the past and present Home
Ministers in his own manner.

Well, while I do not agree with
most of what Acharya Kripalani
said, and more particularly tne man-
ner in which he had said it, I have
myself no hesitation in telling the
hon, the Home Minister that he will
do well to dissociate himself from all
those voluntary organisations, whether
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it is Bharat Sevak Samaj, or Sadhu
Samaj or Sadachar Samiti, I am not
against these voluntary organisations.
These voluntary associations have a
very valuable part to play; but they
should not be tne protege of any Min-
ister. They may even receive certain
assistance from the Government; I do
not object to that. But they must sus-
tain themselveg on their own inter-
nal strength and they should not be
associated with any Minister, whetner
Home Minister or any other Minister.
They should not be the protege of
anybody. As a matter of fact, I would
like to tell my hon. friend that these
institutions are not hig strength, they
are nis weakness. 1 hope he knows
the reaction which has been expres-
sed in this House and will give seri-
ous thought to them, As I said, I am
not against these institutions and there
is no reason why we should associate
ine Home Minister with all the irre-
gularities which are committed by any
.of these associations.

1 would rather like to deal with
those major problems which face this
country, To my mind, the most im-
portant problem today, in today's con-
text, is the internal security of tne
country, the border arrangement and
strengthening of our administration, 1
wish that the hon, Home Minister has
a clear vision of the situation which
ig likely to develop because of the
evil designs of a country like China
sitling on our borders, with the active
collusion of Pakistan. There is a
great danger. And when we talk about
these - border troubles, let us under-
stand that a great brunt falls on the
civil administration, It is not as if
the army in confrontation will deal
with the entire situation. As a mat-
ter of fact, more than the armies, the
greater responsibility falls on  the
civil administration, of having a per-
fect system of intelligence spread all
over the corners of this country which
could break-up the spy rings and
saboteurs and visualize what Pakis-
ian could be up to when it is in its
ugly mood and what sort of situation
can be created in thig country and so
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on. He should have an absolute blue-
print ready and he should gear up his
administrative machinery so that he
could face any difficulty when such a
situation arose. I think that is one of
nis gravest responsibilities.

I am not at all talking about the
Rajasthan border, except repeating
what I said the other day, that we are
not at all prepared on that border ana
we have no roads or anything of that
type in that area. But that is not a
place which I consider to be a trouble
spot. The trouble spotg are Kashmir
and Manipur,

Shri Kapur Singh: Nagaland.

Shri Harish Chandra Mathur: Of
course, Nagaland also. Manipur and
Tripura are the direct responsibility
of the hon, Home Minister. May 1!
know whetner he is satisfled with the
civil administration, whether it 1s
really effective in dealing with the
situation even as it ig today, and whe-
ther he is in a position to meet the
situation which might develop with
guerilla warfare and that sort of
thing?

If we take note of Nagaland and the
peace talks that are going on, I can
understand that certain military ar-
rangements must be there which we
must respect, and we should try to
solve the problem as peacefully as we
possibly can. But there is no reason
why our civil administration should
be paralysed in these places but from
the reports which we receive from
Manipur and Tripura we are not feel-
ing very happy about the position
there,

So also in the Assam border. There
are people who tell us that even in
Government, even in the administra-
tive machinery, we have certain people
who could not be trusted, Is it not
for the Home Minister to allay such
fears? Even if there ig no emer-
gency, is it not the responsibility of the
Home Minister to take certain positive
steps to see that the security of the
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country is in no way impaired? But
now that we are living in an emer-
gency, it is certainly the responsibility
of the Home Minister and he will not
be able to take shelter by saying that
he has given such and such directions
to the State Government and he has
not been able to carry them out.

The Home Minister will not be
spared by his party, by thic Par-
liament and by this country if
he does not assure the coun-
iry of its safety, it he does not
make satisfactory arrangements for its
safety, which is his direct responsi-
bility, I am not giving any sort of
threat to him, but I am administering
the most friendly warning in time so
that when the time comes he
proves it to the House and to
the country that he can rise to the
occaslon, We have given him ample
powers, I do not know if any dicta-
tor anywhere else in the world is given
half as much power as tne Home
Minister of ours has been given in
this democratic country. Even after
all these powers are in his hand, if we
find that things are not in such a stre-
amlined manner, then he will not be
excused by thig country.

1 am alsp not happy about the man-
ner in which the DIR is being opera-
ted, I find that more than 12,000
people were arrested on the food
front, without any impact being made
on the food situation. 12,000
people arrested on the food front!
They must be small fry. They
have made absolutely no impact on
the food situation in the country. This
is not the way how administration has
got to be carried on. Let wus not be
very trigger-happy and arrest any-
Qedy, all and sundry, just because we
have got these powers in our hands.
The Ministry and the Government
should not get addicted to this sort
of power. They will lose efficiency
and will create less respect for law
and order by using these powers in-
discriminately, They must know
where they stand. Having said this
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about security, I will say: Let our
watchword be “Be prepared and act”.

Then 1 will pasg on to administra-
tion. I am afraid, I do not agree with
my hon. friend, Shri Shukla, when he
said that the Home Minister has done
willy nilly nothing so far as adminis-
trative reforms are concerned. I
think, he has definitely taken certain
positive steps and those positive steps
which he has taken are of a founda-
tional nature, This must be apprecia-
ted. They have built up an adminis-
trative reforms division in the Minis-
try. With whatever little contact thal
I have I can say that they have got
first class personnel there.

But, as I have myself been saying
all the time, this is not going to satisfv
anybody in thig country. You are cs-
sentially doing patchwork and are not
going the whole hog as you ought to
go. Even in regard to these study
teams—with two of the study teams I
am myself associated—I would like
the Home Minister to understand that
in the introductory remarks of tie
first report which we have submiiled
we have made it abundantly clear that
we are not tackling the major policy
matters which are likely to have a big
impact. We do not know where we
stand. It is within a Jimited frame-
work that we have functioned. Itis true
that he has given some relief to thou-
sands of people. It will be appreciat-
ed by quite a number of people be-
cause of these procedures. It is not
because of the recommendations that
we have made have been accepted that
I am appreciative of the hon, Home
Minister. What I appreciate much
more {8 the record time in which all
these recommendations were accepted
by the Government. In less than a
month they accepted the recommenda-
tions and laid them on the Table of
the House.

There were recommendations which
meant parting with power, giving
away power from the Centre to the
States. There were certain recommen-
dations which also have an impact on
the economic sffairs where certnin
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difficulties were there. But all this
has nappened. Therefore I have no
hesitation in saying that a little good
is done. But I have always mention-
ed it that we should not stop at that.
.What is needed by the country, as Shri
Shukla very correctly put it, is a radi-
cal and a revolutionary change in tihe
entire concept of our working. We do
not know what our relationship should
be between the States and the Cenire,
There is a lot of unnecessary work
which is coming from the States 1o
the Centre. There is a tendency in
the Secretariat to concentrate, I can
tell you that left to myself I would
cut down the strength of most of the
Secretariats to one-third of what they
are today. I am not talking in thin
air. I had checked up my impressions
and idea with the best of people who
are well informed and who have a
progressive outlook, and they were
prepared to share this view wilh me
that in most of the States the Secre-
tariat has unnecessacily concentrated
work whnich wag responsible for all
the delays and that the Secretariat
could be cut down to one-third its
size. But for all this you will have to
go into the entire matter and will
have to do something. Therefore it
was that we were wanting a very
comprehensive sort of commission
whnich will go into thig matter, This
comprehensive commission will not, as
a matter of fact, deter you in your
immediate steps which are to be
taken., These should be taken simul-
taneously with that. But until and
unless we have an overall picture, no-
thing very much will happen.

So far as these study teams are con-
cerned, I think, the first study team
which should have been appointed
should have been for the Ilome Min-
istry itself, as a matter of fact, as to
how it should function. If we ecan
streamline the Home Ministry, I think,
many things will take care of them-
selves. The first study team possibly
should have been for the police. Do
you not see that the relationship, role
.and responsibility of the police have
comphletely changed during these 17
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years? We are having the same colo-
nial type of rule. It ig not the fault
of the police. ThEy do not kriow how
they are supposed to dischargz tneir
due responsibility. They are in an
entirely different set of circumstances.
It is my complaint that the Prime
Minister and the Home Minister have
faileq to make an appreciation of the
situation, of the changing social needs
and the demands of the couuntry,

The Prime Minister, the President
and the Home Minister all talk of ad-
ministrative reforms, btul they have
not told us what their concept of.ad-
ministrative reforms is. In other
countries where there wus a much
lesser need, whether it is Canada er
the USA, because there had not been
a change from the colonial rule to a
democratic set-up, even they have
considered it necessary that they had
certain reforms. The present Prime
Minister, when he was the Home Min-
ister, had been good ennugh to ac-
knowledge it in the Consultative Com-
mittee that he will definitely appoint
a Hoover type of commission. When
we talk of a Hoover type commission,
it is just to convey ap idea that it wiill
be an all-embracing ovecrull sort of
commission which will cover every-
thing. We have not had c¢ven a
Police Commission. Just think of it.
It is more than 50 years and so many
different things have come across
Even the UK found it necessary 1o
have a Police Commission and we do
not know where we stand.

15.37 hrs.

[MR SPEAKER in the Chair]

But our administrative reform
should not end here. 1 think, the
Prime Minister would do well if he,
the Home Minister and {ne Chief
Minister sat together and talked as
to what changes have got io be brought
about in our judicial adainistration
also. 1 am very sorry {5 have to
say that things are not as they ought
to have been., We will have to bring
about a change also ii: the appoint-
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ment of High Court Judges. The
Home Minister will teli me how fool-
proof the procedure is. Whatever the
procedure, the unfortunate fact re-
mains that standards have fallen and
the right type of people have not been
selected. How it happens, it is his
responsibility to see; bul that fact
stands out boldly. Therefore there is
urgent need that something is done.
Then, there are arrears, We do not
know how we stand about it. OQOur
lower courts, I think, unfortunately
are the greatest slums. It is time that
we do something aboul vlis.

While talking about administrative
reforms, I would again like to refer to
our all India services. You have made
your all India services almost a closed
shop. So far as that service is con-
cerned, even the limiled examination
which was proposed has been given
up. They are losing their all India
character. It ig really unfortunate, I
do not know why it takes all this time
to constitute the new services. If this
is the way we are going to implement
the Forest Service, the Health Service
and the Engineering Servica, about
which the Resolution had been passed
years back, and if things proceed at
such a snail's pace, whut could one ex-
pect from the Home Ministry? They
wcere necessary in the context of in-
tegration of the couniry; they were
necessary for bringing about better
efficiency, better implementation of
the Plan. Yet, it takes all this time.
This means a lack of leadership, to
say the least,

I would again like to invite the &t-
tention of the hon, Home Minister to
the fact that before he does anything,
1 wish him at least to take definite
positive steps. It is not only here at
the Centre that we are concerned
about administration. The people
come very much in closer touch with
the administration in the States. It
is the State Governments which should
receive his first attention. It ig not
possible for the Home Minister to have
Chief Ministers of his own choice, but
I would suggest that at least he could
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prepare a panel of 25 seniormost 1AS
and ICS officers whom he considers to
be the best suited persons to be Chief
Secretaries in each State so that there
is not any personal sort of relationship
with the Chief Minister in particular
States. If you have a panel of 25 per-
sons who are the topmost in the coun-
try, who have a background, who are
going to be helpful to the Chief Min-
ister, who ‘have a broad outlook znd
whp will bring about a healthy out-
look and give real leadership to the
services—the Chief Secretary being
the leader of the service class— I
think, the Chief Ministers should be
asked to select their Chief Secretaries
out of this panel of 25,

I would guggest the same thing about
the Police., The IG.Ps. should be
selected out of a panel of 25 which he
should prepare in consultation with the
Chief Ministers. Of course, the Dis-
trict Administration ig the most im-
portant which is now in the greatest
confusion, The District Magistrate viho
is supposed to control the district ad-
ministration has not got that authority,
that maturity and the wherewithal to
go through the whole matter. My
friend has got a study made of that
and I do not know what he is going
to do about it.

I will then pass on to the last point,
the most important point, of this dis-
cussion and that is about a clean ad-
ministration which the hon, Home
Minister had promised to us. He put
himself on a probatiop of two years
sometime in November, 1963. The out-
standing fact remains that though he
hag taken certain steps he has failed
to eradicate or minimise or make any
impact or dent on this problem, The
question arises. Should we ask the
Home Minister to quit or to ask for an
extension of his probation? Ty bLe
honest to the hon, Home Minister, I
never took him as a matter of fact,
very seriously when he said
“two  years”, not because at
any momeni I  doubted his
intentions—I knew that he had the
best of intentions; I knew that he was
wanting to make the best of efforts—
but I knew that the problem was such
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that it was not the Home Minister
alone who could do it and go his way.
1 realise it and I knew that he would
not be able to do it and, therefore, I
am not one who will ask him to quit.
He made a wrong judgment. I am
glad that he himself is not prepared
to go

Shri Nanda: I said differently. 1
stand by what I said.
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Shri Harish Chandra Mathur: He
himself has certain difficulties, his own
failures. He will not take the bull by
the horns gnd he will tinker with the
problems, He employed certain
methods in which at least I
have no faith, to be honest to him.
But, I think, that is not so important.
The first thing which I ghould do is to
put this problem in a correct perspec-
tive. When I say that this problem
should be put in a correct perspective,
Mr. Speaker, may I remind you that,
before the Home Minister said this in
1963, I had been raising this point with
the late Prime Minister, Mr, Nehru?
Nehruji's point was that corruption
was at a lower level. I always dis-
puted this and I told him very strong-
ly on the floor of this House and in
our Party meetings that until and un-
less he tackled the problem at the
highest level, he would not be able
to succeed in that. This hag been con-
ceded after some time, “Yes, corrup-
tion should be tackled at the highest
level.” When I say this, I do not think
that we should be possesseq by any
obsessions. Let us put the whole thing
in a correct perspective and see what
happens in other countries where there
is capital punishment for corruption,
say, in the USSR,

Mr. Speaker: The hon.
may conclude now.

Shri Harish Chandra Mathur: May
1 have four or five minutes more?
(Interruption). What I submit is that
there are couniries where you have
capital punishment for corruptlon, say,

Member
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in a country like USSR. 1 have
stronger remedies to submit. I will

not quote anybody else but Mr.
Khrushchev himself.

“In hig report (o the party's
Central Committee, Mr. Khrush-
chev made it clear that widespread
corruption in high places had be-
come a major social and economic
problem,

The Soviet leader disclosed that
in the first half of 1962, Soviet
courts had handled cases involv-
ing the theft of over 56 million
roubles ($ 62 million at the officiad
rate of exchange).

“It appeared evident from his
remarks that many times this
amount is being stolen.

Mr. Khrushchev said inefficient

control and inspection organs were
to blame . . ."”

It is not only the U.S.S.R. Again, we
have here the reports from China:

“The Chinese Communist Press
is full of complaints about officials
who cheat in the administration
of the rural economy or assume
arbitrary privileges for them-
selves and their cronies.

A ‘cleansing movement’ to cor-
rect these evils is being given top
priority in what Peking calls its
programme of Socialist education
for the population . . ."

These are the reports from the auth-
entic sources. Here is something
about Japan. I will not go into all
that We all know what it is. But
that is absolutely no excuse and that
gives me no sense of complacency in
our drive against corruption, But if
you want to have a drive against cor-
ruption, here I say why Shri Nanda
is not to be blamed. The Prime Min-
ister, though he is very anxlous to
eradicate corruption, wants to pgo a
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little bit slow and cautious. That also
hampers the hon, Home Minister's
progress in the matter, There are
many other forces of corruption which
are glways powerful and they wage a
war against the hon. Home Minister.
The hon. the Home Minister has got
to take note of these things and these
are the causes: His own deficiency to
inspire confidence, the Prime Minis-
ter's slow and cautious approach, the
failure to secure Cabinet support to
the extent necessary, ang the ridicul-
oug campaign by some high-ups in the
political set-up and Party. An all-out
call on realistic lines with robust sup-
port from the Prime Minister and his
Cabinet colleagues and from thig Par-
liament is necessary if a real dent has
got to be made, Those in political
authority have got to be dealt with
first and they must be above suspicion.

Our record in this Parliament has
been extremely commendable. As a
matter of fact, starting from Shri
Shanmukham Chetty in 1948, this Par-
liament has given an exceedingly
good account of itself. But apart from
ity being a self-regulated body, we
definitely need an independent orga-
nisation, whether it is Ombudsman or
whether it i3 panel of eminent per-
sons, and that is a real “must” Let us
not take it that if such a body is set
up, it will be flooded with applications
and complaints. It will not be flooded
with complaints and applications. It
may happen in the first year but there
will be no difficulty thereafter because
it will have a great restraining influ-
ence on all the persons concerned and
the complaints will be sorted out and
until and unless there is some sub-
stance in those complaints, they will
hardly make any impact. These steps,
with these failings and fumblings, will
not do. Therefore, I have suggested
that they must constitute this &nd
that the Vigilance Commissioner will
hardly help in the matter, I thought
earlier that it was the fifth wheel in
the coach but I feel today that it is
the sixth wheel in the coach. It has
no purpose whatsoever to serve. It
will always come in conflict with the
Union Public Service Commission.
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Things will have to be done that way.
In the Home Ministry's Report itself,
we have a one-line reference to the
office of the Vigilance Commissioner.

Mr. Speaker, Sir, I git down by say=-
ing a last word and that is about pro-
hibition. I do not see why the hon.
Minister has not called a meeting of
the Central Prohibition Board which
is there for more than two years. The
other day, our ex-Finance Minister
said something of which, I think the
Home Minister must have taken a
note, and he said that there are
Cabinet Ministers who are addicted to
this. Has he made any enquiry into
this and will he take any action?
Either these reports should be quash-
ed or action must be taken if a pro-

found impact has got to be made on
the country.

Shri Harl Vishnu Kamath (Hoshan-
gabad): Mr, Speaker, Sir, 30 months
after the perfidious invasion of our
country by China, we are again under
the shadow of another war, g war not
of our choosing nor of our making but
thrust upon ug by our unscrupulous
anti-democratic, chauvnistic land-
grabbing neighbour Pakistan. [ do
hope that in the very near future the
people's sirength and the power of
the armed forces will bring undiluted
victory, complete victory to us over
the unscrupulous enemy on the Kutch
border and elsewhere on the India-
Pakistan border. We cannot afford to
forget that Pakistan is being egged on
by China, and China, be-
cause it is involved in Viet
Nam is perhaps holding itself in
the background but may come to the
rescue of her unholy ally when her
help is needed. After the military
debacle and the pational humiliation
of thirty monthg ago, we cannot afford
another defeat, because another defeat
will mean that we as a nation will be
completely demoralised, if not finish-
ed.

Having said that, I would invite the

‘Home Minister to consider how in &

total war like this which we are con-
fronted with, even after we win this
victory, we shall be safe from further
invasions, further attacks and further
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aggression. No, we shall not be un-
fortunately, and therefore, we have to
consider as every statesmanlike Gov-
crnment hag got to consider how in a
total war, not merely the front, not
merely the Armed Forces, but also the
rear, the nation as a whole, the people
as a whole, the country as a whole,
the domestic front also has got to be
strengthened and fortified, To that
task I hope that the Government will
address themselves, and we on our
part are prepared to offer them our
full co-operation if they mean busi-
ness, if they are serious, if they firmly
to stand by the people and by demo-
cracy and by the democratic socialism
which they profess to implement in
our country.

Unfortunately, never since Indepen-
dence, never since August, 1947, bar-
ring those bleak anxious months,
namely October and November, 1962,
has the country been in such difficul-
ties as it is today. The malady is
very deep-rooted, Partly, it is the
legary of seventeen years of the semi-
personal rule of Pandit Jawaharlal
Nehru. But more and more it is the
divided, the weak, the wvacillating
policies of the present Government
which has to rely upon a divided
party, a party riven by dissensions
and conflict the provincial satraps
straining at the leash . . .

An hon, Member: Any more ad-
jectives?

Shri Harl Vishnu Kamath: Unfor-
tunately my party is not in power, It
is my hon. friend’s party which is in
power ., .. and the Government's
blunders and the Guvernment's gins
and crimes of every type that have
been visited upon the people. That is
why Government have to sit up and
take notice. Provincial satraps are
straining at the leash and the people
unfortunately, due to the blunders of
the last few months, are torn by lin-
guistie divisions and regional rivalries.
Linguamaniacs and linguaphobes have
appeared on the Indian scene. I
do not wish to apportion blame, T am
a linguaphile. T love our languages.
But unfortunately today because of
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the blundering policies of the Gov-
ernment during the last few months,
linguamaniacs have had a free rein in
many parts of the country, and if not
linguamaniacs, linguaphobes. 1 hope
that the Government will arrest the
growth and progress of these divisive
forces in the country lest worse befall
us.

At a time when China and Pakistan
are massing their troops on the border,
the agents and spies of Pakistan are
having free play in the country, and
the country is riddled with Pakistani
spies and Chinese agents—yesterday
I was in Caleutla, and I have got first-
hand information,, and I wish to pass
it on to the hon. Minister and to the
House—let us see what has happened
to the scheme propounded or proposed
by Government and perhaps partly
implemented, of a non-man’s belt on
the India-Pakistan border; because of
the corruption which is eating into
the vitals of our nation, no sector of
our gelivity ig immune from this
malady or from thig malise of corrup-
tion. I learn that on the border of
some districtg in West Bengal, on the
border between West Bengal and East
Pakistan, the no-man’s belt which has
been sought to be created is really and
virtually becoming or turning into a
gift of Indian land to Pakistan, be-
cause our Government and our people
implement it seriously, honestly and
earnestly and withdraw from that belt
into the interlor, but the Pakistanis
cross over the border, bribe the cor-
rupt police on the border ang pur-
chase them and in many places, it has
turned out that the no-man’s land on
our side has become Pakistani terrl-
tory or our country’s gift to Pakistan.
I hope that Government will enquire
into this matter before it is too late.

Having drawn the attention of the
Home Minister to this malady of cor=-
ruption, and after having pointed out
the espionage, growing espionage, in
the country by the enemies, by Pakis-
tan and China, I would now turn to
the internal enemieg of the country,
the internal enemies of the mnation
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with whom they have got to deal mer-
cilessly, harshly and ruthlessly, but
which they are not doing. Corruption
is 8 hydraheaded monster; corruption
is not merely bribe-giving ang bribe-
taking, but corruption has got many
hues and many forms. In regard to
dealing with corruption, as has been
well said, Government have got many
standards or mulliple standards; they
have got double standards or multiple
standards for dealing with graft and
for dealing with corruption. The Con-
gress Party to which the hon. Minis-
ter has the honour to belong passed
or adopted in the Ooty seminar in
1959, a resolution suggesting to Gov-
ernment that a permanent tribunal
should be appointed to deal with this
evil. But nothing was done, Subse-
quently, the All India Congress Plan-
ning Sub-committee also in 1959 pass-
ed a similar resolution, but up till
now, there has been not merely no
appointment of g standing indepen-
dent judicial body to deal with this
growing evil and proliferating evil in
our socio-political life or in our body-
politic, but Government have so far
not accepted in toio the recommenda-
tions of the Santhanam Committee on
Prevention of Corruption. The for-
mer Attorney-General Mr. Setalvad,
had something very harsh to say about
the Government's way of dealing with
eorruption. He is not a Member of
the Opposition. Otherwise, the Home
Minister might have said that it was
an irresponsible Opposition which was
saying like that. But here is the for-
mer Attorney.General who  has
said this, and I hope the hon. Min-
ister's attention has been drawn to
what he has said, and it is a very
pathetic statement that he has made,
and it ig tragic in its content.

Shri Nanda: Tt has been read our
already by some other hon. Member.
f

Shri Harl Vishnu Kamath: In that
case, it jg all right. I need not read
it out again.

Shri Bhagwat Jha Azad: Why not
read it again?
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Shri Harl Vishnu Kamath: Has my
hon. friend pot reaqd it?

Shri Bhagwat Jha Azad: I
read it.

Shri Harl Vishnu Hamath: In that
case, ] would not waste the time of
the House by reading it out again, 1
do not know whether the full text
had been read out.

Shri Vasudevan Nair: Not the full
text but only one or two paragraphs
had been read out.

have

Shri Harl Vishnu Kamath: This is
what Mr, Setalvad has said:

“There is one code of conduct
for the Government servant who
gets heavily punisheq for any
veniality in hig conduct. There
is a different code or perhaps no
code at all for the politician or the
Minister . . .".

I would not read out the entire text,
because I am runnihg a race against
time, Then, he proceeds further and
says:

“Corruption in its widest sense
still stalks unscared all over the
country and the canker appears to
have spread even to the higher
judiciary.”.

I shall come to that a little later. The
judiciary ig supposed to be the last
bastion of democracy. They are sup-
posed to put on the mat the executive
when the executive goes wrong. But
the judiciary itself, the fountain-head
itself is getting sullied. What then
shall we do? If the fence itself were
to eat up the crops, what then shall
we do? That is the magnitude of the
evil that we are face to face with
today. Then, he proceeds further to
say:

“It is surprising that persons in
high places, who have repeatedly
and eloguently e¢ondemned cor-
ruption of all kinds on public
platform should be parties to
drawing a veil of silence and sec-
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recy on the alleged corruption of
a judge.”,

to which I shall presently draw your
attention, Then, he says:

“Like the proverbial ostrich
burying its head in the sand, they
imagine that by avoiding an in-
quiry into the allegations against
this particular judge, they are
saving the judiciary from expo-
Sul‘e.".

I think I have read enough of that
now, May I ask the Home Minister
why it was that when a petition was
made to the President in May, 1964,
and reinforced by documents, no in-
quiry was made inlo a serious charge
against the former Chief Justice of
Madras, Shri S. Ramachandra Iyer?
Why was it that when the document,
not merely of an ordinary citizen, an
advocate of the Madras Bar, but of a
promient advocate of the Madras Bar,
was submitted to the President—and
then when ullimately it came to us,
when we got the information, 20 MPs
sent a memorial to the President as
well—why was it that nothing was
done, no action was taken in the
matter, because the Chief Justice—
ex-Chief Justice now—was permitted
to resign on the 1st November when
everything came to a head? When
he wag in a tight corner, Government
permitted him to resign on the 1st
November. From May to November,
no action was taken,

16 hrs.

This is the way the Government are
moving in thig matter of attacking
corruption, this evil, at the highest
level, It was seriously chargedq that
he had given a false age with
regard to himself. If the Government
think that resignation is a bar to in-
quiry, then it is open to everyone In
thig country to make money, by hook

or by crook, 37 P JFA 0

acquire position, power, pelf, every-
thing, and then when he is in a tight
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corner, quit and get out,
safe . . .

Shri Bhagwat Jha Azad: And con-
test election!

and Dbe

Shri Hari Vishnu Kamath: | will
come to that. Perhapg he has got ex-
perience of certain people doing it. .

Shri Bhagwat Jha Aszad: It is not
about you or me.

Shri Harl Vishnu Kamath: I said
he has got experience of certain peo-
ple doing it.

Does the Home Minister really want
us to believe, that the pratigya, the
vow he took, at Sabarkanta or Banas-
kanta, in his own constituency, on that
wintry evening of November 1963, was
taken seriously? Did he really mean
what he said on that day?

The CBI Inquiry is another instance
in point. Even uptodate, the Home
Minister has turned a blind eye on
the document laid on the Table of
the House. Even today I have a
secret document. The Education
Minister will say it is a stolen docu-
ment.

I ask the Government: if they real-
ly mean what they said, that it is a
stolen document, why could they not,
with an army of machinery at their
disposal, make an inquiry into the
theft of this stolen document? Who
stole it? From whom? How was it
passed on to me? Who did it? Let
them hold an inquiry. I hope they
will pot make a scapegoat—I under-
stand they held a secret inquiry into
that also—I hope they will not make
a scapegoat of some typist or account-
ant, ag happened in the jeep scandal
when some poor accountant was sack-
ed or demoted. So as to save any clerk
or accountant being made a scapegoat
of in this affair, I wish to tell the Min-
ister, the House and you, Sir, if you
will permit me to do so; I wish to tell
you—of course, there is no question of
saying it on oath here—with all earn-
estness at my command, with all the
emphasis at my command that it was
no stenotypist, it was no clerk, it was
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no P§, it was no PA, it was no officer
who gave me the document,

Shri Rajaram (Krishnagiri): Was

it o Minister?

Shri Hari Vishnu Kamath: Thus
for and no further.

None of these people gave the docu-
ment. If it is any other category, they
will have to inquire and find out
Otherwise, after saying it is a gtolen
document, after having made the
charge against me that it was a gtolen
document, it is g shame, crying shame,
that the Government cannot inquire
into the theft of this document.

Shri Biju Patnaik has written a
lefter on the 15th November to the
Home Minister, Shri Nanda, by name
He says: “My dear Nandaji,

“In our meeting on the 1lth,
when you gave me a  question-
naire”"—

they gave an elaborate questionnaire
to be answered; I also learn that poor
Mr. Patnaik was not given a copy of
the CBI Report; I do not know whe-
ther it is true but that is what I
learn . .

Dr. M. S. Aney (Nagpur): Why

does he call him ‘poor'?

Shri Hari Vishnu Kamath: Poor in
the gense that he is now out of office,
out of power. He may come back, as

Shri Azad says, very soon, he may
come back,
An hon. Member: He is already
there.
Shri Hari Vishnu Kamath:
“In our meeting on the 1lth,

when you gave me a questionn-
aire, I was reluciant to deal with

_it, because the questions display-
ed a somewhat"—

this ig the word he hag used—

"E:erie approach to the problem"—
“That is what Shri Patnaik said, that
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is the English he used., 1 do not{ know
what he means. Perhaps he means
what he has said. I do not want to
read the whole letter, but the last few
sentences are worth quoting.

“Since 1947 ., . "

—says Shri Patnaik, rather he said on
the 15th November—

“...I have worked
with Panditji . . .”
—i.e,, Pandit Jawaharlal Nehru—
“....and had carried out many
imponderable. ...”
—1I do not know the meaning of
that—
...... tasks under his
and guidance.”
This was also one of the tasks that he
carried out.
“You know . .."
—he tells Nandaji— .
* ... that Panditji had often
referred to me as . . "

—that may be surprise to many here—
e % e s e the co-author of the
Kamaraj Plan.”

Some hon. Members: No nu.

Shri Hari Vishnu Kamath: Your
own party man, a very eminent party
man, he says so. 1 do not know whe-
ther Shri Nanda will deny this letter.
I have a true copy of this letter.

And then, finally comes a confession,
a very moving confession of Shri Pat-
naik., He says:

“1 never had much interest in
wealth or political power and yet
these have come to me in generous
measure.”

closely

advice

qATIR ATQRT . Q1T T
fazdy it & & 7

Shri Hari Vishnu Kamath: I can lay
it on the Table of the House if you
want it. If you™ permit me: Mr.
Speaker, I shall lay it on the Table,

We in the House, my hon, colleague
Shri Dwivedy when he moved the no-
confldence motion and other hon.
Members, demanded a judicial enquiry
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or commission of enquiry into this
matter. I understand that the new
Chief Minister of Orissa, Shri Tripa-
thy, is also demanding, is of the view,
that a judicial enquiry should be held
in the matter,

Shri Surendranath Dwivedy (Ken-
drapara): He says he will be happy.

Shri Hari Vishnu Kamath: I do
not know whether Nandaji will he un-
happy if that is held., Shri Biren
Mitra, I am told, is of the same view,
that he will not mind a judicial en-
quiry. Only Shri Patnaik is holding
out, riding the high horse, and is say-
ing, “Nothing but the Public Accounts
Committee of Orissa, that is my God,
my Bible, my Veda, my Gita; nothing
¢lse, no Auditor-General, no audit
report, I will be bound by nothing of
the sort.” -

I do not know whether I am tread-
ing on safe ground, but I understand
that in the Cabinet Sub-Committee
which finally gave its verdict on this
sordid affair, the Home Minister was
strongly of the view that a commission
of inquiry should be appointed in the
matter, He gave in later on the pres-
sure by other forces inside and out-
side the Cabinet, I am sure that if he
had stuck to his guns, if he had shown
the fortitude of mind and spirit
which he shows ag President of the
Bharat Sevak Samaj, President of the
Sadhu Samaj, President of the Sada-
char Samiti and what not, and had
firmly stood . . .

Shri Surendranath Dwivedy:
resigning from those Samitis.

He is

Shri Bhagwat Jha Azad: He is not
the President.

Shri Harl Vishnu Kamath: . . . his
ground, I am sure the Cabinet Sub-
committee would have come round to
his view, and a commission of inquiry
would have been appointed in this
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matter. But whatever may ultimate-
ly emerge, because the question is
coming up again and again in this
House—it may come up again in this
session and in the next session—it is
high time that to fight the proliferat-
ing evil of corruption, a standing, in-
dependent, judicial body, tribunal or
commission be constituted in this
country.

The next point I want to deal with
is the Report of the Home Ministry
itself. It is a measure of the effici-
ency of the Home Ministry, of the
Ministry of which Shri Gulzari Lal
Nanda is the presiding deity, that
with regard to the Kerala elections,
it is not up to date at all about the
situation. The figureg of the various
parties are given, but the fact that
the President has taken over the ad-
ministration of Kerala is not mention-
ed at all in this Report. I do not know
why it was not done, and why an ad-
dendum was not supplied to the House
with regard to thig matter.

Then here also, on page 6 of this
report, they have mentioned the mea-
sures that they have taken to deal
with corruption and other miscon~
duct of public servants; they have now
prohibited officials from accepting la-
vish or frequent hospitality. That
is one of the rules framed. I have no
time to go into the rules. But this
is a strangely-wordeg rule—"lavish or
frequent hospitality”. What is the
yardstick, what is the criterion for
lavish and frequent hospitality?
May I ask whether {he Ministers
also should not be precluded ' from
accepting lavish and frequent hos-
pitality from the industrialists and
other persons with whom they come
into contact and from which the offi-
cials have been precluded in this
manner? We do not know what
they mean by “lavish and frequent
hospitality.” ’
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An hon. Member: Accepting ca-
lendars.

Shri Hari Vishnu Kamath: I do not
know. There is a whole chapter called
“political”, But there is no mention
of any action taken in the Punjab
against corruption, and there is no
mention about Orissa, about their own
Cabinet sub-committee’s report in re-
gard to Orissa. There is no mention
at all in the Home Ministry’s report
of last year, up to March, 1965, I do
not know why that has been omitted.
There is no reference to these matters
with regard to Orissa and Punjab nor
about the charges that have been
levelled against the Mysore Cabinet as

well as the Rajasthan Cabinet. The
other day, in Rajasthan, the Minis-
ter—

Mr. Speaker: The hon. Member's
time is up.

Shri Hari Vishnu Eamath: I shall
conclude, Sir. We have surrendered

our time for the other Ministries. We
have written to you and the Secretary
that we have surrendered our time;
we do not take part at all in the dis-

cussion of those Ministries. [ want
only five minutes more,
The other day, it was astounding

that the Minister of the Government
in Rajasthan had the hardihood, the
audacity to suggest fREf to him it was
doubtful whether China had commit-
ted aggression in 1962. (Interruption).
Then, what happens? Nothing, No
action is taken against that minister.
In any other country, with certain
high standards or norms of public
conduct and values in public life—a
minister holding that office said so
in the Assembly and he continues
there, and if he feelg like that in his
heart, in his mind, even if he makes
a statement of regret it would not do
--if g minister said like that, he would
have been promptly sacked and
askedq to resign from the Cabinet.

Here is the report of the Public Ac-
counts Committee of which we have
heard much—I mean the report that
it made on the Bharat Sevak Samaj.
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But there is another institution. I
have no time to read it. There is a
strange institution called the Griha
Kalyan Kendra. If you give me a
little more time, I would read some
extract from the report, about this irs-
titution. The Committee have passed
harsh strictures on the Griha Kalyan
Kendra in Chapter IV of its 35th re-
port, at pages 76 to B4 These eight
pages are very revealing disclosures
made by the Public Accounts Commit-
tee on an institution over which the
Home  Minister presides, over the
working of which the Home Ministry
presides; it works under the direction
and supervision of the Home Minis-
try.

There ig another institution called
the Central Co-operative Stores. But
before I pass on, I would just mention
another glaring case of ¢orruption. A
foreigner, the captain of a ship who
come to Cochin with food for the star-
ving people of Kerala, made some
complaints. There was a long article
about it in the Indian Review of Feb-
ruary, 1988—two months ago—publi-
shed in Madras. The Home Minister
could get a copy of it ang study the
article for himself, The captain
writes:

“My own ghip, along with 24 other
vessels, was held up for 20 days.
from October 7 to October 26, :lue
to corruption in the port a strike
against the national interest”, and
so on,

Late on, he was held up duc to dis-
crepancies in papers. He goes on to
say that the customs officials boarded
the vessel, I have written to the Fin-
ance Minister. and I hope he will
take action. This ig one of the ins-
tances of corruption that is rampant
in the country.

Mr. Speaker: He must conclude
now.
Shri Hari Vishnu Kamath: Just

two minutes, Sir, and I have done.
You were pleased the other day o
read to the House the apology tender-
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¢d by one of the luminaries of the
Bharat Sevak Samaj in Delhi, Shri
Brij Krishan Chandiwalla. Has jt come
1o the notice of the Home Minister
that this very person whom he pat-
ronised and still patronises has been
the object of strictures passed by the
Chief Justice of the Punjab High
Court. Mr. Falshaw, with regard to
certain shady transactions entered into
with regard to certain land and pro-
perties in Delhi,

Mr, Speaker: We are not concern-
eq with that here.

Shri Harl Vishnu Kamath: The
Delhi authorities are involved in this.
Otherwise, I would, not have pointed
it out. It want to the Punjab High
Court. A petition has been made to
the Home Minister. I want to know
what action has been taken on it. They
have demanded that he should be re-
moved from the Bharat Sewak Sama].
Merely because as has expressed his

regret, do you think, Sir, that such
a person, who compared in your
presence the PAC Report to Miso

Mayos' book, should be allowed to
continue in public life?

Mr. Speaker: When once an apo-
Jogy has been given, we cannot pursue
that.

Shri Hari Vishnu Kamath: Apolo-
gies are easy to give, Sir. But this is
another case. This is adding insult to

;'lry. .

Shri N. C. Chatterjee: (Burdwan):
Sn far as I know Chief Justice Fal-
shaw never held that Mr, Chandiwala
was guilty of any shady deal like that.

Shri Harli Vishnu Xamath: With
regard to some shady transactions,

some strictures were passed against
him. :

Shri Surendranath Dwivedy: A me-
morandum has been sent to the Home
Minister about this.

Shri Hari Vishnu Kamath: 1 want

to know what action has been taken
on it.

There is an  institution called the
Central Government Cooperative
Stores run by the Chief Welfare Offi-
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cer of the Home Ministry as manag-
ing director. I want to lay the fol-
lowing charges against this institution.
No general body meeting of this
stores hag taken place so far, Have
the accounis and balance-sheets been
presented to the members? I doubt
very much, There has been consider-
able loss of property to the stores,
including a big truck in front of the
headquarters of the stores in front of
the P Block, not far from Parliament
House. I do not know whether it was
stolen, how it was lost. The stores
organisation has taken a large num-
ber of premises from the Works and
Housing Ministry for gstarting co-
operative stores in government ser-
vants’ colonies. How many stores have
actually been started so far? Then,
what are the qualifications which this
Home
Ministry, who is the managing direc-
tor of this institution, has got for run-
ning this organisation?

In conclusion, 1 only hope that in
the days to come, when we are face
to face with these two unscrupulous
enemies—Pakistan and China—our
domestic front will be safe, sure and
strong. It will not be safe, sure and
strong unless the Home Minister takes
himsell seriously. takes the
vow he made in November 1963
seriously and ensures that the coun-
try has a clean, efficient and honest
administration, so that every man,
woman and child in this country, may
have a life and have it more abun-
dantly.

Shri Basumatari (Goalpara): Sir,
we are discussing the demands of the
Home Ministry in a grave situation,
when the borders of our country are
being threatened. Not only have
the aggressive attacks of China and
the intermittent firings and attacks
by Pakistan shaken the country, but
this has stood in the way of the pro-
gress of our country and the security
of our nation. Pakistan is adopting
the policy of nimbiling at our terri-
tory everywhere = possible first in
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Kashmir, then in Assam and then in
Kutch. The collusion of the 1{iwo
neighbouring countries is dangerous.
Therefore, we have to decide very
carefully how to deal with these two
countries.

"In this discussion, Sir, on the De-
mands for Grants relating to the
Ministry of Home Affairs, I did not
want to confine my remarks only to
my State, but considering the gravity
of the situation obtaining in my State
I have no way out but to speak
straightaway about my own State.

You know, Sir, and I am sure the
House will also remember, how when
Chinese attacked Assam had to face
a grave situation. Such a situation
outside the country, in any part of the
world is one thing, but such a situa-
tion inside the country is dangerous,
When China attacked we had to
evacuate all families to safety from
the Chinese. At that time one sec-
tion of the people did not evacuate.
We complimented them for their
courage and firmness. Later on it
was reported that they had been given
to understand that there was a cons-
piracy between China and Pakistan,
that in the event of Kashmir and
Assam being subjugated, the district
of Assam having oil fleldgs and tea
industry will be td¢ked on to China
and the lower part of Assam will be
tacked on to Pakistan. Many anti-
national elements told the common
people there that the Muslim popula-
tion should not be afraid because of
this understanding. It was reported
to the Government of India and our
Home Minister knows it very well.

On a second occasion, when in
Kashmir the trouble over the Holy
Relic took place, then also the same
thing happened in Assam. It is well
known to everybody in the House
how our Home “Minister went to
Assam and what remarkable work
he did there. I congratulate him and
our Chief Minister for taking this
step in time. Everybody knows how
they solved the problem. By that
time when this Holy Relic trouble
took place, some people in Assam cried
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Allah-oh-Akbar and communal frenzy
was started. In some places it was
also found that the Pakistan flag was
hoisted. This information was also
given to the Government of India and
the Home Minister knows it very
well.

When he visited Assam I had the
privilege of accompanying him. I
know full well how he is seized of
the problem. He went round the
places of incident. A memorandum
was submitted to him by the Assam
Pradesh Congress Committee and
other one by the Congress Parlia-
mentary Party in the Assam Assemb-
ly. In both the memoranda it was
stated that the 31st March, 1985
should be the target date for pushing
out the infiltrants by increasing the
number of Tribunals in Assam for
speedy work of deportation.

While on this subject, I should
make it clear that all this mischief
was created by the anti-national ele-
ments, Who are those anti-national
elements? You know, Sir, that we in
Assam have quite a different problem
from the problem in other States,
There is border trouble in Kutch, in
Tripura and other places to which
my hon. friend referred. But the
problem in Assam is quite different,
We have got enemies inside Assam
itself. Who are those enemies? They
are the inflitrants who are Pakistani
nationals who came to Assam after
partition and till at least October,
1952, About the Pakistani nationals
in Assam, there is a dispute about
the actual figure. Some say it is 10
lakhs and some others says that it is
8 lakhs. Whatever the case may be,
according to the Government admit-
ted figures, it is 24 lakhs. The Home
Minister has been requested by the
people wherever he visited te push
out these 2} lakhs of people by the
31st March 1965. He has also been
requested in the memorandum 1o
strengthen the border by increasing
the Central Reserve Police and by
increasing the population all along
the Assam-Pakistan border and coms-
tructing a road so that there can be
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easier mobility of the military and
the police. At that time, our Home
Minister firmly stood to the occasion
to solve the prolem. I must congra-
tulate him for the steps that he has
taken. But the other day it came in
the papers that when the President
of the AICC visited that area, a
memorandum was submitted by the
Congress MLA of this community
stating that while it is necessary to
deport the illegal infiltrants, at the
same time if the Pakistani nationals
were deported or pushed out without
rhyme or reason, it will create com-
plications. 1 quite agree with them
and I feel that there should be proper
investigation so that Indian Muslims
may not be pushed out but at the
same time I apeal to them to keep
the Government in this great task of
deportation.

Sometimes it is alleged that our

Chief Minister is weak., 1 strongly
opposed that. It is not the Chief
Minister who is weak. This point

was raised by many hon. members.
Why should the Government of India
not take up the responsibility of
border areas and taken upon them-
selves the work of deporting the
infiltrants? It is the responsibility of
the Centre and it can be done in a
much better way. I cannot blame our
Chief Minister. I would rather say
that his hands should be strengthen-
ed. How can we do that? It is
known to the Home Minister because
we have been telling him so many
times and we have also told our pre-
sent Prime Minister and also the late
Prime Minister—that the Centre
should take up the problem and deal
with it carefully.

It is mentioned in the Report that
the cases of 32,654 persons were refer-
red to the Tribunal out of which
32,022 were held to be Pakistani in-
flitrants and 30 were declared to be
not Pakistani infiltrants. The re-
maining 602 cases were pending with
the Tribunals. The progress is very
slow. If this slow progress is main-
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tained, according to experts, the de-
portation of 2,50,000 infiltrants will
take about 42 years. When we know
the atrocities and anti-national acti-
vities indulged by these people, why
should we not take action to push out
these infiltrants expeditiously? There-
fore I request the Home Minister just
to consider about this, It is very
difficult. I have said just now that
inside the Congress itself it seems to
be strong opposition in regard to de-
portation. So, while a powerful ele-
ment is standing against deportation,
I do not know whow our Government
can deport these anti-nationals.
Sooner it is done better for the coun-
try in general and for assam and
Muslims in Assam in particular,

Only in today’s papers we read that
China has constructed a big, a huge
road on the border of NEFA. At the
same time, Pakistan is concentrating
her forces in great number in the
Latitila and Dumabari area just to
attack. Not only that the other day
I had been told by the P.C.C. Presi-
dent of Assam that on the Dhubri and
Golaganj side in some areas, 450
cattle had been lifted in broad day-
light. I am told that women and
children had to be shifted from that
area for the safety of those women
and children. They are all non-
Muslim women and children. So the
other day I told the right person, who
is holding the responsibility, that if it
is not checked in time, it may create
some communal frenzy also. If com-
munal tension takes place, you know,
Sir, how difficult it is to control it.
Therefore 1 request our Home Minis-
ter just to see things for himself. He
should go once again and see things;
otherwise if any eventuality happens
to our State, it will be more dan-
gerous from inside than from out-
side.

Reference has been made by seve-
ral Members to non-governmental
instituions. In that connection,
Bharat Sevak Samaj has been point-
ed out with all humility and in all
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fairness to our Home Minister, I feel
that he should not be connected with
them. He should dissociate himself
from all organisations. Why do I say
this? It is because his association it-
self may encourage those people who
are in the organisation to create some
mischief ag has been shown in the Re-
port itself. My purpose in saying
this is that so many non-govern-
mental institutions have made mis-
chief. Bometime the question arises
whether these non-governmentai
organisations are beneflted by the
persons or the persons are benefited
by the organisations, Therefore, I
am of strong opinion that when the
country is facing such a grave situa-
tion, is in such a state, I do not think
that these non-governmental institu-
tions should be dealt with by the
Home Minister. He should concen-
trate on the safety and the security of
the ocuntry; otherwise our country
may go out of control.

Some hon. Members said that com-
pared to other countries our coun-
iry is developed. I also agree with
that. By your kindness, Sir, I have
visited many countries. I have visit-
ed the newly born countries in Africa
and Middle East also. Compared to
those countries our country has been
developed, no doubt; but if you com-
pare with other advanced countries,
I do not think we are dealing with
the subject in right direction careful-
ly. Lastly, I request the Home Minis-
ter just to take the situation of Assam
not as a State problem but as a
national problem. He should examine
carefully what I have stated.

Mr. Speaker: Now he should con-
clude.

Shri Basumatari: Just one minute

only.
Sir, a complex has grown in the
minds of ministers, I should say,

thal when a Member of Parliament or
any man outside speaks to them,
they do not believe them., They be-
lieve only the minister of the State or
official reports. That is a  practice
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which may lead to wrong wam
Therefore I request them just to
listen to and believe Members of the
House too.

Shri Hathi: Mr., Speaker, Sir, I
am grateful to the hon. Members. . .

Shri Manoharan (Madras South):
Is the discussion over?

Shri Hari Vishnpu Kamath: He is
intervening in the debate,

Shri Hathi: I am Intervening in
the debate.
Mr. Speaker: There is a large

number of Members who are desirous
of speeking and they ought to be
prepared to sit late today.
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Shri Hathi: I am thankful to the

hon. Members who have a word to
say in appreciation of the work done
by the Home Ministry and for very
helpful and oonstructive suggestions
which many of the hon. Members
have made during the course of the
debate:

The Home Ministry deals with a
number of subjects, law ang order,
administration, services which carry
with them subjects like training, re-
cruitment, administrative reforms
and many other subjects, The Mem-
bers who have participated in the
debate during these two days have
devoted their time on the security of
sthe country. on corruption and ok
-administrative reforms, ‘Some Mem-
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[Shri Hathi]

bers have touched the question of
Maharashtra-Mysore border, the
language issue and, of course, the
question of Kerala and the detenus
also came in. I shall try, during the
limited time at my disposal, to deal
with as many points that have been
raised by the Members during the
debate, as possible,

The hon, Member from Kerala,
Shri P. G. Menon, naturally wanted
that now that Kerala is the direct
responsibility of the Government of
India, the Government should take
greater interest in the development
of Kerala and he wanted a consulta-
tive committee for Kerala. Such a
commiitee wil] be constituted after
the Delegation of Powers Bill is pass-
ed by the House and there will be
a committee for the purpose of legis-
lation. But in order that Kerala may
not suffer and that their problems
are also looked to by the Home Min-
istry, we would also utilise this Com-
mittee for the purpose of considering
the problems of Kerala and it can
also work as an advisory committee
or Members from Kerala can meet us
as often as possible.

In addition to that, in order that
their nrojects, administrative sane-
tions, etc. may not be delayed, a sub-
committee of the Cabinet has been
appointed consistiny of the Home
Minister, the VFinance Minister, the
Minister for Tood ani Agriculture
and the Minister for Industries, be-
sides the Deputy Chairman of the
Planning Commixcion who woulg be
a permanent invitee and the Gover-
nor of Kerala wlo. whenever it is
possible for aim to eoma, will also
attend it. This wil! look to the prn-
blems of the development of Kerala.
For, Government fully appreciate
that having takeu ove: the responsi-
bility of that State, they are not
merely to govern from a particular
angle but they have really to admin-
ister it with a view to develop it.
Therefore, it will be the concern of
the Home Ministry to see that the
development of that State does not
suffer.

APRIL 26, 1965

of Home Affairs 11102

My hon. friend Shri Vasudevan
Nair referred to a number of points,
but he started by describing this year
as a black year for the Home Minis-
try. I do not know what made him
think that this year was a black one.
The points that he advanced were of
such a nature that if one dispassiona-
tely examined them, then none of
them would go to make this year a
black year. It was only perhaps the
colonr of the brush which made the
year a black year.

He first referred to a subject which
Shri Kamath had also just referred
to. He made a reference to certain
properties from where the tenanis
were sought to be ejected. The
matter had gone to the High Court,
and Shri Vasudevan Nair and also
Shri Kamath had said that there
were strictures passed in the High
Court that the gentleman—I would
mention his name also—Shri Brij
Kishan Chandiwala had managed lo
get this property mcquisitioned be-
cause of his influence with the Home
Minister. Generally, I would not dis-
cuss any individual case. But when
an individual is not present here, and
when certain points gre made out
to show that he, because of his re-
lation with the Home Minister or
with an institution with which the
Home Minister is connected, misused
his aequaintance and could manage
to get some benefit, I think I am
duty-bound to place the facts before
the House. It was, therefore, that
when Shri Vasudeven Nair had said
that the occupants of those shops had
met him and they had said that they
had met the Home Minister, I asked
him a direct question whether they
sald that they had met the Home
Minister or they had met me. The
first time that they came to me and
met me was only a week back, and
1 gave them a patient hearing. 1
immediately wanted to look into the
matter whether there was anything
whereby it could be said that he had
in any way abuseq his power or his
position in the Bharat Sewak Samaj
with which the Home Minister was
connected. The matter had gone up
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to the High Court, and the High
Court had said that the purpose for
which those buildings were required
was not that purpose which would
justify under the provision of law
the eviction of a tenant.

Shri Hari Vishnu Kamath: His
bona fides were gquestioned.

Shri Hathi: It was said that that
purpose was not a public purpose for
which the tenant could be evicted
from the property. It is a matter
where a man may say ‘I want it for
my residence’, but the court may
hold that that is not true. Therefore,
the question was whether it was re-
quireq for the purpose, and whether
for that particular purpose, the
tenants could be evieted.

But the more important thing is
this. The sllegation is that he used
hig influence with the Delhi Adminis-
tration and got something done. The
next day when they saw me. I asked
the Ministry to look into this case as
to what had happened. Before we gol
the papers, that is earlier than that,
the Chief Commissioner had already
issued orders cancelling the notifica-
tion because he also had come to the
conclusion that in view of the repre-
sentations made by the tenants, this
was not a purpose for which the
shops should be requisitioned.

Therefore, what I mean to say is that
even before we could call for the
papers, orders had already been
issued. The Chief Commissioner had
issued orders of his own. Hence the
question of the man having any in-
fluence and getting something done,
does not at all arise. He has given
over the property to a trust. Shri
Vasudevan Nair criticised: Why did
he create a trust of Rs. 8 lakhs? If he
builds a college, if he gives what he
has to that institution or for some
charitable purposes, I do not think
that he commits any wrong. When
he called it a black year for the Haome
Minister, it was because of his black
brush with which he wanted to paint
all these things. 1 am sorry to say
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that he had not the full facts. Had
he got them, hagd he enquired whe-
ther there is already any order issued
by the Delhi Administration in his
favour, he would have been aware of
the fact that no order in his favour
had been passed. On the contrary,
on the representation of these

Shri Vasudevan Nair: Because they
went to court after court. The judi-
clary saved them.

Shri Hathi: It was not in hig indi-
vidual capacity. It is, I think, the
Banarasidas Chandiwala Sevak Trust,

So it was a trust. If the ‘rust
wanted. ...
Shri Yallamanda Reddy (Marka-

pur): Before the judgment of the
High Court or after?

Shri Hathi: Certainly after. After
all, if the '‘man had come to the con-
clusion, if he believed he had a right
in law, he could go to a court of law.
When the court passes an order, it is
a different matter. If they wanted to
attach, even then the Delhi Adminis-
tration had passed an order of their
own. So had he only ascertained the
facts, perhaps this would not have
arisen.

An hon, Member: A case of mis-
trust.

Shri Hathi: Shri Nair also said
that there was death of a certain per-
son in jail and all that was done was
that the officer concerned has been
transferred. That is what he said or
what I understood him ag saying. My
information is not that he is transfer~
red, but he is suspended.

Bhri Vasudevam Nair: Very good.
Shri Hathi: ‘Very good’ is all right

now. But to say that he was only
transferred is not very good.

Shri Vasudevan Nair: That may be
the latest information,
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Shri Hathi: That is what I say.
Simply saying that it is a black year
for the Home Ministry, trying to paint
everything with a black brush without
ascertaining the facts is not correct—
that is my complaint. The point is
that they have been suspended. The
IGP is holding an inquiry. There-

fore, there iz no question of nothing
being done.

Shri Vasudevan Nair: May I know
whether the inspector is suspended?

Shri Hathi:
ed.

He has been suspend-

Shri Koya (Kozhikode): A Const-
able js suspended not the Inspector?

Shri Hathi: He said this was a
black year because of the detention of
Left Communists. To us it is a bright
year in the sense that we have tried
to prevent certain mischief being
done by some people. He may think
that they were good men, and it was
not necessary to detain them. It is a
question of opinion. These were the
three main complaints that he made,
on the basis of which he wanted to
justify his statement that this year
was a black year for the Home Min-
istry.

Shri Khadilkar and Shri Mathur re-
ferred to the question of the adminis-
tration, the services, Shri Mathur is a
keen student of administration, and
1 should say that in the study teams
which we have appointed for differ-
ent subjects, he has contributed a
good deal. When he sayg that this is
not all that should be done. 1 am
fully in agreement with him. We
have not done everything with the
appointment of these study teams.
There are a number of things, and
merely appointing one or two study
teams does not mean that we are
overhauling the whole administration.
But, even if we want to appoint a
commission, what will the commission
first do? The commission wil] have to
make certain research, carry on cer-
tain studies, In the light of the stu-
dles, in the light of the researches, it
will make certain recommendations.
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When we say that we want to improve
the administration, what is it that we
actually want? The idea may be that
we should overhaul the whole thing,
that there should be rethinking on the
present system of administration. That
is welcome. That can be done. But
before you try to overhaul the exist-
ing machinery and have something
new, would it not be proper to im-
prove the present administrative
machinery to the extent possible. It
is for that purpose that we have ap-
pointed four study teams in respect of
those departments which have to deal
with the public.

As the Houge knows, one ig the Chief
Controller of Imports and Exports. A
number of people have to go there, and
people complain that their work is not
being done. In order that there may
not be bottlenecks and procedural de-
lays, we had set up a study team, and
I should say that fhat team has done a
very good job. A number of people
have to go there for getting licences
and all that. All that will now be
avoided. I alsp think that the Com-
merce Ministry has, within one month
of the submission of the report,
accepted almost all the recommenda-
tions.

The other important department was
the Directorate-General of Technical
Development; where licences for in-
dustrieg are given, it is being recom-
mended by this Directorate, and it
takes g lot of time. There also, good
work has been done, though the pre-
liminary report has not come,

The other is the Central Public
Works Department. This is another
department where you find complaints
about corruption and delays. Another
team is looking into that.

Railways and three more we are
going to set up—Customs, Iron and
Steel Controller ang Textiles. These
are again departments with which the
majority of the people have dealings.

Therefore, it ig not that we have
done everything. I do not claim that.
What I claim is that we have started
and started in the right direction so
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that at least the delays may be eli-
minated and the bottlenecks in
procedure may be eliminated
and the people may feel that their
work is being done swiftly and
without delay. This is the main
object for the present. I fully agree
that this is not a complete overhaul.
It cannot be said it is a complete
overhaul. After all, when you want
to improve a thing, you have to start
from the foundation itself, Other-
wise, you demolish the whole thing
and start afresh. We cannot demo-
lish the administrative machinery at
all. We have first to renovate and
make suitable changes and in the pro-
cess of thinking, which will be a
continuous one, we can evolve a bet-
ter thing which may be useful then
at that stage.

The other important development
during these years has been with re-
gard to the all-India services. Ag the
House knows, the States Reorganisa-
tion Commission had recommended
the establishment of certain all-India
services. In the interests of greater
mobility of the services, sharing of
a variety of experience throughout
the country, liberalisation of the
outlook of personnel, maintenance of
uniformity of standards providing a
wide field of selection for tapping the
talents from the whole of the coun-
try, and for better cohesion and in
the interests of integration and unity
of the country, the establishment of
all-India services in other flelds was
considered desirable. In 1948, we had
two all-India services: the IPS and
the IAS. Recently, in March, 1965,
the Rajya Sabha have adopted another
resolution to bring within the orbit
of the all-India services the fields of
agriculture and education. Earlier,
we had constituted three other ser-
vices in the fleld of engineering,
forest and medicine. These all-India
services will be a process whereby
people from different regions come
and are transferred from one State
to another and get the experience and
have an all-India outlook. This is
one of the important flelds of the ad-
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ministration—constitution of two

other departments into the all-India
services.

So far as the point raised by Shri
Khadilkar is concerned—it was a
question of Maharashtra and Mysore
boundary dispute—

An hon, Member: Is it very im-

portant?

Shri Hathi: I wanted to deal with
it.

Shri Nath Pal (Rajapur): What
happened? Please get along; tell
us about it.

Shri Hathi: It is true that the

four-man committee could not come
to a conclusion, but the Home Minis-
ter has personally held the discus-
gions and he hopes that we ghall be
able to bring the parties together.
After all, this is a question where we
have to deal with it rather calmly
and not in a manner of agitational
approach. It is better that in a mood
of co-operation, both the States
should come to an understanding and
come together, and it is, therefore,
that the Home Minister himself is
personally looking into the matter.

Shri Nath Pai: Is it not a fact. . . .
Shri Hathi: I am not yielding.

Shri Nath Pai: He cannot throw a
bombshell like that on such an im-
portant subject. I do not want any
favour; I just want to know whether
it is a fact. . . .

Shri Hathi: He can speak yet in his
turn.

Shri Nath Pai: There is no question
of turn. Why should they touch an
explosive question if they do not
make up their mind about it? (In-
terruption).

Shri Hathi: Then, Shri Kamath
referred to the question of the age of
the Chief Justice of Madras. He
complained. . . .
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Shri Hari Vishnu Kamath: I did not
complain. There have been charges
made, and they represented to the
President himself.

Shri Hathi: He asked if an applica-
tion or representation was made in
May, why nothing was done till
November, That was one thing.
The point is this. Of course, it is
true that the representation was made
to the President in April, 1964. But
it is also true and Shri Kamath will
remember that a writ competition
had also been filed.

17 hrs

Shri Hari Vishnu Kamath: That is
another writ petition, not about age.

Shri Hathi: The subject-matter is
the same.

Shri Hari Vishnu Eamath: It was
filed later on, because you took no
action.

Shri Hathi: When we received the
letters, they were examined and it
was decided that it would not be
desirable to hold an enquiry under
article 217{3) of the Constitution so
long as the point in dispute happened
to be the subject-matter of a writ
petition.

Shri Hari Vishnu Kamath: That
means, you were awaiting the dis-
posal of the writ petition,

Shri Hathi: Yes. Then we learnt
in July that the first writ petition
was disposed of. Then we asked for
certain documents. In the meantime,
the Chief Justice resigned. Under the
Constitution it is not necessary that
the resignation has to be accepted. It
says:

“A judge may, by writing
under his hand, addressed to the
President, resign his office.”

When he resigns, he ceases to be a
judge. Article 217 also says that if
any question arises ag to the age of
a High Court judge, the question shall
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be decided by the President after
consultation with the Chief Justice of
India and the decision of the Presi-
dent shall be final.

For four months from April to
July, the writ petition was there
and so we were advised not to hold
an enquiry.

Shri Hari Vishnu Kamath: After
July what did you do?

Shri Hathi: We asked the Madras
Government to send the documents
which we had not received. When
the judge mentions a certain age,
prima facie we attach importance to
the statement of the judge. Then we
have to verify. So, we called for the
documents. As I said from April to
July, the writ petition was there. On
1st November, he resigned. To say
there was a delay of three months—
I do not think that argument holds
good.

Shri Harl Vishnu Kamath: Is \hree
months not a delay in an important
matter like this? Shri Setalvad has
said that months passed without the
complaint being ‘investigated.

Shri Hathi: If it takes three
monthsg to hold an enquiry and come
to a decision on a question like this,
whether it is an abnormal delay or
not is a question of opinion. The
hon. member may say it is delay, but
I say it is not.

Shri N. C. Chatterjee: How many
judgments did the Chief Justice de-
liver during this period?

Shri Hari Vishau KEamath:
did you permit him to resign?

Why

Shri Hathi: We were advised that
once he gives in writing that he
resigns, there is no question of our
giving permission to him to resign.

Mr. Speaker:

When the Judge

‘offers his resignation, that is all: there

is nothing further.
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Shri Nath Pal: What happens to the
cases decided by him during the
period he was not competent to sit
on t¥e Bench? That could have been

pevénted by government acting
promptly.
Shri Hari Vishnu Kamath: What

about the salary he drew during this
period? What about his pension?

Shri Hathi: Some hon. Members
also referred to the infiltration of
Pakistani nationals into Assam.

Now, so far as this guestion is con-
cerned, we have from time to iime
informed the House as to what are
the steps that are being taken. It
is a matter to which the Government
of India is alive. From 1861 the
total number of infiltrants in Assam
ig estimated at about 2'5 lakhs during
these years and about 50,000 in Tri-
pura.

An hoa. Member: What about West
Bengal?

Shri Hathi: In West Bengal, as far
as my information goes, it is about
2,16,000. During the current year
we have taken measures to prevent
further entry of illegal entrants and
for detection and eviction of persons
who are clearly proved to be illegal
immigrants. We have up to now,
during the years 1961 to 1964, evicted
from Assam 1,089,145 Pakistani infil-
trants, 19,277 from Tripura and 14,000
from West Bengal. The latest infor-
mation received from the State Gov-
ernment shows that the measures
taken are yielding good results, and
the indications are that the infiltra-
tion is now not on a large scale.

A complaint was made that we are
deporting Indian national Muslims.
That ig not correct. That allegation
made by Pakistan is wrong. We
make sure that anybody who is serv-
ed with a quit notice is a national
who is not an Indian national. In
order to further give them safeguards
we have even appointed tribunals,
and in the quit notice that is being
.givan te thema they are told that in
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case they feel that the order of evic-
tion is not correct or they have to
say anything about it they can go
to the tribunal. These tribunals de-

cide the cases in a judicial manner
where the parties are heard. Up to
November 1964, 33150 persons were
referred to the tribunalg out of which

32887 were held to be Pakistani in

filtrants. Therefore, any complaint
that Indian national Muslims are
being driven out of India is not

true at all. There are now only 233
cases pending, but these tribunais sre
doing the work in full swing and we
hope that we shall be able to deal

with the problem.

Shri Patnaik referred to the gues-
tion of privy purse of the rulers. Of
course, coming from Orissa, as  he
does, he also gave the figures of
privy purse which some of the Mem-
bers of this House, who are also
rulers, are getting. The policy of the
Government of India so far as privy
purse is concerned is that it is a
solemn agreement. So far as the
integration of States at that time is
concerned, we recollect those days
when the late lamented Sardar Val-
labhbhai Patel was able to bring
round all the 562 States of India.
Now, at the time of the agreements
or covenants that were entered into
by the Government of India with the
princes, the Government had agreed
or pledged that certain fixed amounts
known as the privy purse will be
given to them. Since then, the num-
ber of rulers who were getting more
than Rs. 10 lakhs has been reduced
from 11 to 6. That means, we have
been reducing the total amount of
privy purse that is given to the old
rulers. Secondly, the total amount of
privy purse is Rs. 5 crores, about ‘28
per cent of the total expenditure.

Dr. M. 8. Aney: Under what rule
are you reducing it?

Shri Hathi: It is by a voluntary
agreement. We were requesting them
and some of the rulers had agreed to
it. Therefore, it is not a unilateral
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[Shri Hathi]

imposition. If we are spending Rs. 5
crores out of crores and crores of
rupees that we are spending, and
that too to keep our promise or
pledge, I do not think we  should
worry much about it. Still, as and
when occasion arises, we are trying
to persuade our rulers to agree to a
reduction of the amount, end many
of them are voluntarily agreeing to it.
So, I do not think this is a matter on
which we should be agitated. After
all, the integration of States is a
great thing that we have achieved.
But there is one thing that I would
say. These rulers themselves should
realise that now, in these times of
difficulties, they should also came
forward and voluntarily let go a part
of the privy purse so that they can
be on par with other people.

Then, a question was raised by Shri
Kamath about the report of the Home
Ministry not mentioning about Presi-
dent’'s rule in Kerala, I admit that
it is not mentioned. But the pro-

clamation was issued on the 24th
March 1965.
Shri Hari Vishnu Kamath: You

.gshould have issued an addendum. We
are supposed to receive the report as
on 31st March.

Shri Hathi: It is a question of a
delay of 4 or 5 days. Whether he
agrees to it or not, that is the expla-
nation. Anyhow, that was not so im-
portant, either for Shri Kamath to
mention or for me to answer.

Shri Hari Vishnu Kamath: The
‘President’s Rule in Kerala is not im-
portant?

Shri Hathi: T was referring to its
not being mentioned in the Report,
having regard to the fact that it was
issued on the 24th of March.

Shri Harl Vishnu Kamath: The Re-
port is supposed to be as on 3lst
March. If it does not contain what
thas happened up to 31st March, where
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is your efficiency? You may call it
anything but efficiency,

Shri Nath Pai: Sheer unpardonable
incompetence.

Shri Hathi: Then, several members
have referred to the border security
and the need to strengthen our police
force and our security measures from
both points of view. It is certainly
important that at this stage we should
strengthen our security forces and
give them better training and equip-
ments. We should improve the com-
munications and if the states cannot
bear the extra expenditure it should
be borne by the Centre. So far as
these border States are concerned,
the Government have already taken a
decision that henceforward, from
the Fourth Plan period, all the ex-
penditure on the border security
police will be borne by the Govern-
ment of India.

Then, there are a number of ques-
tions but I think the major question
which engages our attention today is
that of national integration. Even
otherwise of vital national interest,
this problem assumes greater impor-
tance in the emergency through
which we are passing today. The
threat of aggression and the warlike
posture of a powerful and unscrupu-
lous neighbour, such as China, with
unbridled territorial ambitions and
committed to a national philosophy
of war and violence, demand that we
should harness all our resources to
meet this challenge. China's over-
tures to draw Pakistan, a neighbour
with whom we have desired to have
friendly relations but could not,
into her orbit and the measure of
success that this effort seems to have
achieved ip the unprincipled alliance
which is now developing between the
two countries adds to our anxieties.
Inside the country, we face disruptive
forces such as linguistic intolerance,
communal disharmony and regional-
ism which pose a threat to our politi-
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cal and social stability and to the
basic values of our national exist-
ence,

The challenge which we face
should have fully awakened us to
the imperative need of placing
national integrity above all interests
and of mobilising fully our resources
to step up our defence effort and build
up the political and economic
strength of our country. When the
Chinese aggression took place, the
way the whole nation rose like one
man inspired by a real awareness of
national purpose and unshakeable
resolve to resist aggression was a
heartening phenomenon.

Our history reminds us that in the
past we have suffered greatly from a
fundamental lack of national cohesion
Today again is the time when we
should stand together and in this hour
of need, when we are passing through
the serious national emergency, we
should unite together irrespective of
any party affiliations.

Shri Nath Pai: Tell it to Tripathi
and C. B. Gupta.

Shri Hathi: Pakistan has committed
offensive acts of aggression on our
soi] on the Kutch-Sind border and this
should provide the urge and the need
to forget all differences. The security
and the honour of our nation is indi-
visible and should be a matter of
the deepest concern for everyone of

us. Whether we stand in the front- -

line, or live in the remotest corners
of the country, at the time when firm-
ness and singleness of purpose are of
imperative importance, we should not
allow ourselves to be swayed by any
narrow linguistic or regional consi-
derations. We must, therefore, work
for strengthening the basic funda-
mentals of democracy, equality of
India’s people and the rule of law.

Our armed forces are defending our
borders bravely. The House will re-
call that on the 9th April when Pa-
kistan committed the first act of ag-
gression .
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Shri Nath Pai: It did that long
before.
Shri Hathi: . . . on the Sind-Kutch
border. . .

Shri Nath Pai: In March. We have
given the details.

Shri Hathl: ... the men of the
CRP—I1 am referring to the brave and
heroic act of the Central Reserve
Police—repulsed this attack and I
should like to pay our tribute to
those brave men who repulsed the
attack so bravely and to those who
laid down their lives to defend our
country.

Sir, I have done.

«ft anrht ;. TeeE & et X
W ag we1 @ f& W ¥ ogwem Y
frar g7 9T, 39 & I ¥ w9 W@
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[srorer wdax]
§F o fedt efwx gl @R AR
WY A w1 R fae s

ot e we  (feeEie)
9 1 §P @wg Fg7 f@am S
O §HY WS A & W TS WA
A AN

WETH RAWAY . KA A NG FH
AW, WTH @1 §Wg ¥ A AT Heer
gHIT

N yETmET wEN 0§ 1A
AH AR FS AW FA A A |

Sﬂ’ﬂoiol‘l’ﬂ'f:mqrﬁ
AT AR FH FT AEA FT AT A
fasr

Shri Manoharan: Why not extend
the time tomorrow?

Mr. Speaker: We have to complete
the Demands by a fixed time.

ary fewiza @mew F@ & 1
arfe ¥ gy | A % a7 few-
WA AT AT § | FET WX
Ty w9 21 ar gw A fewizw
WA TG FI AR | W ZEOE FD
fegiga A B A A IIW A
axr free aFar ® )

We have 'to put them to vote at a
particular hour. Either the House
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should be prepared to have those
Demands that are left behind undis-
cussed and guillotined at a particu-
lar moment or sit late. Mr. Kamath
would then stand up and say that I
had made a certain promise that some
time is found for them. That will
not be possible. That would be the
difficulty. If the House is not pre-
pared to sit longer and wants to sit
only till 8 O’ Clock, I can't help it.

Shri Vasudevan Nair: The House is
prepared to sit longer.

Some hon, Members: Yes,
Mr. Speaker: All right.

Shri Hari Vishnu Kamath: The
House may sit till 7 O' Clock every
evening from today.

17.25 hrs.
[MR. DeruTy-SpEAKER in the Chair]

st ofe ;oS qrfEeTe &1 &%
HEAT ICIRAT Q@I & | EH AT
e &% Gl ¥ gwer F1 THIEw
¥ TF AT X I§ FT {HFTESAT
FET TETA FET 21 UF G o&A
¥ werf @ A1 W g aFAr @ |
MR @ AR WFW T G9-a0e
T &Y qg WY @ @ fe ogEta oW
sy grat o & 1w Aw F wnf
o geaaedt A g WK G § I
FY AT A LAY &F A qT W T
o< @Y wwar § 1 Ay ow faRe Jreaw
o uw weadng St g ¥ e
Fug geaddim A & At ¥ § 39
wEN AeE § |

wro gW 7g wwwy ¥ e e
¥ faardy & w%d & FfwT dar 4
¢ word faw Ry € @Ed
N ey wreATT A FrAAT E A ofr v
FEM A GEEAT A & | "W gAE
FETH FT AWEAT §, ITALC FT AW
frrgc | FT ot FET R av
2 e & e fdy 7% 9 FHEE
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AT 9T FETE FT HHTEL, AT I &
fag oz agr awdt & f5 ot wrE &
QT wifed WX geaaeqr g1 A Fad
N gHHT § w1 o ¥ ag goramsa
Y TN X FHH T AT |

WA @07 A § A HAA ATATST
§ fog w2 & aadEY s S oy §
@ & gox goirafeat #r a9y & fog
agy § aifEEq g wsX £ av
aAET WIAW §F qTY & | GHTIEATEY
AT argardy qEd § a7 gEIAary
T qFgATE § woAT Agr F Ffor ¥
A WEWFIFETL | A I
3§ SART Af Wew IO § |
wr gafEa & f& sorr awt & srar
9IF 9 | Iy @AV, ATIT ®
a1 77 gy haar 7@ g &) safad
70 F1 F¢E auf ¥ foq q7 aT ¥ Fr=er
aifge fF fragnd ant fegema &
9T AN gAY | A9y AW H
W F wd Fqh arwa ¥ ATy
TTH KT G |

HT wFae Ug &da § gATT FATH
gt ama adt qetad o @ E
ag &1 7€ 979 AEF & | gWIe TEr
HETE g Y ¢ 1 A Hgrs faw T
wfom  wgaré @ &, a8 wwa afow
wEgarE & 1 FTATATAT G X, ARG
F wgré qAr § & wrw FY qAT B
O frarer 2T wgATE 1 @R Awn A
SATET AET graT WY gH JAa § &
AT 7 A gATE /1T FY TCFTH
vt FY aCF FTART F1 KT KT 3 997
JATAT @ WYX T IS A @I TS @ BT
ARFFATAIGATATE | T & fRara

gATR [ HAT AT 7 WERER 77
froaaa <t 1 a1 wow gy ¥ far g
T R MT HgmE T ar &F
FAE | IEH T FAATE ! T
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FAFT R E 1 Ay ¥ @Y ef?
qey & | IW FT qA § WA |
AR wrewad ¥ s W Svwony
w1 A a1 S F foar § w7
gw Ta & areas 97 SvweTEy
FaTATE fomT § AR 99 & s
& FEdt & AT qTmeard 87 ared
T A T A qr qw G
N IF 94 & TTOT  FE T AT T GHA
a T frrawar @ | ag AT TA
#§ ff g A Afar g 1 7@
FEARTY & 37 ¥ W 7% WA
Frafaamg § 7 IF F &9 A9 9g AT
oY g7 #1 #rar § fs qud s Y
Y guTdr fafge afaw § a7 A4 w@r
Steft o sidor v A gwT ami oY §

&% ATy gaeat ¥ Qefafaedfea
fopredt % aX & g9 Fgo I
¥ ot ¥ fadaw woar sy § f
aifgr ¥ w39 SWt F ag W #7
ga Ay @Y ag e awg Fqamar?
IE F T aga q1¢ qF fad weHr 4
v fggeam & wife aife &Y a2
98 musy faerr qr) 3@ §R
w1 gra fofaw afew & a0 @
FT ¥ Ty & s ST X q@
qFAT FHIA 9T FAELT HUAT WEA
Wy | JgFEAAagd fF wa ¥
wiggd? €1, 39 § qgv fAsgar €Y o
¥ wie & g I7aT H1 AT 9T,
FIATAAT 4T AT 4T | GHFT T FTHFA
¥1 fafawr afaw &1 War v awl
Na A A Ay | X arn
f& fafesr adz qur o & @9e
FZ AW q TTHGA § AT ARANTE oA
WRE W & gwry H gg QL AAar &
Faw g wrfgg | Y A qET S g,
A fraTa, ST, AR WX AW AL
AMTE IT Fy7w Y w7 A fafaw
afaq  ar=l F1 goAT W IO |
HAT |TT HTE Q177 FTATEA N H *4747
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[+ arfas]

tfhh g oT «© o1z gga g1 &7 &
FET QAW & J2X 71 I@ A
qrar §, 73 faomer F MM qE &R
§F &9 F@ & | T el gy
W7 WIET 9reY 709 AT F g9 F
AEg, geifaga & dn d qatq w7
I 7 GUET & A W gHHAT A Ay
qTaE | AT TATHIAH FTA F I AT
g wifgg | 9@ o g fafaw afaw
F @ F @1 IS A AMF 9F
afvada ag fear som, fafaw afaw
®1 NI e A afquret af@da
@ feur g @@ 97 BE B U
F & wr wgar foem g A9 2
UF IqIT g7 1 guaAr Tifge o

TS F IHT F g9 wiges wifw
fear &@ o | guw wigaw wif 90,
SAT T ¥ T AR AN FT HT TEER
HEGIA AY | gH FOT Y FHT q dS T |
T TE AT AN FT a7 aAAT § WA
i A e g Y 78 o faar ag
T TET G @I} | AT TE AR W
T Fife Ffe e &1 T gE @i
I AAE 9« qfadw fer @@t
% gu wrfva earfo 78 &1 a1 |

fefa=r afaw & @rq w1 Fww@E
WY & 1 g et & fau $1 S
X &Y gEa TE § | W g aTwaErdy
FHIT Wl S, AT SURET SO
gk fafafeoo ag g & ma & § )
SHTE AT FT AT I FT G FT a3
£ | gt Y o d, ey WY e ®
I ATEY, I WO WY @Y & WA g |
JRET E ANTT FFqAT TEAT § | AW
ATEITST A 771g IX 45 AT E | TF AT
wT FTHRETY W gaT a1 T fafawr
wfew, ag AT HT 9T 1 4T A ST
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7T 7§ WX Sar & faw w7 s A8y
2 | T8 T TOE R I Y FwwET J1feq
& dmer & 30 s wTEHT wT Y giwer
¥ 3w ww gg 9 @ fafaw
gfaw W samard & A s #3
fear | SET TN T WY TET AE AR
qfcorraeasy g, ST@T SN w7 Ay )

IqF WY TG I @EAT T AHT
afed | Ty gaw & f Agma ¥ G A
T g & o aEt ara a1 & %Y | v -
T 31 UF "Wy Fe7 fFET & a%ar
2, FTATEIST FTA AT WY §1 /%7 &,
AT T ST FT q9g F qTEAT WY FY
HHAT § | XH T & §O A1 TiAT 7 gy
TN & G FA AT § T R
¥ SqTETAT @7 AT @A § F gy §,
o feam & awge & A1 e A
[T & srey W} 9B w7 ey 5 g
9T §T IAGAT ST AT & ¢ IoHEd
qTIEY U9y # ot 7€ 9 gfearEm
IAET QT GIT TS FeaT g, O
AT AAAT £ | AN W A § W
g & € mmvr *Y feew AT &
AT %1 frard @) qwdT § | ST AY

JQTEAN WENAY . AT §T€q FT
qOT AT T TRTR |

@t mfme : 7F 15-20 fme
918 |

ITAR NPT §HA G § W
uW) aga ¥ FT TH G A\WAT AR & )

ot aifes - ¥ nod g F wdar
Fre qret sfad g, T8 Qg7 a9 WY
faar sma |

IJuTeaN wEVET  weeT AT fame ®
TRy Fif |
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o\ mfrw : FTETA FY A e
TR WW § FTHIC O @i go1 R |
wEITE W 7 F¥E S § | IO @
e Y o werd TE qwd § ) A
w3 e @ 1€ 7 W wT
A TR gET T T oA {1
g fagax war Al £ 0 sar
gEAa a7 wdr g fF smal s
fegam & fad Ao w@ U &
W ! facge wamedt Qf ag aw-
w47 | & qUAT I1E & |19 KgAT AgaAr
g fw fegeam® &1 ®wmais, s @92 gU,
et ¥7 9% ¢, few A nwas I A
Twg ¥ 7g miig Fdz gr armragi
g g gww wfefa 7 dGea fear
¢ fF " & waT 7 97 v hEET
g g A g a7, el a7
7€) g wfeg ara wig &7 ar

7 &% €1 & T Far g A -
T &7 FT JoE1 {H J1¢ 77T § 9 78
WM A frsmg  fFgeamer & aX &
*1§ FA TEY I T@Ae |, gfew &
fag #1€ gt aft & 7€ fF uow a%-
FTL T gTaTe g1 at frg % ¥ 517
& 7 gWI agT WY TEATH w1 JEH ATSY
Tt 7@, fer A e i A
warg | # ag w7 wgar § e ggare
AT g TG fag gw & gure afaum §
ffr s sTema Aafag g 2
g dfagm & wqarfas sad 11§ e
emaR 1 Faa g e &
A # o7 FE 7w, ff e
geqr W1 w1 gfaa ggarer w1 Qe
AT § Y FAT ST FWHIT AT T
FTHTT IH & HAWT & A9 G718 qOfas
& FCTHAT 7 gHA HEHSTATE § 5 W
# I T7 F1 T famr @ w
femr & S Y et #7 g o gw & fely
¥ ¥® 7 qer, gEEa 7 g W aif
awrg wwiar 7gY frar aw gag & W%
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TF qF A q@ qF w< faar ) angt
UG A AT H CF A1@ & FO9
gqTEHY IHT T & I 9T W WY qwy
T WY Aiferar o aerE T

gt aF N g9 &7 Ty {
oy & #¢ q@ oge, foew auw &,
sft Mg Feaw ov F T o1 qWT W
a8 wmared faar qr fF oAt & st
gfere Aque 1 qede @Y, @
aatsg @ ¥ gfow wfysrfal &1 o
qfag Er 81X Sa% a0 Ifew dquer
¥ 0 ¥ 1A Sy, S fE owq @«
FETL A frerar /1 379 W w1 AR
g i fem 0 & ae S9mg ST
o e & & 787 g€ Smiedt | ¥ oy
a% Jfea dqma 7Y AT F7 /E,
afe oo a% 7 gfqa dqnT gad
oA TE T

THY q9g qIF qATE F aTC R AV
7 frgw qam AU ¥, § o= T ¥ T
AT WHT # gHTC /TR W 4 ) 39 fagm)
& wware gg fafees foor mar a1 fw
TR e g, A gfar v F AN ®
NI, ST, ¥ MAT FATHT HI BEAT 97,
F0T 97, fqv q A AEY 59 Ay
T g T 7 2@ fd vt @i
&7 97 et 7 w7 8 AMaE e
g1 T |

# wga1 =vgat g & s ad feafa
@, ar fergram # maw T Wi
TETE T AT TR qfeweT gHT |

IFFATHTGIT TS TRT AT |
tafee ¥ g9 adl #ga1 wea § Afew
7T T &0 7 fadt odf /1, o o
1 {7 FIA F7 fa@r w@m, IAE d
¥ T fear mar, Y avg @ew § -
ofy &1 wEw am fFr omar, s
agdT W%, FTAATA F g9 FE@ gav
TG qgar T, a ¥ @ wa ¥
aTq FgaT wgan § fF g sl W
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[t atfeF)
F a1 qfews Jom | & ggaa Fr Far- Fqifiq QTHIEY SATE HCAT TH i
Y AT wmga g 1% afe g6l G & 9w 22 A 1 qgi wiw, arfs F ety
w1 T, WY g6y avg fafqw afw A Fx s ggaivam @ av wAw
W g At wrftardy wrt azdr ¥ s e garesx @ faer § o

@M W qA-qdT Swar 1 Sanar
equr gar W@, a #§ W w1 a5
feemar g fF 1967 & & ¥ uF wigas
Fifeq griT | IgFT wawg a3 g f& A
T JEAT F 42 §, TR IT Y ATE_AT
FTEHAT F gETIT |

Iareas FERT ;A TETE |

sft @ Sunay wEEE, AT
AFqL WY AR AT TEY 7

ot TP . gunae w@eg, ¥ -
FHE TAWT F AR F WG Y qF FEM
a6 wre qg-+ifa 2w & s #r Aife—
AR ), AT ITF WU 9T AW TEFN
w1, iFwTeT aar @ A fex g
& ware 9% fagw Afy awdt § | e+
1 TaT § W F wwA-dA W w A
WRA-99 FT A9 § W, 71 W 77
&1 w871 @)

Wl T ST F1 JaT g, & a8 Fg0
& g8 wrameg F A 7 919 fofaw v
TH-are-dmL gq § AR T § 1 "W
g #r faralt A S w0
fa=eit ¥ sarT A &)

T yarqfas 4 ¥ geaT 1 7% |
T wrare firarsy, wew W fagr d'
& tfer graamEy, &1 wE WA &
&6 ¥ T Tar | AT e I gE WK
gfers Y foar e svt q0q & avavw &
HTCH-3EAT F1 §2F ¢, AfFA i oee-
AR ¥ A% WA ¥ g7 fEqr aar
FifF W* NS FTef A1z TA 7T FS
gfgm @ w39 7 F T8 Tgw AT
wrfaal &1 gry gamay wmar ¢, fom &
¥ g0 qm araa A3 &

47 § | gfera |rg oY, Ffaw ot o qan
T fF a7 A A% I g gd

faad=t =Y wgroeT &Y S oEeT
gf, Sad frad Iy i & gaR
o & ®19 7 §, a8 v« fedr 7 foar
& g, AT T e A AR A

34T Yg WY NAT F AgTed TAK
oY, weme & fraveae aramfag, «n
sarqfag A1 o, AT g,
18~3—65 ®1 FIT forenr & sgrary &1
9& 2-1-64 Ft T T FT f7a1 TAT-—TH
safe & @ A9 ardE aw T8 B
st gfera & 99 o< Fear fan | waadt
aTE TATYL F 16-4-63 FY A7 & 7
T AT VW AqT FIGIUT & JoAaT
AT AT A FATE e § Ia9r
gear #T 1€ |

PECECIPECE G IR G
forey geat FT & AT A FAA B "
TE ARAMTA A B | N TF W &Y FaT
& fzamr ¥ ag e a1 fF o8 S &
T Fifey T gt § AT wow gai w7
ger ferer awet & 1 S 3 § oW
e %Y foq-geat T § TE-AEd A

F IFGT FY TG F 99 F
Tw oK fEs § TR 9 g #)Y
wfor #¥ 2 1

T 20 FT FHA-AA KT TIGT 20
& FaT 45 TG T F AHAET F
faq &, 7 f fergeata A 45 w3 w70
F faq | ot 29 29 & @ETERy, wife-
e o ThT A AR AR A AR Y
gfere Twage * firwrc a7 gu €, gaa-
AT H R ST W@ & 1 AT AW I KD
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qHIH FATT AT 7@ §, THT 109, 110
¥ e fod o7 3@ & AR FE qud arer
Ta & 1 fegmm & faw 45 s @il
® 9@ F fgwraa &0 F fag gfew
¥ 7R € F g T

W & a1 § A0 Y qq F@TE)
e fggeam # 7 9 et sdfaat
AT AT §, A A-wng A § | wfew
HTL @& a6 fegeam & o foealer
@Ak TR AT IR AT F IR
TR AT F A g E R
70 T frgam § w1 smR A
A freate faar w2 fegeam & 24
#1 fEgeam & wam & FA3) 08 q24
® A g7 X @ F--A] TF ¥ AT
TR TGH, AT AT FIT F | €7 Y
fegmam & dafsy w177 1 |y ¥+,
Titc freter feamn, @ # wie
fear #3, fggam & waw & 2 o=
w1 g 82 3 & wf g AR A T
I ¥W qZ ¥ A * fqg A @
qmar |

e ar ¥ wfas aw@ 919 w7
Fazwa & wF w31 T1gan § | " fgg-
T &Y A9 F 7T F7 1§ A& AEY
2 9 T W H, 91g A1, JT W
TAIT F /A T A AW §, IAHT IV
&1 qTT WG §, A I§ R W 3BT A
¥2 #Y nfsa ¥ 0% faar orar & W%
€qH ST AWTT WERTHTT HT 34T ¢ |
WS #1 & & a1 &7 7 Wl 22
TR@ F) AT F Qo TFo TTo
ARICHAT MFAT JAT,IF WX ATAAG
Fer W) & fggmama & war 7=l 2
i 71T I99) TR F G AR
qor 7l & fgen 42 geqrara aw &
fr frm awg =2 agi o geaw-gEt
Tt =TeT & 1 & oF aa v v av e
fog a0F & wedA & WIT GHI HT
439 (Ai) LS.D—S8,
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g9 gar § 1 ag amay gfam 1 gaw
3T geaw gear faan gar @ fF 4
F oedt & e fvg aF T goma g
* 3o Afusfaisrga

Shri Hathi: I think, Sir, as the mat-
ter is yet under investigation it would
not be proper to discuss it.

ot WYY A FEAR A HT 94
aY waT @Y 1w T, TR § 9T |

Mr. Deputy-Speaker: You need not
flaunt it; you may mention it.

oY Ty T AT WETHTT WY
T AT | W F A A § gt
I S FFRAATTF g0 CHF
firen & Wz a9 a1 § MWifE werraTe
qrsr S} AT 99 T T g ) A wA
% fordr ar &Y 97 #) dav &) a1 w1 gEA
AN I JEF AEAF A AT 1 AR
FTH FTEHT aF AT Y | FTar w5 o
FTHT &1 Afa 7 wioz a7 fgar & | wwr
& qowaE & LA A HEC AT @E |
qgt WeITITT &7 AdT ag fawen &
W &% 7€ & | W JEME w6 7%
e T g 57 & fax & gaar ff s
wrga g 5 dvel & 7T 812 B A=y
oF g oy § fE

" =T AN, wwwT g ot )

q9T AF AN TAAAT § | AHEATT 47
Aqmagy @WE Fadf o w g
TET ATIE BITH FT TIW §, IW BITF FT
¥ § Wi 9g g w1 qraw § ) agt
gAY T &g % ], qh ST FIO
AT § | JHFT FTIO LTI | ITAY
¥ g A aafuz & agre feaml &Y
FArg 7Y g2l § 7R WLTARHT@ )
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[t amst]
¥ 77T § s Fqq1 A o Yo
FORYA # @ a1 I § fow §
FAT WA § | g g ¥ WA
A gur 7 A7 gAgewr FidETEr
g T ¥9F qUW & NN Sl
Qo AT, FAT dlo Elo A=T, WX
qF "X a7 § Ao dYo AT A
A7aT g WX 9% §1 3@ M WRErR
§ ag A ¥ A, ame ¥ ww v
g 93 aF a0 # g T8
TAM qE qF WELTATL W qEl

grm

@ a9t x9 &1 fF @ &1 '@
WE | WAE R A EE 5 fgam
%% g9 AT ¥ &V GHT § | W4T A9
¢ & @ vw wy o) frgem &
%=L FTfa & 1T | 77 79g ¢ 6 qiw
w5y 7 W fegeaw # qaw a
foar) #av aog & f6 @9 = WY
et § frgia g 7t 7 T w3
faar | @ go g dfT @Y oFw
¥ Y ag AT | F741 aE § R Fawe
& of . wm wiw fean @1 & s gerdd
W T FeAT FT FT R | X F TG
7z ¢ v fegmam & g faw s =
OTEH T gF B qLT FQ §, WK oW
W AW 9T wfw Wi § @Y ag 2
IW FT [HEAT TG F GHA | A
fegam™ &1 wm swar § sEw WK
W & gEl ¥ 3 AW ow Sy
g1 ¥w ot 9w 3w T W SewW
T g«

§ w9 w0 S g R owrw
fegam & ammERw w1 W ger
§ 1 o faest A @ fremer & afrdr
faedt & =} FE wivfeat ae W
wifzit 9 % 9 & wA ¥ frwrer
frqr, 39 H JvAl & w1 ¥ GEw
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far ok sgx & fF fegmm wrong
W ¢ g W U weiE AT g Ay
I w2 & @ fFw a0F § =g
qT A 43T &Y FaT § | U qW F Ty
/=T # a g

&q¥ 13 § oF HR T FEAT Argar
g 7R U5y & ARY R RS
Fg W@ & @9 wox #7 aww ) & A=
wTgaE 9T WA et g f5 8,700 &
e &1 qfcar sy wforge T w1 9t
I F ¥ dra s gn fF fem @)
fa®700 F=aT Hw I gATA FoT @
TAT1 8,000 T HT AT T A qI-
mﬁannnaﬁzaaﬂm‘t%fma
AT TEFHE g1 9 & AT & &
T ¥ OF WA SFT FY AE AqT § W
20 To WY T IFF AT 1 25 To
Y ATEET AT § 1 AT I FHEN WK
AT@MT AIANT dR 9 T g
N AT AT W9 F ARET T AG
TN RE AfFagi o ¥
WY S e fear omar & A
&7 g HATHT ITFHT 977G aFaT § |
9§89 § AAT a5 W agh
YA ¥ ) GG § 48 99 A A
T TE T |

wq W T g, aewar) wfrge
AN Y ¥ AN F oEAT § I Y
A FQ A a) == feat qrg T\t
¥l gW T EETT 9 HTY & a6
g1 WK Qar g fear ot ag e
foge & o amr &) woelr Aify
N 79 v & ¥ 59 woqa W™
0 fad g Tt ¥ s T
AT

O &1 AT W T FT AT HEAT |
forw awr fgrgeamw & A v Wi
4t 3@ ¥ 39 ™ wy ar f fggemr
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& [T WEATG FT A AT 47 A A
WX 9T7 4T, IEH! HIE I5 A qTAT AT
1| ggfay gaa  WTHT Sq ST
& oo wgn g fr fergeam & iy
W wEeng F1 A fEgE w1 qrady
%1 arer 41, 91 fF 5@ 2w & wgRl &
G & AT gUT &, a7 WIS HIA I qT
g g O I I avar w1 A
g

st WAt R wWd (WEEYR) -
gH ST A |

sft arry) : I JaA AT W 9}
wt urr 43 gg &) g

% wgr wmew £ 5w fggem
® 45 FUF ar F q7E qla Jgy
€ AR 9 a@ A A T F AT EW
O BT WIS F AT gy § S
O ¥ 9 @ @ fggmw A
qdl & a9 T oF faew #Y Jawrd
AR Igaw 3% € #Y el
®iOE gFIC 9T grit =t afaw
q wl O AT FEr 4 fw sar 939
WL AT A I3 a1 ag aEfEewar
¢ gmmah an e € f+
fegmm & oA 93 ) WX a@
agY 93t ar ag wreA @, qw &
¥ g g s oar 98 WK ¥ wraw
S IWE FT BEF 2 |

Mr, Deputy-Speaker:
Bubhadra Joshi.

st /" qR S w1 qwa freem,
T A gy A ar fE qR @9 ad
¥ a1z gug faor sy afew w79 ©
™R

Mr. Deputy-Speaker: I am not
taking any time of the House. It is
only the Members who are speaking
that are taking the time. Anyhow,
we are going to ait till 7 O’ Clock. We
shall see.

Shrimati
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Shri Manoharan: Are you going to
call me after this hon. Member?

Mr. Deputy-Speaker: You have to
wait for your chance. I am going
party-wise.

Shri Manoharan: Since you have
given time to one SSP member, I
want to know whether I will get a
chance. Then I will wait, Otherwise,
let me go.

You have to
I cannot give

Mr. Deputy-Speaker:
wait for your chance.
any assurance.

sitwalt gwm aa (FEAEIY)
gureas wgled, wiw 9w g R
# fewrre qv gw @Il #1 qgr 9 fawr
A & fad gy foer & @ @ Fafered
T A AN D FET ¢ IA% 98 e
¥ feow feal o gaar &7 far gwr
FIT, AT fows) urer a3 § §9 541
g, 9u & fawfen # & ag Fgar ARy
g & 2w & weaw w3 3w &1 @ FA
¥ fa¥ @iw fafeweT agd & a1 w2
vergr  wesr W 3o w9f g &
g fafet grge &1 @ wwa #
AAFAIT AT WA E | gHI XD
FEet & a8 T fF S0 9 a A
FrT T A T FAAT F T AW A Y
atfaq 7gT gar f& 3@ agh X gRAa
TR & Frfad &1 & AT ATRAT
g 5w aw | et w1 @l wnA
fear smar & fe <& AT A faad &
W F€ P AT q T Iq AT H
T fear st w7 Sl ST &t SR AR
fawrer fear srr ) @ d9 § TEw
& fo w1 g axg &1 dwvAr Qar
W ®1% gAr 2w & faeme 1% v
¢ @ w1 SuF fad ag Fgv 97 /Far §
f& gfF - 7%, AT A7 78 7@ A
T gEfad 9% S & ag] e
faar a1 3g wi€ wifss @ 2



11133 D.G.—Min.

[sirret gwaT )

# ga& @1g Y Qi fafree age

¥ fAdza war agd g+ awe $0g-
fresi #t a1 ¥ T 74T 77 TY FLH
favara = &1 37 6 9% 7 FT qWGA
FW § ) AfFT AT gag ¥ g Ay
arar & fF sa gadr mfzat & v ga
T@ * T FW § a¥ 9P qr9 9497
g 1 AT fFaT ST | v gag
NI F o FIEAT &7 wroor far o
fras  wgix w31 a1 f§ wifFea &
§9 FEREUM TAET I8 AR AR
W & fod g sk ¥ § Y 9 aga
B A guit fag w0 F fay
% FRgfet Ft A F ST mar @
T TE aTd Mo AfgaT w2y & Y 7Y
g8 ¥ aff g 399 X9 ¥ W)
Ag AT Iav 1 G AF wEA ¥ fay
WATFTW ATCAT K &@F KT X Ay
AT T I F33 ¥ GF wegedT
TR FEA § 99 §4r 3T § I @
X7 T A FZY E AN I faars
FAA Friag qat A QA & &
wg Tt g % 31 fafreet aga $arardr
¥, far fefesimma &, og ag
iy g AR a7 gAdEr qaEr @y,
[ & faars g5 ¥ Friavt £3

18 hrs.

% fafteex @ &1 garoeas
IR § 5 SR 1w fafady w
Fq TF A qitT § qE fear &
A fegrma & a1 gr grE @y
& 7Ty w1 A Fmar § 1 9 +FA
sTuA & faars g 35, #)
gasfars qr grzr s fem, 19 &
fet 7 & IR FICHIR 9T A F
# 3@ faiga sear IR g 5 @
qrer § FTCAT g2ar g ar 7 79 AEN-
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et § ITH ALY qFAr A0fEgg 1 SN
AT FT7 E AT § 4 O @I weer
T § A AT F FTOT 39 9T WA
fegmm & 90 a<® ¥ WTERW
@ ¢ f5 fem a@ & SA#T I &Y
T |

WIS ¥a% gAw & faoat fea o
L G LU I
HEHE ¥ FIAT IR § 1 9K TF g €7
feadt & deqd §1 ¥ oF qaT &
AT qEE & qear S g fin e
w ¥ geqrd § feadt shwmnfer
wrargfear § A g0 JEHd § WK
I ¥ 5 F gAY aTw qHET §
o w5at A fowrfor s@ & ¥
I IR FE FAA A9 AGN W
@ ? & I fgaw @A aEt #@
I P AT AT AL WEY | AT
¥ g & A X A el HAA ¥
forE &t &, & =g g 5 gad At
¥ §4T WERT /X HFIT U= q@ §
gHH A ® TH F71 | AfeT § g
§ wo wTAT WEdr g gaAr agr
wraATgR T &, foer avme § w090
TmaT faar, §3 ¥ WA WG W
T frar 1 &7 oft fooe @ 2ar fw ag
A FOIN T7AT 3T Fe9T ¥ f7AT A,
IgN FIW AL IR & QRAfaade &
F9 §, I FG § WK A TR A Sq127
® #1% AgF &1 & gq od) deqrHl &
qreF @I g A 91 79 F A FR
€ A1 ITA W1 FWT FTAT A FT 900
ary & &1 T T8 T § W wiiT
ATY &, @ T Fel aF ITD T 9T
# gz 7@y w1 fe 3a% faars wind
aff sl wifgw | A ar wEl
Ffgq 9 FIT FT FI1F AL FATAT
H1feq | 1= Frw gATL 3 ¥ fufeex
g ¥ AR AT ] 4T FY &R FA
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%1, 37 fafafeq adf #=ar =feq |
qerare gfafs &1 @A 3 3%, 9@
0T |mTS FT G 6T AT {IY GHIS
FT @ 3% 99 4t 3w F) fegam
# q9U W BT AT qgd ATgATTEA
ar &

F W FAEMET ST OA €T
% Ay waw ¥ wo w7 9w g
ag Wi wrww & g ) Smar &
s W@ | e @ AeR gREmr
arew A o forx w3 fear ar1 ww
T T4 Ig WS g, IR g
T ¢, frew avw gt g @ gk
R m g & wEw ¥ wgATr aEd
g 5 ag Wt 9@ &wm 3 v T a1 R
gdfide ¢ s WNOET WE SgF
g ¥ sewr femw fram
AT F G TW@T ACL TF AT
#J aga & am #7271 91 {5 Ty g
% FEK 7eg w2, F% weed A
uTZ AT &1 WA S® AT WY Fgr q7
f it s & T AT # T w A
T A T HWA HF A ¥ A
a1 fafads &Na & s aw 77 Sar
grare frr A& Nowow &
oF Har off & 9% famr § o SR
e T & smaeaew & g § fe
uR agt ¥ ¥9 w At o5y v
o & AT H v A Q § | T feay
FTAFAT §, STH W1 T4 fawan Wifgy,
I7% Fq1 A §, foawr g qaw wer
g o foa anfe gaw) aq el &
1 ¥ foar sy K qedr g 5 ag
v @ fgaw § ¥ fagr 9mr §

qF AANT wFEq: qg Jode
& fafaeex aegw gt

iR |y Wt T s
& ow Aar €1 & wgdh § 6 w@ wear
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1 FW @A AT W q94T @)
JEF AT AT F T FE A G
# @ 9x GoOow € wT awdr @iE
¥ g wHerg Ad §) Afww &
s =Tedl § fe 99 feai 7 qawng
wieY wrAw ¥ T feww ¥ &
& s |t § @l dsv w1
q foe qweaT guT 1 & wed w7Av
gt g fF @ sl § St agad)
gt @ SuF wEdr ¥ i F@T 07N,
afe o ama o Qifafess g aqr a1
ox 1 %1 fassr gm fafae q
gzt ¢ fafafes adY wwar sufug

# g fafreex arga 1 qgarEaR
T gt g 5 oA T # R
& & Sl o< fam 5@ & fag
ax w32 fazrdt | 3@ ¥ 7 At fewr-
fodt #Y saH & sareTa< ®) 7 fagr mm
W ¥q9 gU SAF ford § @ & Ay
sAT SR sfew sarET ¥ F
s g€, Wi gay q€ a1 A W
¥ 7g gt v 3w ¥ qF awraw @
& vt 1€ @7 i F A aE g
wqT &gw X & e e o
7€ gwm | AfeT W @@ A W e
femg W< awar § v wror fggea wr
TvT-a=uT ag A T § e s fedy
* fams fawma Qi @ @ g0
T |

@ q1g 919 & @i fafaeet oy
N wa Mg W ganwar {[r g
§ f& S faur |1t & W qew
g | 7@ T° v fmfred ) ao
wg & gear 9%7 | AfEA & wex @
fafreet aiga ¥ ag W fadzw war
wedht § fe Sa%! @ v 7 N {
agt ez ¥w]r wifgg) ¥ v i
w1 e § F 3o & fquea §
Wi § W & 9 a1 /i @6 & 6
N WX § 1 WYY WY EEH  FT 9
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[ gazr S ]

WY & AT ITH W 2 T AT
farar sraT § 1 W TEE ITT ATHAT @O
Yoy 1 W Ag Y @ g e
fearaa & wn & & I IW @@ E
AT T A 9X o I, WK W X
aam foar ff oY foederd &
g T | TEd 2w T g g g WK
@R N T g8 &, TE-NAr W
FIATT g {1 I AT S;_AT M4,
Jasr 5 farer adi)

3 OF 1= o= S & wgr v gwanr
a1 A gAY a9 wRa §, 9K WY @)
g fafqez &, w19&F qr 1 @@ @a%
T &, ATT FAT AL T S T d@q,
N TEA F 91 FF WL g S50 B
¥ Ay gamy  enfomer ¥ @ o AT
qgar g1 & HeY oft & wivw ST
fF gar snforer dx as snat =feg
o gyl & faswre wTETs e

wfEw |

arq & @ g St ¥ S qerErer
N fmRagiRsqEf
fuwraat #1 gaa &1 B T frwrer
Wy, 3u% foq a7 oF sl g
F7 71 8, % {av 41 & sa%0 v
[ ATEAT 31

gAR welt wgm A s foe ¥
R[N w1 fax feom @
ford % w1 mam § 5 WY g9 e
# gon 9u% foatre & &9 F y2i ag
oo g€ | W W fas g wE A
& wo aga o B w7 fawierg
wx 31 W1 affmm § g oIEw
farare &1 qgMT wE 91 1 afeT ¥
oy g fafreT age & w1 S
g for arfiream ¥ oo o oSy wreomi
#Tq IAFT wErfaat 1 T8 FT FTO0 AGY
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i | gt feggeem § o omwd
ok qifegt AYqz § oY, wR afeae
¥ gay 7 W g g, A 3w & WY
§ B agrm fawe #T TIAT FEA
g1 wrR g wortagl w5 e faar
wraT %R IR %g faqn sran fe sray
fergearT & Tge w0 AT A B A
at ag Tar 7E FT aFF ¥ 9O 9
frow #19 s W, a7 w W @i
aiF ¥ fear mar wK

qF ATAANT T SRR |

AT YT AN : T AR,
& ¥ AT A g @ fafacet
g 4 A1 FTLATE AT IHT AT R9-
Heqw fegea™ ¥ ¢ aga axdl & I
I7% o & oF fawm dar & v

IOETH AZIED . AT T, T GH FL |

wYRH guAT Wrel © IUTENE WEIET,
wry ¥ @ aret & @ Afed 3 @
quAT Ty 39 & fau da § ) q@ 9
w WX fear 9@

JTETH AEAT | weOT & fAAe §
WAT T qET FA |

qER qRE W g RfawT
|tga 7 7g gega< frwrar av W 1g
o freer & f ot owee 3%
T 9T FHAEr Ag w1 4 o
qawT A R IR A 39 A%
aO® ¥ v T8 & L g e
oY FTAT AT(EY | FET ST BAR G
¥ g wm fufrees &y gfesr &
arfew |

IqNTE WERY, 9 q19 d19 UF
aga a0 aa ¥ @ fafreet aea @
wga1 9rgA § % ag wodt avied #
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g% 7% fire w9 T FT Iy o aw
T T AGF ATHTE Genfasy 9 LT
@Y ¥FF 49 w7 A FIA 9L Ty
7 T | FHT F qg T I F
¥ wfge 5 g gefam ot
T qaF 49 F7 qT7 €Y AT A0Hw )

Q% HTAAIT §TEq : ST 910ET |

syt g W QEr awT
wartas ot fe T Jaw W9 F w
w1 1 I9% fgare @Iy @A
w1fEq | wT 77 shoar g fafre
e T & &Y gurr § 3 st w1 a3 aga
I foedsaT § | Ao ¥ 1 A8
et fr 7.8 gwrd sAafa
Fifafaat & wshiz =9TF g9 N
T St § ) g 9% 48 aqemn
st g 1% fegemma & aa a3y waw-
WA, A, qreE frgem ¥ arafs
T & | 3T a®T 90X g AL faw-
ATAT ATAT & | GLATA FTT AT HIT
G & mrwA FAT fa@amar s@T &

INEAR AENAT - WG TTET A
T AATT AT FLR

sfraatt g et : SaTE AT,
& 37 g aat &1 % Y s
gt § 9 & q@ @ O A qew
£ & 1 Fzram  fe o s fea H aw
et feaemar s € @y e
TS A AZA & AT | WY AT
¥ oifeaniz & &= ¥ qfed a1 T8
WIYST FAATEN fF IF qg7 9 F4T 47
NS fogard Jr § | AT T§ AW
T T @ A e &
feg 7 uwar & fou s FfaT 7@
g (Fzeesa)

ol gFA WA FYATY : LT THL LW
Hagi &
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st gt ot - ETETE w-
sif@t & faw oo eagdas @9 w1
HeT QAT 9T @ wafaeas we-
aifeat ¥ fee S safy ateda a8
& A1 T FY 79 I Afqaey s oy
fewr & sy=ar snfgw

qFATT FTE |

siraefht gyt ot - 3w oF firae
R W} faar sma

€a¥ warar A ag W w0 §
f& ¥ waarc o f& wify fads o,
F fed #x g foed arean & sow
¥ AHC FT W19 FAMG, W FF A@ X
gregaTfa® aAraAT dar 3 9% faaw
T F FI HAIET FAT T0f70 )

=t g¥w ==z FEAA . FfTRE
wg § qd gq § ITH! fAarear afgw

sfiwell {A AN T T q@ W
R forraaeT s T A9 ga)
FIaA F o § f wpw anfa et &
AT YIRTT F AW T AT AT ITHN
wa #) dgoor frar % g9 aE IR
# QA1 F TR S AT dA § ) Q¥
e gaad F faars e
1 FE FEAE F A0gY A fE
T 7 # ATNRIGE AT 1 WA
T & W AT F G WAL W I
o ® IWT § 1 IuTeAw Wgew, &
g fafaee arga & A ag @@ @
Tt g o i faeelt w2w Fi0w w9
F Sdi¥z ¥ 3w faar g ..

Mr. Deputy-Speaker: The hon.
Member must conclude now. I am
very sorry that I cannot give her
more time.
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Shri Bhagwat Jha Azad: She is
concluding. Let her be allowed to
complete her last sentence.

Shrimati Subhadra Joshi: Let me

complete the topic that I was dealing
with.

Mr. Deputy-Speaker: I am sorry.
The hor. Member must conclude now.
Shri Manoharan,

Shrimnati Subhadra Joshi: Please
Eive me one minute more.
Mr. Deputy-Speaker: She should

conclude now. I have already called
the next speaker.

sy qIrT Wt 0 11 THEd F
AT g # faar § 5 99
w=T T g gi A s wferg ofar
# gaar guy § ag fasrer | feeet
FT & T 7 T AR ¥ TEHIHE
g fafaeex age 1 faar f @ @@
¥ AT WY gATE A @ WK Ag a7
TEHT AEHHT T qEeAT FT a6
(.4

f) @/WTC W CaT © A @A a9

&\ firarg atdY ok o |

siFf g W agFwT ¥
afea T ¢ % ag @@ gwEw
aafrax 4t & @t ag Wt g0 5w
fafaee age = 3@ at & agfrema
& W R Ay gaT |9 arfaq g ar
9T I arel & faeme w9 s
% I §F qE F 9T M} Igfag
I BN ATAT & Faramw A £
(feeetw) ¥ g fafrex e &
AT § 6 g T N e § Wi O
growria® a@E & foams o fF wavg
& wfy fagy &y & 9% faems
FTHTT FEAEY FL |

Shri Manoharan: At the outset, I
want to make it clear that I have no
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animosity either against the Home
Minister or against his Ministry. But
I cannot congratulate the Home Minis-
ter's performance for the past one
year or so owing to certain obvious.
reasons. I think the Home Minister
is under the fire of eriticism not only
from the Opposition but from his own
party. I think that it is my duty to
take him free of cost to the Andaman
Islands to get him cooled and make
him study the problems there and
thereby know the position there for
himself.

Regarding Andamans and Nicobar
Islands, whi.h is a centrally adminis-
tered Union territory, very recently
our Minister of State had visited it.
We must understand the location, the
geographical position of the Andaman
Islands. You are aware that the
Union territory of Andamans Islands
is lving on a vital trade routes of
India, Burma and Far East situated
only 90 miles from Sumatra from its
southern most exiremity, it is only 40
miles from the last Burmese outpost;
from its northernmost extremity, the
islands are in an imporiant, strategic
region. I had beep there. 1 had
toured all over. I have met people
and talked with them and understood
their problems. Wherever I went,
there was a unanimous demand, not
only from the intellectual section or
the section which is employed in the
administration, but from the lowest
strata of society, which was that the
Chief Commissioner of the island
should be immediately removed. I
think Shri  Hathi should definitely
agree with me because he has known
personally about that gentleman. He
is a partisan type, discriminatory; not
only that, he is highlv inefficient and
is, if T may be permitted to sav so,
the most corrupt individual possible,

I have given some cut motions re=
garding this. Shri Hathi while he
was there must have known about
this man. I have received so many
letters from mv people from Anda-
mans There was a drmonstration
outside shouting ‘Call back Mahesh-
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wari’, the Chief Commissioner of that
small island. The reason is simple.
Besides his other defficiencies he has
his own association with a notorious
pirate of the place who is almost,
virtually a monarch in Nicobar island,
His name is Akoji. He has got many
ships. He is lending ships to the
administrations of the Andaman and
Nicobar islands, His ships used to
go straightway from Nicobar to Cey-
lon frem where he used to get a
lot of things, smuggled things, and
come to Nicobar island where the
customs authorities fail to check. He
has his own freelance. He is a sky-
lark. From Nicobar island he goes
straightway to Chittagong. From
Chittagong, he comeg a<ain to Nicobar
and dumps goods. Then he goes to
Calcutta port. This is what he is
doing.

I think Shri Hathi knows. He is a
spy. That is the impression all over
prevailing there. Therefore, I request
Shri Hathi and Shri Nanda to study
the personality of Mr. Akoji. He is
today purchasing lots of lands not
only in Nicobar but also in Anda-
mans. I am afraid if he is allowed
to purchase lands in this way, a day
will soon come when he will pur-
chase the whole of Nicobar and Anda-
man Islands and ask the administra-
tion to quit,

Shri Raghunath Singh (Varanasi):
Then we will nationalise it.

Shri Manoharan: 1 wish Shri Hathi
would take note of this. I have given
a cut motion to that effect. It is
about putting a ceiling on acquisition
of lands by suitable legislation.

Shri Hathi knows the second aspect.
He was given a wonderful reception
by the DMK members in the Anda-
man Island., I tell you the majority
of the DMK leaders in that particular
island had been arrested and put be-
hind bars recently. The reason Wwas
not given. I want to know specifical-
ly from the Home Minister why the
DMK leaders have been arrested and
put behind bars without any reason.
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An hon. Member: What about com-

munists?

Shri Manoharan: I will come to that
later.

There is another most important
aspect. There are schools there, but
unfortunately not for the South
indian community. There are 10,000
Tamilians, 7,000 Malayalees and 5,000
—7,000 Telugu people—]I can say
safcly that the total number is 20,000
South Indians living there. Not even
a single Tamil school is provided by
the administration; not even a single
Telugu or Malayalee school. That
disecrimination should go, and he
should understand the problem tho-
roughly.

The Defence of India Rules are
profusely used everywhere, even in
my State. Shri Hathi cannot turn
round and say that it is a State mat-
ter. Tt is the duty of the Home Minis-
try to prevail upon the State Govern-
ments to do the proper thing. Even
now in my State, 15 people are be-
hind the bars arrested under D.LR.
Among the 15 for your information,
three people are doctors, following the
noblest profession possible. The re-
maining are most responsible people.
They are Taluk Secretaries and Town
Secretaries and important members
of the DMK, Why they are arrested
I do not know. The arrested persona-
lities are quite ignorant about it. Shri
Bhaktavatsalam says that these peo-
ple are anti-social elements. DIR
means Defence of India rules, but
after having understood the minds
of so many individuals, especially the
Chief Ministers of so many States, I
think we should introduce an element
of change in it, amend it, and call it
Defence of Congress Rule. It should
be called DCR and not DIR, because
it helps the ruling party to safeguard
themselves and curb the Opposition
completely.

For example. in Kerala, the Left
Communict leaders are arrested
under DIR. I am neither an advo-
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[Shri Manoharan.]

cate of those people, nor do 1 like
to be an advocate for them. But
one thing I can say. Shri Nanda
has submitted a report, what is
cnlled a White Paper. 1 have
studied the paper with enough
patience, He has given some
reasons, that the Communist people
-are having extra-territorial loyaity
and that they are traitors io the coun-
try. These are all submissions made
by Shri Nanda. I fully agree with
Shri Nanda in saying that if any ins-
titution or any individual is going
against the interests of the countiry in
connivance with foreign powers, try-
ing to disrupt the established orderly
democratic Government, that institu-
tion or individual should be declared
a traitor, and the individual shculd
be put behind the bars. 1 have no
objection at all. But here, in this
case, ] want to know—unfortunateiy,
the White Paper has not enlightencd
me—whether there are any specific
reasons, concrete evidence to prove
that these people have golL connection
with Red China. Produce these
people before the court with all your
evidence and proof, and let the court
condemn these people as guilty. If
‘they are found guilty, T would request
Shri Nanda to take all the Left Com-
munist leaders to Ramlila Grounds,
ask those people to stand one by one.
Let Shri Nanda take the initiative gnd
shroot them down, and give me a pistol,
and I will follow suit. But without
submitting any posilive, cuncrete evi-
dence or proof....

The Minister of Rehabilitation (Shri
Tyagi): He cannot be trusted with a
pistol.

An hon. Member: He will be stand-
ing behind Shri Nanda,

Shri Manoharan: I think there 1s no
justification for the action taken by
Shri Nanda.

I haye got a very gvod opinion of
him. 'He is a good man. He tries
to be sincere, he is honest, {hough not
fully. The only defect that [ have
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found in him is that he is highly emo-
tional rather than rational. 1f that
part is reformed, I think he will be
perfectly all right, and he will be a
good Minister for our country.

There are already people who are
digging his grave from his own party.
I stand by the side of Shr1 Nanda
saying that his honesty should pay
for him, provided he conducis himsclf
properly in the larger interests of the
nation,

Then I want to draw the attention
of the House to the languages issue
You know that some three months
back there was such a huge mass up-
surge that entire India witnessed in
Madras State. It was an emotional
mass upsurge, There is no getting
away from that fact. When 1 spoke
in the House on that, I said 150 people
were killed. Subsequently, the Chief
Minister of Madras repudiated it and
said that it is not 150 but only 50, as
if it is a small number or a small
amount. After having visited 2ur-
tain spots where the firing had taken
place, where light machine-guns were
employed, it was identified that more
than 600 people were killed. We de-
manded a judicial enquiry. 1f the
Minister of Home Affairs or the Chief
Minister of Madras have got an iosta
of decency or political honesty, they
could have instituted an enquiry, but
they did not do that. These are all
old stories, but forget not, it hasg be-
come a legend. After three months
we expected something to come out
from this House, especially from the
Home Minister because on February
17 this year, we had the President's
Address to Parliament, and the Presi-
dent was very clear in having said in
the following language:

“We are greatly distressed by
the events in South India. We
deplore the acts of violance which
have occurred and extend our
deep sympathy to those who have
suffered,. Doubts aboui the
language issue seem to have agi-
tated the minds of the people
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there. We wish to state cate-
gorically that the assurances
given by the late Shri Jawaharlal
Nehru and reaffirmed by our
Prime Minister will be carried
out without qualification and re-
servation.”

Again, he said:

“We earnestly hope that this
will allay the apprchensions of
the people and lead them to re-
turn to their normal work. Mem-
bers of Parliament will no doubt
consider this whole policy which
has been affirmed and re-affirmed
often, in all its aspects, legal,
administrative and executive. The
Chief Ministers will be meeting
at an early date to connsider the
situation.”

“This is what the President told us
and that considerably assuaged the
feelings of the South. We waited,
waited and waited, but subsequently
like a bolt from the .blue, came an
announcement from Shri Satya
Narayan Sinha, the Minister of Parlia-
mentary Affairs that in this current
session we are not going {0 introduce
a Bill,

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shri Manoharan: I shall finish in
five minutes. I think this is against
the clear-cut mandate given by ihe
President of the Republic of India.
We expected something to happen.
but why are they hesitant to bring
forward a Bill, when assurances have
been given to that effect? The peo-
ple of the South are much agitated
about it, because., very recently, the
All-India Congress President, Shri
Kamaraj, visited the south, especial-
ly Madras, and had talks with the
press people wherein he was pleused
to state that the Cabinet Sub-Commit-
tee is considering this issue, and the
Committee has decided to amend the
DMcial Languages Act. Two days
after that, Shri Chagla, the Union
Education Minister, said that the
Cabinet did not decide anything at
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alll I want to ask what sort of feel-
ing the people of our State could
have at this rate, because, one top-
ranking politician of the countiy out-
side is saying that “we have dcne
everything for your satisfaction.” But
the Education Minister was sayving
that “we did not do anything in that
regard.” Thirdly came the statement
of Shri Satya Narayan Sinha where-
in he said that “we are not geing to
introduce a Bill ia this current
session.” Therefore, our people were
driven to the extent of doubting the
bona fides, the sincerity and the
honesty of the people sitting over
there. I request, through you, the
Prime Minister of the country to rea-
lise the gravity of the situation.

I want to draw the atteninn of the
House to one more aspect in this re-
gard, to show the amount of fecling
the people of our part of the country
have. T should like lv quote from
the Hindu, which has written a sub-
editorial on 20th April, 1965, which is
as follows:

“Mr. Satya Narayan Sinha's
statement in the I.ok Sabha (hat
‘we do not want to take any hasty
action’ in amending the Official
Languages Act is the first official
indication that the promised sta-
tutory implementation of the late
Prime Minister Nehru's assur-
ance on the subject is not to be
attempted during the present
sesgion of Parliament., This will
no doubt be received with dis-
appointment by the non-Hindi
speaking people in the country...”

Then, it went on to say:

“It was this agreed approach

11 the least that should be done
forthwith is to implement statu-
torily and without any reserva-
tion the late Mr. Nehru's oft-
repeated pledge to the non-Hindi-
speaking people that enabled pub-
lic opinion to calm down after
the recent disturbances in the
South.”
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[Shri Mancharan.]
My main request to the Prime Minis-
ter is amply made cut in the sub-

editorial of the Hindu as follows:

“If the Official Languages Act is =
not to be amended during the
present session of Parliament but
only a little later, then the Prime
Minister w1 . do well to tell the
nation what has been accomplish-
ed so far in that direction and
how soon the people may expect
legislative action, knowing by
now as he should how deep are
the feelings of the non-Hindi
speaking people on this question.”

Mr, Deputy--Speaker: The
Member should conclude now.

hon.

Shri Manoharan: Sir, let me com-
plete this. The Prime Minister should
pay some more serious atitention to
this problem and have a humanitarian
approach to this jssue. I want to
reiterate that the people of Tamilnad
shall never accept Hindi as the only

official language of the nation. I am
told the people of Kerala, Andhra
Pradesh., Maharashtra, Gujarat,

Assam and West Bengal alsc did uot
accept Hindi as the only oflicial langu-
age. I have no objection in accept-
ing Hindi, not as the svle official
language, but as one of the official
languages of the nation. We have 14
languages enumerated in the eighth
schedule of the Congtitution. All of
them should be declared as official
languages. That is the only perma-
nent solution; the rest are mere pal-
liatives, temporary solutions, which
will not work. After § or 10 years
again trouble will be started. So,
with clear vision and statesmanship,
the I’;ime Minister and his eolleagues
should understand this problem and
do justice to the penpi2 of the coun-
try, specially to the people «of the
south and generally to the people of
the non-Hindi areas,

I must warn the House. 'When Mr.
Satya Narayan Sinha announced here
that there would not be any amend-
ment in the current session, I found
certain people from the north greet-
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ed it with applause and wonderful
ovation and what not., Whal does it
show? Do you want to prolong this
matter continuously?

Finally, I say, we have giver. up our
secessionist demand. We are fur the
unity of the country. 1 request my
Hindi brethern: Doa’t disrupt the
unity of the nalion and tarnish the
image of India. If the Hindi fana-
tics do all these things, I doubt very
much whether the unity of the coun-
try can be maintained. If the unity
of the nation is in danger, you can-
not accuse the peopl> of non-Hindi
speaking area, On the contrary, these
people should be booked under DIR.

Mr. Deputy-Speaker: Shri Prakash
Vir Shastri.

Shrimati Tarkeshwari Sinha
(Barh): I got an assurance from you
and the Speaker that I will be called.
I requested you that I have not
spoken on any demand and so I may
be given this chance. I have known,
in this House so many members have
spoken on more than one demand. I
never question your authority, but
there is a growing tendency here that
members who question the authority
of the Chair are called and we are
not given a chance.

Mr, Deputy-Speaker: Fach party
has got its own time. I will have to
give them that time. There are some
who have not spoken at all.

it gew W wwam @ § OF a1
T =g g g et & afwr &
e e sie sy sareTr fa €. . .

Shri Maurya: You assured ‘me that
I will be given 2n opportunity just
after 3 p.M. What has happened to
that assurance?

Mr, Deputy-Speaker: Your party
consists of 2 members only., But his
party consists of 5 memblera. As long
as there is time, I will allow hon.
members to speak.
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s} g T TBTT CHTE AR The Deputy Minister in the Minis-

wrear § f g7 awa famm ar 4

FPT it wroae sresht @ Sarener wg-
zg, warE F fd) faqed srew &
graeg ¥ ot Y OF AN W T Q@
¥, T3 WY g4 ¥ qgA § Iuw (I
# o wrgar § 1 % gw w8
BFAT =g i Arad F T g A
qgN WEW HUW X qFA 79 % {ww
TF I T §WE@ @ WK
fFea® ¥ g@q & &1 19457
AT FAw ¥ WA 9T 6K
fog a@ ¥ @ at fadw & wfy-
fafaaY #Y &7 1952 ¥ ey Fa78) F
frivsr ¥ fesefr A A=t
¥ @A 7 ¥ @ PHT AT AT |
wrfrez w31 g 0% & gl a9
areft ff /YT fn afcfeafaal 7 st =%
adft TS FET § qed "y
TR A A N A ATAT 1954
F farg 1o & st TwTal omnaTATTE
#1 ZZAT q2r W fo7 s sATw fow
@ § Ag & gy 7T A | W CF
wrea gfagra & frad & 78 o g )
§ WAy T A qg ¥ HTOW FAT
FATgaT § 6 A Fro & wea wwlt I
¥ a1 OF ga ¢ gadF A o A
TATEATHY ATgET &1, A1 fF oadr o
zfag T3 & AQT §, STHT GG AT
qr | HY §o dYo TATEATHY ATAHT A #1
FTRT A1 H9AT T3A0 23X F a7 fw
wFC § wgw 7 fog fadnnt wreeew
grow frar, feq atg ¥ aHEETA
aaFT T wfead & qiaargears, few
a<g & wra A Efagh & A 9 AT
Sarar war, fF7 9@ ¥ IAT AT gfeaor
FT T RATAT 747, Tg TF TFL\ T2A7
£ | ¥fFT 9@ 9T 95T § AR TF FIAT
qg wr gy,

try of Community Development and
Co-operation (Shri B. 8. Murthy):

Sir, I rise to a point of order. 1s ihe

hon. Member entitled {o bring all
these things in his speech?

Shri Sham Lal Sarat (Jammu and
Kashmir): You have not heard him,
you have only seen him.

Shri B. S. Murthy: I have heard
him, Two mistakes would not make
one right.

ot gE A T oAy - fAdew Oy
%< @1 971 fF = FIHaw & g7 gAY
g TR REE AN AT AT
fgdr fadnY wzar WY gF @ 1 AR,
3 W Wiy, qg dA1 q9F WY T
T & qeara § fr fa faet ax ardy
7 o | e g A o A e @Y
X gz wfvad fawg awmar gar g,
Jafw OF JI® T § €F AFCHT1 §
foraa wow agt fedy w1 wfvad fawg
g @A | ¥®@ Afq &1 ofomw g
g f5 art aw $3 ag feamens qeard
WY 72 1 st €0 Ao THTEATHY AW
W13 st FTHTS A Y HATH F qEq AWAT
¥, aravaor w1t frw awg & gfaa fwan,
qg WeAT WY SRy 5o} At gk ¥
I qaAT | & ) favie &7 & FgAT
qg et § 5 w3 w@ O9w & w]
A1 fgawas gz 92 § IAF N9
w17 4 wfar s s )

Fgt aF ot TTNATI T FEE
&, A 39 T F) F3A § S At TG
& ardt f& oy TFadt oo
ag saf¥ ¥ 9w Fz2T fgdlr amd®
qTY S A ) wre Wy f SR Afaaw
wiz A #ier faray & faz o &Fo

@:ﬂm@ﬂ-\ Ufo %o g'&%’
WOy T ¥FT & IAT oA A IT G
AT FCAT 1T §), AT ag AT o
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[ waTaaT aret)
AT ¢ 1§ WIW g 7 W featerw
WA g€ § SAer ag a9 e
TETH F q FIAT AR T

qaq gl fearors weam o g
g 25 T, 1965 Wt wgE 7 g
fora qng siga e w@r a7 fe=dh fadefy
I qUG AN FU9 & ART ¥ F9
&R | gt § wnfeat ¥ s oA ER
qqH 9 AR foaT Wi g A ¥
IAHT WEATAT FI IATA | FHQ q2AT
T 26 TG F AW g § oA
qaf o7 grede & wvex arfaeTe FiHa
F TR o wot 3o gfer ared #
w9 /1Y AT AT W faenfamy w
fazarar | afew gadr o v o
I AAfa &1 ofcay Y § ag @
f& €o o THTEATHY ATOwT T WY
gaak faggarf § so&1 o T9aq
foaa favg s <@ & 9 g
qT 7 foet g7 3 oY $YE Friars
T A1 99T wee foar gan a1 fw

“& wraw warfaat # fadw &
W § % ag g wwa W gre
¥ ua 92 ®Y el oF fegraers
W A W FY wdrew w0

a8 FRrER W o wiie s
0 gEAa § “freafaad”’ Sed
s st g | fore e o e
IV I TEATT & WEL I fira,
IqE dTq At ARTA QAT
¥ qf T F) 3 ¢F 19 TT R T v
w1 “faemefaat” & waw foed w§
foesr & T8 #39 & W= ¥y T
qHaT | IEF W9s 97 “Fa wwew”
@ aEd Fg QWA & g ax
O ¥ @t | Afe (g e e
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W ot ofes v @, m A wioy
& St 991 w AMEAT § | AEw
# gu fedy fanY Suzat MY X FT AT
afmvea & fow g#17 #t a=iF s«
SH & @Fa W FWI F qg gAAT WY
ot f5 feeht & 79 & wgw faQa,
azifeal & Wt s, ag e & fom &
wfawoes § @ 9 %€ < g7 @A
Wt A5 swe frar s oW €
wiX Sud WY ufusw gag v ag § fs
TG F gF Afgm @ wea
98 § M wt fedt fafaee ot § S
TR Fiw & fral 71 oF faedy fael
fF sia & s ®& G w1 oawda
w3 §, g a1 Sway o fgg wEmawn
FTET FT 9T § | €9 qE FATC XA
A O A G R W @ A9 oIEH
oo 719 % G &

& muAt 9= 1 WM a9 gu
Fga1 9gar g & Awfa !1 7 7%
wgr st & f& g9 #r Al ¥
faar sgar 1 gger aY #ET ST Y
wfoat € feaet § 1 $=0 24 a1 25
AT & W HETT GEHTC FT Arwfat
g1 W T 24-25 9@ Av&f@i #
13 4T 14 9T AT T gt owwr
dreT W ¥ "W ogar g | afee.
€ Al & " TSE &1 5w
ffamr & ag  # wowr &@ET |TEAT
7 | WETE 9T FY FA ATGRAT 3 FOE
36 9T ¥ FUT g WX G @R
ﬁﬁmaﬁmmaﬂﬁﬂm’
THo, Il’ﬁgo lﬂ'n 0o, ﬂ'['éa THe THo
WX dgar e adaw wmw ),
W W A% WEW TS &1 qqOd §
663 9& f& Frar & fgarg ¥ I
271 "Awfar faaer wifge, 392
N=f 73S 5qw [T FOSqTET
g § €\ WS qFET ww W
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WFE S_W FY | AT WM & IJAGET
3 0T 59 9 F I g AR Ia*H!
o awfai fadt g€ & 120, o= f&
T & feow ¥ 999 289 Awfat
fawet arfgy, sa® 160 ANwlar &7
forelt g€ & o mEw Tsw R g
¥ wig W 1 720 Awt@r ey
waifgy 1 fagre #t = ST Fawi A
T 190 Mofa et g § s &
w1 & fgaw & 374 oot =ifge
184 Awfat fagr =t #w fasit §,
A3 5T AEE & wI9a & fage
W Awfar & s d e "
930 Y | W WRW FT T FET 3
wUT 23 A & I g, AW A
Nafoat faeit g€ & Faw 84, @ &
w2 & fgaw & 260 A=l faest
wifgy, 176 A=t wer w3w =
¥ frelt & AR ww F A
¥ 7 MW A 648 A fuwdr
fgq 1 AT ST A FAT 111 At
forett g% &, o f5 912 ¥ fgame & ga9)
190 Awfaat faeet afegy, o) e
® o ¥ AER w1 472 AwtEi
faereit afe 1| o g SET Rw
T2 IO RW F 99 FAT 631
At § o= & wmw & o @
1460 aYsfat ey =fgw | Ay
¥ AT ST WO g ¥ g
afasare oy fawma #=a1 § f*
o Awfal & gewar a1 @
& s STean § dhg g WA &
%9 % ¥6 WU B AT gY WY W
A ® WO wiE ¥ e feo
@ |

# frdga o wgan g s
wIeT & warw 9% A & v B ¥
wowt gEwr 9 qfy &1 afcaw faa,
Wt @8 aot  §, R a7 Tt
!t ek W od o gEl fawdt @
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¥ HT o€ o1 @ § | qfew @ wmed
@ ag ¢ & T g W w0
wwifag & wdr ?

T aF JAT TET FT q
# 78 gua g f& a3 o 7 & 26
T § 1965 FY A afear Wear
¥ wraor fegr av 9@ ¥ F41 A Agla-
% 4t fay fF amw o=y § "iew
® g1 | @1 HAoF W 1 Haraq
% fawfeaal &7 & & o 9uga fean
T I W A4S | 6 @ AW
g® ot & mrvaraw S, ey @=t
TR G AT AT I REAF
WEEEA T g1 qfonH & TS W
gfafraw & | 71T 79 AgE it gearaq
# qfg ¥ $© FH | T @ @ A@Gw
o &Y 9§ g fEw & AT I
qot i@l & ga 3w sfafaw #®
QI FTET 47 | §47 g IAA HTEWET
HUET TE FET 6T d | G T4
Y AFE AT FT ATH & FT WIAT gAarar
srofea T @20

= fog ¥ w31 5 &% g@ W
& qITA 9T AW AT QAT 4 TT S1Q
QY I & AqT 4T G & 1 W
faq mxw s A ¥8 W gl

T TR § 1 A AT R e

T Arear g fF s S@A 3w T gEar
* A < et vy forai o St
&, a1 S o "o A S @R
W 9 & AT ¥ g et @,
O § g FFdr § AR 2 F W
gt ¥ Wt agr feafy der & awd
g frast e g & &
o

& axr ot A aga @ Afadr ¥
qgwT AEY g AfeT Wi & s § o
I Afa § W AN T FW s
w1 & § va wiy ¥ srex wfwa war
! TR 3w W A W § A
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[+ 5 erwdiT wreA ]

oY WY wETE & mew & wwifaa &
U AR fedr sw & faog ol ¥
WE ! SR @ Hared "7 g=4ar
Hara Ft fawfeal o w27 ot 5 «r§
wgarerg wan waq fawicar 7 T,
1z #amg faafa faeemm | & qoan
argat § f5 77 waea § w9 aF
fanfg «df fawrelt 1+ 7 Wa=a A
YN HE 9% 9 4l vy A 7 & @t
|TEd ¥ #AIX =1 THo Tio fpg w1ga &
fadaa o€ f& § ¥O ag g #i =
& FIAN a® A ) AT AT WAL R,
T ag § fr 2 &1 o &1 9@
T WATCE 19 74T & | g9 98 TR
€ f5 gz Wi A q S ) @7
IaF A F R TF A1 o«
e §%ar |

wd ¥ & uuA awae ) Wit
# 9 ¥ o g v 9gan g fw
wt aF e & {5t Wit ot
¥ WETE & @ OEIEA & qE, TEER
X g QST F az WY, w faa
wfafsm adf g€ & 1 xa%r Iga aw
o a8 ¢ 5 73 frdare
F g wrat ueat & feafa wr darem
g 8, gifs I+l q9F FIO, WIw
1 379w Afd F1 J|W@WY gy, WO
wisy WqHiTT WqR T W g |
afeT g FF wEr 3@ @ Afq
& #rar gad & qfada @@y @
Igwr qfory areIR @ awar )
26 SN ¥ ME @ WT fawrr #,
g fqamm § A 9l wE e
frarr ¥ agr w=r Framt & a9 gen
# feedY fanft axgax fawe §, faaay
¥ g 93 FT T AT FFAT | WX
oy Arfs @y @ & wowr w0 g 5
fo=Y {d A4 F Fw A AT TH
AFT FAT &, a8 FE T grat ¥ Fww
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¥ AIGAF! F @l § T q9T NG |
AR ¥ FE 4 AAYIHT F gq A
9GT T HIT  FEL IHIRL & qTAG
WY BTN q BE §IETL W)
¥EA T FA( STHI TF A G )
gafam st ued g fuig § s o
T ¥ @Y w7 9 g fwar sy ) e
& grag § wrF 77 #1€ W FI9 S
E2T4T @ IHT TR 9feem g WK
St waFT afdfeafa ow aog e Sawt
Tt faedardr Fra v 9T g

ot T w¥m iy (TA) ;R
AT & WA HT S9Q q&T F g
Ok S FEed ¥ g A W W
oS g 1 oady ) & wed Rl
@ g 5 wowm ofiar & awm
i o gfee T At W W e
g fr gk qw § @i aw wrafow
GTAT W A7 T WL FT FATA &, THIT
® 90 {, A ¥ g ¥ AR R
gaeg 9k T WA F 9AA q, @
wfys R 3% % a9 § fw 1 g%
uTéx wify W AT HY FAGT T
¥ g A% JT § )

T3 HY WY FT AV wAST Feaqray
¥ graew §, 9% QU H IR WA =Ar
AT AR A AT T fE S 9T ¥
AT gEETg @IS F | HIWA, Sgl aar
qg wAY = TR AT FT WA g, OF
ar e g fF ag Faw uw sy o6
gaatfasr & 7 &, ® 9.3 TANE
WY &, 413 faarw W § A 918 onfaw
WY &, ST 5@ 39 safeaed § g9 ¥FI
¥ weorrens T §, @Y g w@nfas @ e
Tg TS F AfaF gFTdT WX TG F1HAT
IBMAT AZA § AR I F faqg Il
arq gaTe F1 aaead fear WX W
¥as maTH qqr gerwre |fafaal w1
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faater fear | & gq ar@ # wEar §
f& va ¥ & fau I 3w & oY
qiiew wafaa fear @, vg@ at &
RAAZ E1 /F T , AfFA A 3% T
g U F Raw wmady w1 AR UK
F! F97 M &7 Iq ¥ fedtwT qgaz
A¢Y g1 wwar | g7 Feami w1 fAwin
F § IAHT 4G 20 § 1 T deATHY
& a1 § 74T ) FFKAT § | IS W
F IR ¥ fret F1 q73g T @) qFaAT
f& ag 2w ¥ Wer=TT FY T FAT
AR € | TG TF ITF X IeW FT
ey g fe 2w a7 Afqw w@T sar
F1 A g & g F A gy 9
feaa ag 97 gEE #F IW T,
aeAfaa g1 WX qafa g, gad faan
1 WAWT AGF &1 qHAT |

WET q%F AT 07T qUET FT gAY g,
#3 wag Far @ 5 gor@ad F amA §
AR_T S gT FeEIT 0 agr & fegf
F garew # fow 9 99 quear F71
HAqT FA ¥ faq AT IFA 7 I
1 qaeq A f& &gt S qwA s
Iq% TG AR F AT AAX & &9 &
qeq § A AT FOAN H JrgF 97 @
£ | TAY T FY qrEGATaF T FETR
# A IgET A go AR IFET F Ay
faarfaai &1 g3 gar T W1 A=
S & A | §1 TgT q% A7 ¢F AT
o @A §, gw 27 § fr e ot
TEEF § |

afeq gf oF I aral & it A
fowma & 1 fowag a5 & 57 ww
Hegewm & fa=re w@y go, FOHR
F wErg ¥ J|F frar amy g
X IAHT FrLaTEat #1 v afafafar
FY FEAIC ITFT AT § 747 @
foaqr mr | g AT A 1 AR
OF ¥ 9T T&T g7 91 AT 98 ATTH
439 (Ai)LSD—9.
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§® 9 ITW gt ¥ o fear
T AT & A uw gEd e
7 W gt 5 gt a<eTe A 9 Ao
% agr w  foar o fagwt & @A
< faq 0% ¥ 3T W ¥ fg
fas  awa fwar & w1 seTOQr A
1§ o forg 0% § I F1wfe
F1 IFT AR T9TGA & faeg gwla-
M IqW FIA F yg foar ¢ &
rear g fF sewr ww =i A
fear s @war 1 afy ww A IFR
fawii & 91 #1 qrEwR 7 faar gar
A T I8 WA AR WIET | HHHT
qar gar Tfgd a1 fF o wegean
! & awy faw frdew
e f5 WIOw I¥ g ¥ g At
I I¥ qIgx S fagr Afew gw g
# gEd g aAT gy WX ¥
g agl ¥ afow IR o a9 qge
FH  HYH a8 BT gy fF wa
wegear &t e @& 9 F a=
s A Afgd | 99 ¥ W9 ow
ACN #T SHEEI AT § WIT I7 A
e w9 ¥ 35,000 &I
2w war mr faawr f5 geaform
g9 A qudAr g™l ¥ @9 @ foaw
W1 @ AT Fg At @ A AfeT g
FT U FTHI I TF THL T FAT
aifgd fo gaar Y & ag Wi /12
¥ F T &&F a9 7 I%
FT X

stas, W9 AW F AT WY
dam F g O AgEyd I
WY | AW W F IAT AT &
foo @@ dar & @r & 1 "o S
feafy ogr siradffgiar 1 amd
HGH WM A 7-913 7 A@ TIFACH
N1 FT FAT &1 AT § WK g, T
qiF St &7 o1 qWrA @A g Ia%
forq  ag wifeq fear war @ f§ gw
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[+t T wgTy qTeEy)
JaE g FAT AfEFA W ag
e ¥ T ger g st gy
¥ wg1 & fF g aerg, Q@ oar Ak
qa F FO9 g Afew A o
AEHFTD  F FAEX IARE qER FrE
T AT AT T AT FT g | FHL &Y
™ T ¥ famw &7 § grEgdt 7
gqHar  q@Ar g W O¥ sATEH
¥ w drmEF FY AT FOAT G |
WS WE OIfEET gEIE QET AT
% W frg afe @ da1 § WR
gEEr R wfg g wEAd §
WX I &H T ATHHO W FIAT A1
t dtar fr g ss0 ¥ g IO faan
W GO S TR ¥ I F7 6T
9 w@r g, dEd v F afd
qg FAT HATHT & WL /AT AT
2@y wdf qar A A fF gW o aedl
F FTOT EOASH ¥ HIXOT AT FrwTHT
qy IR ¥ W7 AT 9% 1 gEfEd
e e o v g & faa
o favie &7 ¥, 7 gE G O AR
s ofmyt dmr W, amEuE §R

vat ag s oar fx

Wl ¥ s gky arey §, wfe
waem §, o &faw  dfuai § w9 &
aft Ay F0 T owArey wvowfwar
¥ 59 A &1 &7 9w fEogw
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I G F mErEer § OF #mvEe
T o fF faaar &1 g9 W@ arE
arT @ g e & g A faar o
T F FT gAR FR AT fEar
ar qx wn fefa Y 7 aW ww A
# agr g@ g & A gra f@
AT wrE qrd #1 ATT wm w7 O
¥ IEH QIO AT fiz ¥ g AT
T Efar TTREMIgAw ¥
frgar &1 v WX @Y g A I@
qEgEr & @ Jar Tfgy MK
feqr & ag W aww S wifey 5 7w
a zATq o @ wT T I @R
ag frar gurr my o &1 wFaT & W
AR AT F 7 47 ATCEA |

SE a% qifEena ¥ araed g
IgA FWT W ZAT 979 Ad19q SqqgT
g fFar |\ SEA & W § AT
AT FA K [IC FIH TG q@E@T
it gua awr ag = @ qewr
qiffeaE & ¥ AR g faaan
& ® | foemg oot & & ¥ W
Fagw fAd g @ ITHau g
T T & 2aw A3 arfe wow #
guRlaT @ 99, RS SO @ T
Afer o F1E arafas swwtar a@
2 a1 Fifs Tifeea wT W WY
W AT @Y A oF=T A @
gt gfrar & ag 9 @ 3 fF
WIE ¥ §qT ¥ ;T qO9T ¥ mfa
%1 T95F AW T W IawT FwT ot
wiswuErar  ar fawarar Afa @y
W g1 AfET @ ag av wrAar q@r
AT o g F1E 3 gW 9 ZAAT FL@0
3, @ATY SWINEY HY AT daT wLar §
au A gR A 9T AT {3 @onaq ?
faaX 17 aul #1 wAWT g4 98 IqATAT
f& afeens A g gk @q 39-
qi SagX far § AR W SR



11163 D.G.—Min,

g7 ZATE e 9T wreww fwar
arEr g gw afewm @Y ow Al
9 qFET 39T 9A1gy & fF gw woer
dst w7 gesEmw fEdT w9 A W
qzieq A€ FIA a1 § WX WU N9
o WY Iaetr 9B A gu wa fEar
TV €W T AT T FI THEAT F |
WiT A FATHIC FT @ AT AGY 2 )
I F IO RN T H 9AW T
# T AEf g | afee oy fE
AT OT GEEl U & WIT ST A
AU Er UF WA T AT WY gA
€1 UF A HAT ZAT 47 qZ W@ F
sfy gwlaar Taar § Wi =oeT 93-
faqrar wit famrawt @fg & smor
917 ¥ FFr aaiEs fq AE F, W@
& faeg TidT 7 Tt gy v 2 A%
gUIR st 9T gad g fAwAv
g M i ¥ N E g@amr dg v
g s saw sam gw T wv 3T 0
g9 IT & N 9FT FT A I 7 |
CIENR R i en
g A AW famfdsmay
AT qiffea™ F g8 e SEgmT
¥ afr 9w F 1 A AT awmY
qrat AT w1 wIEOAFL | quw
HaT ST AW FY AT FY ¥W WAAT
®1 q9A FT &1 AT Tare oA § v gw
WG T TT FT FEAT FG KT IY
W @A AE AT | W Iq A
AT TE q NI Ay gErEr A #+
Hg IUT AT I AT 1 WX A
HTREW  FH gET /YT ¥ wE 97
AT qT g WY qFAT A7 2R gw o
%E 9T IAAT WA H @ | gH
AT FAAT e & wfq qwar ik
WE & A gw gy HW W T
g #7 ava 5 IEFY avE w1 Q@
AT 2@ | 7T A T F For |
I TF TN @R D AL T
TF 98 Wd 9qiq i gra g9 3%
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#TFAT fRar may ar @ wFar ¥ osar
A9, WA WO & T & T wgrar
T Ay 7 ore ot B Y v ¥
@l @ AT q9E AT w1
qgar fagww & 1w arfeae
MY 39T WTHAW A H wEAT
gt &1 gwaw wear & A @
a3 fam oot & o o 9 9Fm
T8 ¢ afew g4 w9d 91gET 7 AW
arq  gfaadd @1 gAwE F9E ag
7ar 31 8 & gw 999 =T &7 qFED
FW A 5E T Uk & & qW
&L oqr Mtz oAt wafi gy
1 & fao Aarc me g 9 9 sEEY
Tar 3¢ @fae w7 f5da i sEar
W g weav gwWr wifad

Shri Koya: Even though we ure at
fag end of the day when msny Mem-
bers including myself are lired and
hungry, I would be failing in my
duty if I did not say a few words on
behalf of my party about the De-
mandsg of the Home Ministry.

I would first of all like to assure the
House that as far as the dignity of
this great country is concerned, alk
sections of this zountry, all commum-
ties, and all members of all politica®
parties are at one with the Govern-
ment of India, and there is no deubt
about that. If Pakistan or any other
country is under the impression that
it can make capital out of the small
differences of opinion that we have
got with the ruling party, it is sadly
mistaken. When the security of the.
country and when the honour of
India are involved, we shall be in the
forefront together when such a situ-
ation arises. I would even suggest
that Parliament mayv pass a resolu-
tion like the one that we had passed
when the great Prime Minister Pandit
Jawaharlal Nehru was alive. At that
time standing up in this House had
declared with one voice emphatically
that all sections of this House were
at one with the Government of Indfa
as far as the defence of this country
was concerned.
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| Shrj Koyal

As was pointed out by my hon,
friend Shri H. N. Mukerjee in the
morning, the situation that we are
faced with has to be considered iu
the context of many things, such as
the question of our relations with
Pakistan, the tension on the borders
and the incidents .on the borders,
Sheikh Abdullah and his activities
and many other things. Unfortu-
nately if we do anything without
considering the full implications, it
wmay create something like a commu-
nal tension in the country, of which
Government must be very careful,
because Pakistan itself would make
<apital out of this, and that will add
to the advantage of our enemies whiie
at the same time it would not be of
any advantage to us.

I would like to point out that we
have got so many religious minorities
in our country. The Muslim mino-
rity in our country is not a negligible
minority. Abcut six crores ot
‘Muslims are there in India, and this
number is more than the total pcpu-
lation of many Muslim countries of
1he Arab world and elsewhere, There-
fore, the protection of the minorities
and the safeguarding of their interests
is something which Government
should always keep in mind. 1 do
not have the slightest doubt about the
fact that Government would them-
selves be aware of this. But 1 find
that opiniong are expressed from vari-
ous parts of the country questioning
the loyalty of the minorily com-
munity,

18.59 hrs,
[Mr. SpEAKER in the Chair]

Even in this House I was really
pained to see that some Members had
suggested that the Muslimg of this
country must be sent out to Pakistan
as if they were cattle which could
%S¢ sent out from one area to another.
4 would like to submit that we are
part and parcel of this country; we
helong to this country; we are also
the flesh and blood of this country,
and, therefore, nobody should think
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of sending us away. If these kinds
of suggestions are made, then Pakis-
tan would make capital out of such
statements, If these kinds of senti-
ments are published and this kind of
propaganda finds a place in the press
and from the platforms of India, then
that would be taken advantage of by
the able Embassies of Pakistan elsc-
where, especially in the Arab coun-
tries and in the South-East Asian
couniries with whom we are very
friendly and where we have got an
abundant measure of good-will.
Pakistan will go to those countries
and carry on propaganda that there &
ill-feeling against the minorities in
this country and make capital out of
it.

19 hrs.

Therefore, Government must taxc
special care and see to it that as far
as the minorities of this country ore
concerned, it is their primary duty
to ensure that nothing would happen
to them and nobody would be allow-
ed to create or do any mischief, It
should be seen that mischief-makers
are dealt with with gn iron hand, 1
am not referring to traitors, pcople
who work against this country or
people like Sheikh Abdullah who are
doing anti-Indian propaganda; I am
referring to the protection to be given
to loyal citizens of this country who
have as much claim and as much
right as the majority community.

Shri Sham Lal Saraf: How has this
suspicion developed?

Shri Koya: Shri Saraf is not living
in this world. Let him look at the
resolutions passed by some organisa-
tions, the speech made by some mem-
bers in this House.

Therefore, I am saying that when
there are some skirmishes hete and
there, when anti-social elements
create trouble, they must also be dealt
with as strongly as we would deal
In this con-
nection, I would like to appeal to the
hon, Home Minister to take into con-
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sideration the fact that the members
of the minority community who were
uprooted from places like Calcutts,
Rourkela and Jamshedpur, are still
retugees. The problem of rehabilita-
tion of these unfortunate residents has
not, been taken up. 1 am told that
Shri Tyagi, the Rehabilitation Minis-
ter, has taken over the problem ot re-
habilitation of the refugees coming
from Burma and Ceylon. 1 would
have very much liked if he had .aken
over the problem of the rehabilita-
tion of these refugees also under his
charge, that is those members of the
minority communily uprooted from
cities like Calcutta and other places.
I suggest that this problem shouid
also be handed over to Shri Tyagi.
This is as important as the problem
of our brethern from East Pakistan.
These people are our citizens while
the others coming from across the
border are our brethern. Su they must
be given at least equal treatment as
the others.

Ag regards the language question, I
was very sorry to find that the
matter is viewed from an emotional
angle. The language problem is not
a problem which can be tackled that
way. After the unfortunate inci-
dents which took place in Madrag and
other places, of course, the climate
changed, the conditions took a differ-
ent turn. At the time we debated
this matter in the Constituent Assem-
bly and incorporated these lunguage
clauses in our Constitution, we might
not have thought of the problem in
this light and might not have envi-
saged all that has happened now.

I am very much surprised that my
hon, friend, Shri P. V. Shastri and
others are looking at it from the point
of view of employment. The cat is
out. He was saying that there are so
many Madrasis in government rervice
in various departments and on that
basis they have already more than
their share in the services. We
should not view this matter from this
point of view only, We must also
take into account other difficulties of
the non-Hindi speaking people.
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Take, for example, what is happen-

ing in this House. Members like
Swami Rameshwaranand and Shri
Kachhavaiya stand up and speak i

their mother tongue and are able to
express themselves fluently and ecllec--
tively. This is because they have got
the command of language, they speuk
in their mother tongue. whereas [
cannot express myself as effectively
for the simple reason that I have to
speak in a language that is not my
mother tongue, If I were allowed to
speak in my mother tongue, Malaya-
lam, I could make wonderful specches
here and present my case as effective.
ly as any of the other Members
speaking in their mother tongue. But
unfortiunately that is not to be. T
must speak here in a language which
is foreign to me. We from the non-
Hindi speaking areas speak in English
and have, therefore, to struggle wiih
English grammar, phrase and id:om.

-That is the difficulty. This is t(he

anomaly. This is evident in all other

spheres.

Therefore, we must appreciate the
difficulties of the non-Hindi speaking
people in this respect. We cannot
view this problem simply from the
sentimental standpoint.

Reference was made 1o the sanctity
of the Constitution. It was contend-
ed that we cannot alter the Constitu-
tion., After all, the Constitution iz
for the people. It has already been
amended 17 times, If for the sake of
the preservation of the unity of the
country, for the sake of promoting
national integration, it is necessary to
amend the Constitution again, it
should be done. The unity and iL-
tegrity of the country is more im-
portant than the sanctity and sacred-
ness of the Constitution as it stands.
From the practical point of view, the
most important thing at present 15 the
integration and unity of the country.
Whatever we do should be guided hy
that over-all consideration.

As regards Kerala. T will have an-
other opportunity to speak. So 1
skall not deal with that 1ust now.
Thank you.
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Shrimati Lakshmikanthamma: How
dong are we gitting?

Mr. Speaker: As long as there are
Members to speak.

Shrimati Tarkeshwari Sinha: I am
grateful to you for this opportunity.
T dig not expect it at this moment,
but it came. So, it is a welcome
surprise,

This is the first time that I am speak
ing on the Demands of the Ministry
of Home Affairs, and therefore, think
it desirable to concentrate on some of
the administrative aspects on which
many Members have thrown conside-
rable light, ang very' valuable light.

Unfortunately, the speeches that we
have heard, some of them, have com-
pletely digressed from the important
spheres covered by the Ministry of
Home Affairs, Sometimes the debate
has gone to the personal level, When
speaking for or against a person be-
come:; the pattern, the standard of the
debate does not remain what it should
be. Therefore, I do not propogse to
indulge in any praise or ¢riticism only
on a personal basis.

The issues are too important to be
dealt with on 3 personal basis. Unfor-
tunately, even the problem of cor-
ruption, I do not know why, has be-
come only the property of the Home
Minister according to the hon. Memy
bers of the Opposition who have
spoken. I do not know how they have
thought that this is a personal effort
of the Home Minister, or that only he
is personally responsible for it. If
anybody has been able to create that
kind of impression, even from the
Government side, it is rather unfor-
tunate.

The problem is so wide, o deep, so
significant, that it should not be de-
bated on the basis of personal issues.
Some person may not like the Home
Minister, therefore he should be at-
tacked; some person may like him
personally, and therefore he should
be praised—that is not the issue which
la involved here. Therefore, these
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problems should not be dealt with so
much on the personal basis as on the
basis of issues raising their heads in
this country, issues involving basic
problems.

Some of the responsibility for this
kind of thing can be put straightaway
on the Government, I am sorry to say
that in the pamphlet which came out
from the Sanyukta Sadachar Samiti
entitled Handbook for Workers, the
first paragraph dealing with the gen-
esis of the organisation gtartg with
these words:

“Soon after Shri Gulzari Lal
Nanda took over charge of the
portfolio as Home Minister, he
realiseq the immensity of the
disease of corruption. Deep-rooted
disease calls for radical freatment.
He made a commitment to the na-
tion that if he failed to produce a
striking impression and to make
a substantial difference in regard
to the prevalence of corruption,
in the Central Government within
two years he would give up his
present position.”

This kind of paragraph should not
have come from the Samiti of which
the hon. Home Minister is the Presi-
dent, because it creates an impression
that nobody before him was aware of
this problem of corruption, that only
he has become aware of this problem
and only he ig tackling this problem,
and not the Government as such. We
believe in the joint responsibility of
the Government. We 'have always
been wedded to il. As a member of
the party also I think that the basic
problem of corruption, which is so
serioug and so deeprooted, requires, if
it is to be tackled properly, that an
impression should be created of a
joint effort of all the members of the
Government, the whole country, the
whole party and everybody taken
together,

It is not an issue of the Congress
Party or the Opposition, the Home
Minister or other people. It is a na-
tional issue, and it should be dealt
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with on that basis. Unfortunately,
some impression has been created

either way, ag if there hag been an
attack on the Home Minister person-
ally,—some newspapers have also
given room to this kind of impres-
sion—as if there has been 5 concerted
attack on the Home Minister at the
political level, while some people say
that because he is the Home Minister
many people do not attack him. Either
way it is creating a fallacious impres-
sion in the country. The bigger parlia-
ment is there, The people in the coun-
try are talking with two voices to-
day, that there is gomething not quite
proper about this problem. Therefore,
my appea]l to the Home Minister more
than to anybody else is that he should
create this impression, and his col-
leagues should create this impression,
that this is a national problem and
it should be dealt with on a nationsal
basis.

Shri Sham Lal Saraf: Therefore it
is that the Home Ministry ig dealing
with this question. (Interruption).

Shrimati Tarkeshwari Simha: If
corruption is there, the Prime Minister
is as as much responsible as the
Home Minister; every other Minister
is ag much responsible for the name
of the good government of the coun-
try, Therefore, my appeal is that there
should be no impression created to-
wards the wrong side. We want to
settle the problem of corruption. We
‘want to settle it for the good of the
country and if this kind of impres-
sion is created, that would weaken, or
that weakens the very problem of
fighting the corruption battle. There-
fore, 1 am making these remarks.

There ig another aspect which I
want to submit for the consideration
of the House. Whatever may be the
reason,—any impression being creat-
ed in the country that politics plays a
part in the administration is not right.
1f we go here and there—even pro-
bably the Home Minister may be get-
ting some intelligence repnris—we
hear {hat a very light-hearted talk is
being indulged in these days, which
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was never happening before; and that
is this; you go to clubs, you go to any
other place; you find the people talk-
ing all kinds of things and they attach
motives to so many decisions which are
national decisions ang which are all
joint decisions of the Government
taken for the implementation c¢f cer-
tain conclusions and those decisions
are being questioned as if they belong
to one person or the other, This kind
of impression, I think,, would be a
wrong impression. This impression
should not be alloweq to be generated
Otherwise, it weakens the govern-
ment; it suits the Opposition. There-
fore, 1 am raying this loudly, I am
indulging in a sort of loud thinking
on this subiect. It suitg the Opposi-
tion to propagate this feeling in the
country, that there is some inherent
weakness in us, in the ruling party.
I want to p.int out that there should
be no impression like this crested,
namely, that there is any political
basis for ang administrative decision

Shri Vasudevan Nair: As if there
are no weaknesses!

Shrimeti Tarkeshwari Sinha: There
are woaknesses, and there i the
human frailty; that is an axiomatic
truth, which cannot be denied, but we
realise the weaknesses, and -e &l-
ways do better to improve the affairs
only by realising them. T do no* know
why the hon, Member is getting
jittery. It does not suit him when 1
am defending my party and my gov-
ernment, because they perhaps ex-
ploit their party for their own good,
which we understand. Therafore, 1
cannot expect this kind of response
from them, but I certainly exoett. +his
kind of responsibilitv and i€sponse
from my own partv and T may app:eal
to them that this kind of imgpression
shoulq not be allowed to be ger.er!:tt-
ed. namely, that politics is finding its
way into the administration.

Thirdly, there is one way by which
we can demolish this idea. A long
time ago, in 1957, when Shrl'T. T.
Krishnamachari was the F_mance
Minister, he sugpested the selting up
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of administrative tribunals in the
country in various departments. Ad-
ministrative tribunals were then form-
ed in the Ministry of Finance and the
income-tax cases and other cases go
to the tribunals, and good, bad o in-
different, whatever the judgment of
the tribunals, it has got the respect of
judicial decisions or judgments and
therefore, they are acceptable to the
other parties and they are acceptable
to the department as well as to the
department which launches he
appeal on behalf of the party concern-
ed. Therefore, it should not be the res-
ponsibility of the Ministry of Finance
only, to have such gdministrat've tri-
bunals, but in every department of
the Government today which attaches
significance to this, there should be
administrative tribunals which will sit
over the judgment or the administra-
tive decisions of the executive. These
important Ministries like the Home
Minisiry, the Ministry of Industry,
the Ministry of Finance and certain
other ministries which have also as
much responsibility should set up im-
mediately the administrative tribunals
and that will have quite an effective
response and reaction in the public
mind because that king of thing will
bring a kind of confidence in the pub-
lic in our administrative funclfions.

There is ng doubt that 5 few hun-
dreds or a few thousandg of ‘ribunals
will then be working, but when we
talk of the admMhistrative reform, we
have not been able to propound any
specific issue by which we want to
proceed on the question of adminis-
tralive reforms. Some times you talk
about the Hoover Commigsion, and
sometimes it is saig that such a Com-
mission with a gigantic scope of
work is not necessary. Different 2pi-
nions are being expressed and the
Minister of State in the Ministry of
Home Affairs, Shri Hathi also an-
nounced on the floor of the House
that they are thinking of appoirting
a Commission on the pattern of the
*fonver Comrmissinn. If we go to the
busiz of the functioning of the Hoover
Commission, we have to realise that
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the Hoover Commission’s recommend-
ations were of a very general nature.
The American administrative system.
is much better organised than ours.
As Mr. Mathur said, our system of
administration has to be geared to a
developing economy, bearing in mind
the concept of Welfare State. So, the
formation of such a commission will
not give the results. Administrative:
reform committees shoulq be appoint-
ed to take up specific issues.

I was happy that Mr. Hathi said
that some of these vigilance bodies
are being appointed for customs, the
works and housing ministry, etc. That
is the only answer to our prublems.
May be these vigilance bodies may
catch some wrong-doers, but that |is
not enough. The Dbasic conditioning
of our government machinery, how we
can avoid delay, where the flle gets
delayed, how to smoothen the process
and avoid delay, nepotism, etc,.-all
these have to be processed throuszh
these administrative reform commit-
tees devoted to specific issues.

Shri Hathi: These are not vigilance
bodies trying to find out corruption
cases. Thege are study group com-
mittees with a member of parliament
heading the team.

Shrimati Tarkeshwari Sinha: I gm
happy that an MP will be attached
to them and they will cover all as-
pects of administrative reform. I am
sure useful results will come out of
these studies. I congratulate the
ministry on that.

The biggest obstacle today is when-
ever a wrong decision is taken, we
are not able to fix the responsibility
on a particular individual zone, divi-
sion or unit. A gystem should be
evolved by which we can fix specific
responsibility for a certain fault or
laxity in government administration.

At present appointment of UPSC
members is being done by the Home
Ministry, but it is made mostly on the
recommendations of the State Gov-
ernments; T submit that not only the



11175 D.G.—Min,

UPSC, but the appointment of other
commissiong should be the responsi-
bility of the Government of India.
But care should be taken to see that
memkers who are appointed to the
‘UPSC have no blemish on their re-
co:d. Some cases have come to our
niotice where some of the present
members of the UPSC had not had a
very good record. Their record has
been a little unfortunate. Care should
be taken and such members should
not be appointed to the UPSC or
State Public Service Commissions.

There shouyld also be a permanent
commisgjon for looking after the cases
of promotion and extension of ser-
vice. Nowadays aimost all the high
officials get extension. If they retire
in one sphere, they get a job in
another sphere or their service is ex-
tended. This is causing a lot of heart-
burning and creating an impression
that we are working with a biassed-
mind favouring certain people who
are suited to us and not the other un-
fortunate people. This kind of thing
should not be allowed to grow. So,
promotion and extension shoulq also
come under the purview of such a
commission.

Then, there is a very easy iendency
of High Court judges being given all
kinds of jobg after retirement. This
should be avoided. T am all for ex-
tending the age of retirement even by
five years. If they are fit i0 work
they should be allowed to continue
and there should be no inhibitions
about it. They should only be retired
on grounds of health. On the one
hand you say that they cannct serve
in a judicial capacity and then you
give them some other jobs. This does
not create a very good impression. We
do not have to think of today, we
have to think of tomorrow and the
day after and the traditiong that we
are to build up for this country of
ours. I, therefore, submit that judi=
cial personnel once they retire should
not be provided with easy jobs as it
is being done these days.
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oft gew W wEgNT ;. qEAT
qEUE AENT, ¥E AN & AT W
qag faor 8, faq & fo & grosr
e §

Tg WATE F A & F:aT
FH dREl 7 gwA fawn @
Tz warew 7 faew & e # S w7
fear &, 71 qar wAwa § f fogd
15 AT & QAT FTH AL gAT | T
ST IWH A T FTaEar 97 @
Y 379 THAF fou afg ¥ Iz e
FWHIT T #9171 fred 15 FwE A
AT PHT 9T | IHEFT TEH T
sgut & 4@, "gq & A, ferng &
ATY YARTT | FH IH AT X1 AT
§ fe oy #arw il dAwoEE g
¥ Tt AW amr ¢, AfEw S oww
15 aret # Y Froqrar qeT S A
I F FT g fwar

FE AT AW FT A9 ¢, WG Ay
aaeat  wfew gdr W @ @ #wr
A HHANT FTE ST § FAT g
ATIEE | TET ®T FgAT @ 6 ST
deqT |1E AN AT § A qrfEeTT ¥
gdy ¥ ¥ w1 07 &, AfeT w2f aw
Y SR @, IWH AT 9S4
qT@ F FOT  HAAWNIT wAY w®T X
aifeeT & W w7 At a® & AR
W fw g T97 I€ waw w7 @A
feafs &1 smodft st oo Fwie S
frafa 3 | wow ¥ o feafa gafem
AT 1 TE ¢ fF ami ov gw wAT
it fa=wrT & &, 35 ofemmE frarx
# & I ¥ SrEET ¥ A
gl T@T AT TRE

dgiak w & Ffm A Ta @,
ag e WAl A A JaraEwr ¢ fw
M & WET AN K S(TF TERr AN
ot wfa fastr & fom fra-fes
At &1 e mr A, Iy faed-
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[A) gow i3 wgaa)

it aqr g fafawev &y &0 2o &
mMA weArT Afgen A AT W
ZATY WAAIT WETHI4 o 9E TR A
AT G Iq 9T A F 1T a7 )
afeq s & wradla o gdr W)
FEAT AEATE (R A& wexw d
arfgea |1 vt arfged fawar 8, o
SHM ¥ §FAT E | faRWi ¥ Hasa
yx g, 9A¥ W fag Tga E W)
g1 faai f1 @ o1 T 9T ¥ oA
g g@aARARA i S o fam
o & 39% A A o & gvFTT A1 @O
qEAT § 1 TARI ST WA §, €A
franit @ & 9 978 77 @ W
wfva 97 TaFT T AT 9IAT | |-
1 31 ag J@Ar afgr fe oz arfen
few #0 @ war g, 4§ wAT 2,
T X AT §, THHT 7T AMHL THE!
Qa1 A1fgw | FFR TF NFT AT
gEFl 9T W wwee  fuEi o7
qrERY Y a ary § | & 3w aEw
¥ T 9% GEIETC 94 90 FT GHFATE |
fey FTom@EIET 2 HFa—rr i
qeT Azt § fF #ar ag woe a==t A
T gFT & A TeA & fag A
qgeE F4 7 3T ¥ F=AT & 7 9T AT
T AT qEAr § |

Fegfaeet & a1¢ § qTHT A A W
Izl A 9gT wsan I, § gawr
O F@T § | Afwa Iq ag w2/
farera A Jemar | agrnaAmIET & fe
Tg e Few ST, afew & wgar g
fe a7 =0 faeger 7 7@ @
aga 78 o &few g & v
arfgr a1 Fam Af e omm o ow
ot g7 & Fafaee wew aEE ¥ AR
qTAT KA AW § | AT IRl
FrsrT g § WK 3 drerrd e
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IR 9ZF AT & | FAT 7 FT F7F
47 ¥ 78 ATAR A 77 qifar fear
TFAT § | TEET IO FAG F XS
HTE F A WX qT T wfAE wra
g afka wrta & arg @A gu E | W
VAT T (AT | IARC T Fge &
# fea & wdely § w7 T ) wvgqfee
U IO SIS O i BT
8T & 9 IHT qAW AW weqhree
T AT INE

weaR AT : FT IR wRr f
ag fea & €t @ Eona N
Frgfaez @ oy &7

WY gFT W KYATT : H FgA
waaq ag € fF wrmad § e
qfagar 1Y & 1 WX &g wuw of w71
FZAT AL A KA | AT UF FIY-
farz & o=t

WEUR HERG : A3 FZAT HF A5
? | O g & faars gq qig w3
garfaq afi & | qg e A AdY
g fely #1 wifea groge @ F
wifgq | @ s e & oifge
f§ & 0@ gECFT ATAT FL | T AT FY
ara i fs smwrEawd 5

ot gew Wy wgaTa :  qE aEar
vagFgm A g e oq@ @
Foafc g @ N Farar wgan g
g wet St AN F ;T AT AR
# fF W7o UHo THo T AT R §,
wfem gwar ot ¥ 379X HIAF G
¢ fw g @i w1 feamr 9w 8 e
fea g¥TT ITET FCT AfERT, A
AR &) o ¥ wrear anfge & wgar
aTgaT g fF Ao UAo gHo FAXH AW
7 a5 7 & A g oSy w
T F FAL T S F7 gATY AT HY
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qiffe™ ¥ auTHC g AT ¥, ¥9
faeelt % Y Forary il &Y gt 1 9%
AT ¥ A0 ¥, IFW fHw wFHTC FAA
#1 99T U AF A4 § | TE HTo
‘qHe UHo I B A fwElw W
UG HYAT AM qT §F T 397 F T
N FETmara AT F I OH R R
TR A IR AT EF AT aTE &
AL H FIH FQ@ §, IAH( Fwrear
arfge | ey mgiw , K @St At &
wgm g g fF agy g v AmE S
oy F1 Fgfeee £g7 & ar 9@ wEq,
afew wrgfaee faae oy & w8 &%
O AR # oAt & aar fafeed
FaU FawU ¥ s @ €
THYT wa g wign € W% 2
fRFR )

AT ATEHTT A AT FEgfAe
97 qIERY ST § | &4T LT 39
SR ARIECANE LI LR CR L (L
FyAggUT & gwAdw i
T T & AW ARG I W
zfaror o= ¥ ww U ¥ 1 IR T
fesgraaa & arggrwaen | &
I fr wgfaedi & afe s
e el A< & w3 waw o1
AR waAr fifs # Fwitar w52 a
AT gLAT PrEwA g |

fre®d faal €fm & gat F
aqrFver gut | B Y afewr i 5 ww
qrR AW 9T gAAT ®GI, Afww I
et fr X wwde di % A= g
¥ F9 | AT AIAT AQ | IAHT
e gr oY fF qg o 9 AT ¥
ZRAT ®L AT A I & gwGF qg0 43
gq sTemml w1 ArE, ZEAS w0F |
Afwa 37 Ao g A gk Wi
HYFTR A 9 0 i it Foreere 7 forar
ag & {IEIC { aga wgewr fwar
w3 i 7 @ s IO @rSET AEE
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7% g &1 35 arfeeara & g1 femar
R oiffeam ¥ gur AWM 9T gWWr
AT | FwTe K wrfaee F faere
FE FIW ITMY ATCRC | T F1 AW A
TN U FY Az et & Wi
N7 ¥ gfgge fawd § forg & ag @
o A FTX § | g HY A% fawre
FIT FH IS ATRRA |

Fogeae @ U HI qF Fg AT
ARATE ¢ W &5 TG @A W
¥ fg=r fa<ret wrRiers W= | AT
§ fre® 15-16 i ¥ fiY & fae
¥ T e | W @
g a1 §WR A FR N AG
s | & =g g fF @ M Faw
3518 | gAY W F W TG WX
FATT F1aRTE ¥ FaowTT aaqd § o
FETCHT 9 THe F q¥ ¥ I
faitg s waAT § oW faee
afq qifFendt @ 9 & fadiy Al 9T
FHTT F AT @1 § W afx
gy arfafafeat aar WY R £ ot
3T 9 wEw WA wifge |
et ox wrgt fF qaem awy §
agH 9T qTHTC WY qgT Griware W}
s wm R e o e
wfafafaar wrw faeft @1 Y
@ & ofeeE afs & gEa-
A 9T GCHTT TART S |

T T WX qe g 1 I
T ¥ T & g O Wy faar
ar fow & S 21 91w s gy
% fower T § At ¥ nfewi WX
wifed & fax wwwr 1) Wi ¥ @@
gC TEY WINT FT WAL FTAT LA
waieda & 1 Ia%T wrawr 29 foerE
fear gar M omAlE & WX
weqer wgiew, afg o umar At &
AR FT 29 fomd w=w ¥ wwga
FLEFATE |
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AT F ¥ WA qT FIA T AT
Tg Wl S g aga & Smer §
AfFT T & WA E 3T & wlT
gfew fawmr fradn @ wror & &<
W g7 EEEa arag EfEuow ey
qAATT, UF WY FEHTHEAT AT O Y
gurer gfem v qF 33 A
foar fogm & &ar 2w faamn
2T Y, dar Iw frely WY @m,  Twav,
Jram & ag 9o g1 7 OF W g aren
TR dar A foen fow ¥ fe Zrew
# 9w qYg AT ag Gur T qray |
JEFT IR FTCr a7 ¥ fF oo E
T IT WeZTAT FATEHT § | HEHIT
F1 AT X T IHAA & fAU T A
T %a¥ I ATET |

A L i e L
AM A AT AT A@ K FEw 0w
wfow g Fg F< ds AT § 1 AT
FY T FTHN AT § | HIAIT A FH
g wifgw 5@ & a1 # Il W oA
TWHw Tzl g ae femwerand
G | AT gH WEH@edT aaeTd §
¢ fF g gw &1 ToaT 3T FWEE Y
e AfF arr 1 wgm § B
Y AIT AR &4 A W7 T e
FT FHFU ATEH 9T FATT T F AL
X AFT FH FE@ § | AZ WraEAT
FETET AT AT FHATET F heAr F
Fagm g f& 7w z@ oA faow
g 2 AR ag fomw w1 -
AT A F AR HRIGA AT § TR
FHTARTAT TOF ¥ GART FT HIT qT-
afuat #t faviw §7 78 wyafigt w
FIT &L 2

Shrimati Lakshmikanthamma: Sir,
[ thank you very much for giving me
this opportunity to speak on the Home
Ministry's Teratnds.
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On Friday when I heard Shri
Kripalani, I found neither sense nor
scientific approach in his speech. Shri
Kripalani said that Nandaji had a
weakness for organisation; that he
had organised the INTUC, then the
Bharat Sevak Samaj, the Sadhu
Samaj and the Sadachar Samiti, 1
do not know what wrong is there in
forming these. In fact, it goes to the

.credit of a person that he has great

organising ability. All the organisa-
tions—the Indian National Congress,
the Socialist Party, the Communist
Party; whichever party it is—have,
after all, been organised by some-
body or the other. In fact, he was
the head of the Congress organisation
for some time.

The INTUC today is the biggest
organisation. It is his chilg that has
grown into an adult and is today able
to discharge so much duty towards
the couniry, take care of the problems
of labour and look to the interest of
labour without disturbing the peace
in industry. With such heart and
affection for labour he has always
been working. He was the Minister
of Labour for some time. We know,
our friends in the Oppositon could
not criticize him because he himself
trok J4p the cause of labour before
anybody could take it up.

Coming to the Bharat Sevak
Samaj, I myself have seen a number
of these Lok Karya Kshetras. Some
uf the Lok Karya Kshetras were also
taken over by the Bharatiya Gramin
Mahila Sangh. They have been doing
very good work. Unfortunately, here
nnd there, there may be some diffi-
vulties or defects and they have to be
looked into. But that does not mean
that the whole organisation is to be
condemned  downright. Specially
when dealing with individuals, with
large social institutions and vast
masses of people, something may go
wrong somewhere. They may not be
able to maintain the accounts pro-
perly or there may be anything else
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for which they may be asked to be
-answerable.

Then, he said about the Sadhu
$amaj; that sadhus are to live in
Jutiyas. I do not know with what
Iknowledge Shri Kripalani has said
that. We have seen a Vivekananda
Hoing about to other countries. In fact,
the aim of sadhus is this. I have
heard even Swami Sivananda saying
that through service only one gets
purification of thought and makes
oneself fit for self-realisation. Shri
Nandaji had brought order out of dis-
order and brought all these people
logether. If they are willing to serve
the country, we should all welcome it
iind give them all facilities. An objec-
tion was raised by the learned
Acharya about their going by Deluxe
trains. We all go by these trains and
it is not as if they do not deserve to
#o by Deluxe trains. They have been
doing very good work. The Sadhu
Samaj has been doing good work. It
is not as if they come for your com-
fort or for your bungalows that you
provide. They come out of compas-
sion to serve the humanity. This
has always been the case with great
Mahatmas, How did Mahatma
Gandhi come out to serve the huma-
nity? It is out of compassion to serve
the humanity. They try to transform
‘the society and conquer the evil
How did Buddha transform the society?
It is out of his presence that he could
‘transform Angulimala. That is how
the sadhus go round and transform
‘the society and I do not think that
there is anything objectionable and
that they should be confined only to
‘the kutiyas according to Acharya
Kripalani.

About the Sadachar Samiti, of late,
we have been seeing how they could
find out the adulterated foodstuffs
and other exhibits, Mr. Nanda may
not know about it. Sometimes some
persons who do not deserve to be
there may creep into it as is the case
in so many places. These things do
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happen. But that does not mean that
the very idea of Sadachar is bad. It
is Sat plus Achars: Sat is truth and
Achar is practice of truth. Sadachar
is supposed to go round the people
and educate them how they should
do their duty and practice truth.
This really goes to the credit of the
hon. Home Minister.

Sometime back there was so much
flare-up of communal disturbances in
this country and specially situated as
we were that there were Pakistani
attacks every time, any slightest
thing would have turned into flames
of communal passions. But even
then, it is his ability, it is his since-
rity, it is his love for every citizen
of the country, irrespective of reli-
gion, Hindu or Muslim or Christian,
that drew him to those places of
trouble and he created confidence
among them and dispelled the ignor-
ance from the minds of the majority
community that resorting to any kind
of violence will only endanger the
country more and more by disturbing
our developmental activities. Today
we find our minority friends breed-
ing faith in the Home Minister. It is
really credit to him and it proves
that in this country, when a neigh-
bourly country like Pakistan betrays
us and attacks us, it is not a question
of Hindu or Muslim, or Christian,
irrespective of any religious faith, we
are all children of the Mother
Bharat—there is no step child in this
country—and we will all fight and
that has been voiced by our friends
on the other side.

Then, there are the Left Commu-
nists I come from a district wherein
there was harassment of people by
the Communists during the Telangana
troubles. Even today, out of 8 Mem-
bers, only 3 Members of the Legisla-
ture are Congress whereas 5 Mem-
bers are Communists out of which
4 are Left Communists. They have
been resorting to all these things and
they had their own plots. Of course,
the Government has taken effective
steps against them and it goes to the
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credit of our Intelligence Department
and the Home Ministry about the way
in which they have dealt with the
Left Communists. After all the coun-
try's defence and the maintenance of
its independence is of paramount
importance than anything else. We
know the tactics adopted by Com-
munists such as Vijayawada fires and
acid bulb tactics. Everyday, suddenly
some huts will be burnt, some houses
will be burnt, the people will be
thrown out and nobody knew how
the fire occurred. Then, there were
these acid bulb tactics or whatever it
is. These tactics were carried on.
Rest of the things we have all dis-
cussed in the House. I would not go
into details.

Many hon, Members have talked
about corruption. Here is another
thing where due credit should be
given to the present Home Minister,
Within such a short time after he
declared his firm determination, to
eradicate corruption, the committee
on prevention of corruption recom-
mendations had been implemented.
We have seen also how many people
have been booked and punished. I
would not like to go into those figures
now, for lack of time.

We also know how when the price
rise was there, he had tackled this
problem of blackmarketeers, hoarders
and others.

Even in the borders, we have seen
how efficient our police forces have
been. Though they were small in
number, still they were defending the
borders with such confidence, faith
and patriolism that some of them had
even laid down their lives in defence
of the borders. In fact, some police
officers had died in these border con-
flicts. AIll cur love and affection and
our sympathies go to their families.

Regardin? the Kashmir problem,
the Home /ilinister has brought about
certain chsnges which for so many
years had heen pending. 1 am sure
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that within a short time even the
small obstacles that are there would
be overcome, and there would be a
complete integration of Kashmir with
India, and we are eagerly awaiting
that day during the tenure of the
present Home Minister, when the
necessary constitutional amendment
would be made in this regard. At
the time of the Hazratbal relic theft
the hon. Minister had dealt with the
issue so efficiently that he deserves
our praise and congratulations.

My hon. friend Shri Khadilkar had
said why from Planning the present
Home Minister Shri Nanda had come
to the Home portfolio. He did so
because he felt that unless the ad-
ministration was oriented to bear the
burden of a socialistic society, it would
not be possible to implement the:
policy of socialism. In the President’s
Address also it has been said that the-
orientation of the administration
would be given the topmost priority.

In regard to the language issue, I
am sure the hon. Minister will very
soon be in a position to infuse con-
fidence in the minds of the non-Hindi
speaking people.

As regards the IAS, there are &
number of girls who have come out.
successful in the competitive exami-
nation for entry into the IAS. But T
understand that there are certain
restrictions in regard to their entry
into the IAS, namely that married
women are ineligible for joining the
IAS. I do not know why this discri-
mination should be made between
men and women. I learn, however
that prior permission has to be taken
by a woman who enters the IAS if
she has to marry. Recently I saw
f:om the list of successful candidates
that several girls had come out
successful in the examination. There-
fore, 1 would submit that no discrimi-
nation should be there, and the women
also should be treated on a par with:
men.
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Mr. Speaker: The
should conclude now.

hon. Member

If married women are taken into
the IAS, they would lord over their
husbands.

Shrimatl Lakshmikanthamma: Now,
the husbands are lording over them.
Why should it not be the other way
also?

Mr. Speaker: It is now about 7.40
PM. Would the hon, Members like
to sit for some more time?

Shri Vasudevan Nair: We can sit
for half an hour tomorrow.

Shri Subbaraman (Madurai): I had
written to you three days back on the
24th itself requesting permission to
speak on these Demands. So, I
request I may be given a chance.

_An Hon, Member: A chance may be
given to those who are now present
in the House to speak.

Mr. Speaker: I find that there are
so many who want to speak. It may
not be possible to accommodate all
of them.

st wiere w7 gOAr  H FT Qi
7 fgqz g faq sna

Dr, M. 8. Aney: 1 would suggest
that you may fix some time-limit for
each Member and say that he should
speak only for ten minutes or five
minutes or something like that. We
have already sat for an hour more,
and we thought that many Members
would be accommodated, but we find
that those who have been called have
made speeches without any time-
limit,

Mr. Speaker: Even then, it would
require half an hour more to accom-
modate the other Members who want
to speak. Is the House prepared to
sit for that much time?

Shri Chandak (Chhindwara):
should not sit beyond 8 p.m.

Mr. Speaker: Hon. Members should
iry to confine themselves to about

We
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five to seven minutes. Now, Shri

Bakar Ali Mirza.

Shri Bakar Ali Mirza (Warrangal):
Five minutes would not be sufficient.

Mr. Speaker: I think flve to seven
minutes would be sufficient, It would
be a good history if we could do that,

Shri Bakar Ali Mirza: It iz late in
the evening now, and it is also the
evening of my life....

Shri Basappa (Tiptur): Why should

my hon. friend say that? We wish
him more life.
Shri Bakar Ali Mirza: The Home

Ministry covers a very wide field.

Mr. Speaker: I can arrange for
dinner for the hon. Members even if
they want to sit up to 10 p.m.

Shri Vasudevan Nalr: Then we can
consider sitting for a longer time.

Mr, Speaker: I am prepared to stand
that dinner to hon. Members.

Shri Bakar All Mirza: It is not only
law and order and internal security
which are the responsibility of the
Home Minister, but nowadays, because
of the trouble on our frontiers, and
because of the activities of Pakistan
and the intrusions and attacks, the
security of our borders and frontiers
has also become the responsibility of
the Home Ministry.

Here I must pay my tribute to all
those members of the police force who
in Kutch and other areas, where there
is no accommodation, no place to stay,
still held their ground and have
brought credit to the country.

The way in which our Home Minis-
ter has been dealing with the law
and order problem is illustrated by
the way he conducted himself in
tackling the Calcutta riots. He rushed
to the scene and created confidence.
The speed with which he acted was
really commendable, In the same
way, he is conducting himself with
reference to the affairs of the Home
Ministry in other regions also.
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But I cannot say the same thing
about how the language riots were
dealt with. The language riots came
-as some sort of a surprise to the Home
Ministry. That is really a thing which
should not have happened. The
intelligence wing of the Home Minis-
try is a vital thing in the whole set-
up. At least they should have known
what was brewing in Madras, how
things were developing. This should
have been known to the Home Minis-
try. If our intelligence was really
efficient, we would have got not only
previous information but we would
also have been able to investigate and
inquire into many matters, Take, for
example, the episode of the leakage
of some documents which have now
been laid on the Table, by Shri
Dwivedy and Shri Kamath. I should
like to know from the Home Minister:
why is it that no responsibility has
been fixed so far for this leakage?
This is really a very serious thing
because today, in the context of the
defence of the country with which we
are very much concerned, secrecy is
a vital thing. If documents like
Cabinet Sub-Committee reports etc.
are bandied about from place to place
and exhibited, it will mean that our
defence apparatus is getting weakened.

Shri Kamath has been condemning
the Home Minister. But I thought it
was his duty to tell the Home Minis-
ter at least in private how he came
to have access to those documents
and how the documents are being
bandied about. After all, the secu-
rity of the country is of as much
interest to Shri Kamath as to Shri
Nanda.

- Today Shri Kamath produced some
other document, a letter written to
Shri Nanda by Shri Patnaik. If these
things become public property and
responsible M Ps. allow themselves to
be used as the receiving ends for
these documents, it is rather a very
sad state of affairs. I hope Shri
Dwivedy and Shri Kamath will them-
selves come out and disclose to the
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Home Minister what really had hap-
pened, because I understand both of

them are taking great interest in
moral rearmament.

I am glad Government have accept-
ed a number of recommendations of
the Santhanam Committee. At the
same time, there are some matters to
which I would like to draw their
attention. Now for promotion of a
non-gazetted person to a gazetted
post, why it is necessary to get a certi-
ficate of honesty. Today in the con-
fidential report there is a column
about ‘integrity’ where the superior
officer has to record his own opinion
about the man’s integrity and so on.
What will happen if a certificate of
honesty is insisted upon not only for
promotion from non-gazetted to
gazetted posts, but also for extension
and so on, all those who do not get
promotion will come under a cloud.
After all, it is not for honesty alone
that a person is promoted. So, this
desire to accept all the recommenda-
tions without seeing the effect on the
services is & thing which is to be
regretted.

Our Home Minister nowadays is
very much concerned with delays.
Delays, of course, have to be avoided,
but if the disposal is unjust, the
increase in the speed will add to the
increase in injustice. So, just avoid-
ing delay is really not the vital thing.
We have to see that in the disposal
of the case, the decision is not unjust.

If delay is so important, I would
like to know why there are two vacan-
cies in UPSC. It has been going on
for some time. There is no dearth of
men who can be appointed to the
UPSC. Last year it was seven, but
some members retired and two or
three were appointed, but is is still
seven, and below the quota. Natu-
tally, there has been a complaint that
there is delay in recruitment. If we
want to avoid delay, then the first
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thing for you to do is to appoint more
members to the UPSC.
Mr. Speaker: Two minutes more.

Shri Bakar All Mirza:
vet started.

I have not

Mr. Speaker: Then probably he will
end by dawn!

Shri Bakar Ali Mirza: 1 hope so.
Please give me flve minutes more
because it is not merely for speaking
that I speak. I have got some points
which I want to make.

There is one type of corruption
which does not depend on the indi-
vidual or national character, but on
ithe economic environment. If there
is a runaway inflation, then prices rise.
Honest people resist for a time, and
after a time honesty begins to be
eroded. Whether it is in Delhi or
Paris or London or New York, if there
is inflation, corruption and blackmar-
keting are a certainty, and it has no
relationship either to the individual
or national character. So, this type
of corruption does not come under the
control of the Home Minister. It is
a matte: which the Finance Minister,
the Food Minister and the Industries
Minister, by their financial policies
and policies of production, can meet,
because it is not a crisis of character,
but it is a financial and production
crisis,

Another reason for coruption is that
corruption is good business, and is good
for business. If I invest Rs. 1,000
and keep on doubling it in ten years
it will amount up to Rs. 10 lakhs,
if 1 do not pay taxes, but if I invest
Rs. 1 lakh I cannot make even Rs. 3
lakhs in ten years if I pay the taxes
honestly. So, corruption is a device
to fill up, to get richer and wipe out
the gap. So, these people who want
to make money naturally are inte-
rested that corruption should go on.
You pay your employee for his
honesty, but Big Business pays for
his dishonesty. You tighten your con-
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trol, they loosen their purse, and this
thing goes on. And it goes on as long
as the play is not serious. But once
they know that you are serious, they
are after your blood, and the first
thing they will do is to pull you
down, and that is the reason why
there is so much veiled and unveiled
attack on Shri Nanda. They know
that Nandaji, whatever else he may
be, is serious about this question of
corruption, and that is why there is
an attack. Because they cannot
attack his integrity directly, they
want to attack the association with
which he is connected. Naturally,
there is attack about the Sadachar
Samiti, the Sadhu Samaj and Bharat
Sevak Samaj and all that. I do not
say that there is not any impropriety
or even defalcation, but to connect
the purposes of such bodies in such
a way to a person is to pull down
Shri Nanda. Surely, there may be
some discrepancies in these organisa-
tions because they have not got the
voucher honesty of Big Business or the
device of putting up their accounts
or submitting their election expenses
in such a regular manner as is done
by our politicians.

Mr. Speaker: The
should conclude now.

hon. Member

Shri Bakar Ali Mirza: If you want
to get rid of this corruption, you must
control the Big Business lobby, and
for that, you must name and condemn
whenever you find such a thing. Also,
to stop the control of big business of
politicians, there should be an elec-
toral reform so that the politicians
do not depend so much on the money
of big business. That is why I finally
wish to say that not only the poli-

ticians but also the businessmen
should completely declare their
assets. We are moving towards a

socialist society, and our aim is to
achieve an egalitarian society, and so,
what is there that could assail us
when action is taken to prevent
people from hiding illgotten wealth?
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Shri A. 8. Alva' (Mangalore): Mr,
Speaker, Si#, the Home Ministry
being a very important Ministry, it
is but natural that there are people
who find fault with this Ministry for
various reasons, because the Home
Minister has to deal very firmly in
s0 many ways. In the first place,
when the situation in the country
becomes very serious, especially, when
you realised what happened in 1862
and again the same thing in one form
or the other is repeating itself now,
it is Lut natural that the Home Minis-
ter must be very strict and it is up
to him to see that the country unites
itself - gnd presents 8 common front,

Muech has been said of the deten-
tions under the DIR. The House un-
animously passed that Act for the
very good reason that the integrity of
the country must be preserved, and
there should not be any sabotage of
any kind whatsoever. Under the
ordinary rules of evidence, it is not
possible to bring to book certain bad
characters who are violating the
sovereignty of the country and who
are actually selling away the country.
That is why the detention was resort-
ed to in the case of those persons.
Even that also is done under certain
restrictions because, under the DIR
itself, the detaining authorities should
be satisfied with the subversive activi-
ties of the persons to be detained
which is a safeguard against arbitrary
use.

1t is asked, why these people are
not brought to the court. As a matter
of fact, there are sufficient grounds
for not doing so. You will see that
the Home Ministry is acting on infor-
mation especially when the securi_ty
of the country itself is jeopardised.
Then certainly it is not up to any-
body- to say that the DIR is applied
only to certain political parties and
not to others and as a matter of fact,
no political party as such is proceeded
against.
20 hrs.

Then again, I would submit that as
far as the integrity and the oneness
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of the country is concerned, it is
absolutely necessary that there should
be all-India services; the All India
Services Act has been amended to
include the engineering services,
forest service and the Indian medical
and Health services, All-India Ser-
vices for education and agriculture are
also under contemplation. Before
independence, we had all-Indig ser-
vices in several categories and it was
working very well. I belonged to the
old composite State of Madras which
has been practically split up into 4
linguistic States. At one time we
used to have high officers in the police,
collectors, assistant collectors, educa-
tional officers, ete. from any linguistic
area and we were not feeling any
difference. Now most of the officers
are confined to their own States. That
is why integration is very difficult.
So, the Home Ministry must be very
careful to see that UPSC examina-
tions are held in one medium only.
Now we have English and we are
committed, rightly, that Hindi has to
replace English as all-India language.
But at the same time, there should
be patience. Unless all the States are
prepared, it should not be forced on
them.

Shri Prakash Vir Shastri rightly
said that all the Southern non-Hindi
States, except Madras, avc progressing
with Hindi; in Madras alone they did
not make it compulsory and so, trouble
started. If we had not thought of
the language question for some more
time and proceeded with the propaga-
tion of Hindi, it would have been
easier; after 10 or 15 years, this pro-
blem will not be there. It is loosely
talked about that UPSC examinations
should be held in all the languages.
There cannot be any other way of
disrupting the country. A person
who takes his examination in Tamil
has to serve only in Tamilnad and
not anywhere else. But if he takes
the examination in English, he can
go to all the States. Afterwards when
Hindi comes into prominence and re-
places English, he can take the exami-
nation in Hindi and go to all the
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States That is how integration
should be achieved.

There is corruption at all levels; it
should not be minimised. Govern-
ment should put it down with a strong
hand. We are talking rather loosely
of corrupt officers. The officers are
but a cross-section of our nation; they
comprise all sections. Always we iry
to see corruption in another person.
Nobody sees corruption in the general
level, If an individual wants to get
some work done, he is prepared to
give some bribe and get it done. The
politician brings pressure on some
minister. This is also corruption, but
we do not see all these things. Unless
the general level goes up, there is
absolutely no chance of removing this
completely. It is said that Nandaji
should not patronise the Sadachar
Samiti or the Bharat Sewak Samaj
or some other useful organisations
which are doing very good work. At
the same time, there will be adven-
turers who will join the institutions.
Care should be taken to see that they
are kept out. Once they are in, there
is bound to be some breach of trust
and some money being misused. By
that we should not condemn those
organisations which are really doing
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really stupendous. Simply saying that
Shri Nanda is very honest, his inten-
tions are good and all that will really
amount to paying left-handed compli-
ment. As a matter of fact, he is try-
ing to do his best, and in that respect
it is the duty of all of us to co-operate
with him and see that our adminis-
tration improves and the integrity of
the country is preserved.

Some hon. Member: rose—

Mr. Speaker: I think we should rise
now.,

ot auwre feg (M) o ooEl
qIfEaTT T agW ERIT 99 g T1A T
favarg feemd @ & mor T g

weaw wgwew o favaw A Ad

fewmar s awar

We should have so.ne consideration
for these officers and officials in the
Department also. They have to pre-
pare for tomorrow's igenda and other
things. The House stands adjourned
io meet again tomorrow at 11.00 AM.

20.07 hrs.

The Lok Sabha then adjourned till
Eleven of the Claock on Tuesday, the

good work. Therefore, the work 27th April, 1985|Vaisakha %7, 1887
which the Home Ministry is doing is (Saka).
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